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HOUSE OF THE PEOPLE
Saturday, 6th December. 1852

The House met at o Quarier o
Eleven of the Clock

[MR. DxpUTY-SPEAXER in the Chair)
of the Clock

ORAL ANSWERS TO QUESTIONS

PostaL Lirz INsumranck PoliciEs of
Dispracer PEIRBSON®

*872. Dr. Ram Subbag Sll-lh wil
the Mioister of Communications be
pleased to state whether dilsplaced
ersons from Esat Pakistan hav
1 Life Insurance policles iss
by the undivided Government of India
and who have come over to Indla since
February 1950, are receiving ther
?'5}“5"“ from the Government of
naia?

The Deputy Minister of Communica.
tions (Shri Raj Bahadur): The reply
Is In the negative. In accordance with
an InterDominion Agreement reached
in December 1950 the liability for the
Postal Life Insurance policies of dla-
placed persons who did not migrate to
Indta on or before the 3lst March 1948
devolves on the Government of
Pakistan. To avoid hardship to in-
sured persons whose policles have be-
come the liability of the Pakistan Gov-
ernment. it was proposed to the
Pakistan Government that the Govern
ment of India would be willlng to re-
cover pPreinla on those policles and set
tle claims oa behalf of the Poklstan
Govezrnment o that the Pakistan
Government would likewise arrange to
settle rleiniz rn behalf of the Govern-
ment of India. The reply of the
Pakistan Coveroment is still cwaited,
In the meantime the ment of
India have sanctioned some Interim
relief to such policy holders as have no
other means of livelihood.

Dr. Ram Sabbag Singh: May I know,
8ir, whether these persona had re-
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ceived their payments regularly =s
long as they were in Pakistan?

Shri Ra) Bshadur: Of course, they
should have recelved paymenta if their
::dllms had maturéed when they were

ere

Dr. Ram Subbag Singh: May I
knuw, Sir. whether the hon. Minister
is In a position to give the number of
persoas baving Postal Life lnsurance
policies who have come over to Indis?

Shri Baj Babader: It Is not al-
ble for me to give the number of pwer-
sons who have come to India and
have got lfe insurance policles in
Pakistan, 1 can give the number of
persons who bave applied In respect of
such policles. That Is 23.

Shrt Gildwanml: Ia there any particu-
lar date after which Government {is
not prepared to take any responsibility
about these policy holders?
date haa

Shri Ba) Bahadur: That
been notified. It is 3lst erch 1948.
What is the sanctity

Shri Gidwani:
of that particular date, because people
stayed in Pakistan because of the lma-
ders’ advice and if they had to come

Mr. Deputy-Speaber: The
Member Is argulng the matter. Inﬂud
of pufting it that way, the Minister
may be asked what Is the reason for
fixing that date and no wther rlate.
That is what evidently the hon, Mem-
ber wanis to know.

Shri Ba) Babadur: It is based on
Inter. Domlnion arrangements. They
have accepte naibllity up to a
partlcullr dlte and not after that.

Sbri Gidwaal: Wil) Government con-
slder the hard plikht of those persona
who have comeé after that date and
also fnclude them?

Shui Babadur: We fiave already
consldered it and are trylng to evolve
a formula for interim rellef also.

Bhri Saraagrsdhar Das: May 1 know
when that prooosa! was made to the
Paklatan Goverument reply to which ta
belng awaited?
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Sbri Raj Babador: That was about
25th August 1948,

Shrl Gidwani:
posed to walt?

8Bhri Raj Bsbhadur: In the mean-
while there have been counter-pro-
posals which we have not accepted.
Then there have been our old propo-
sals on which we have not got rep-
lies. so far:

How long is It pro-

Raplo Licsnck SCREENING

*973. Ram Snhbag SInfb: (a)
will the Minister of Communirations
be plessed to state when was the
radic-licence screenlng done last?

{b) How many persons have been
found In the country uslng their radio
sets without licences?

(c) Have Government taken any
action against those who were not
having radio licences?

The Deputy Minister of Communica-
tiona (Sbrl Raj Babadur): (a). Screepn-
ing 1s done throughiout the year by the
sgecinl anti-piracy ataft employed to
check the unauthorised use of Broad-
cast Receivers. :

(b} Dwurin the last ten months
January to October, 1942, 1,687,108 per-
sons were found using their sets with-
out licences,

() Yes.

Dr. Ram Bubbag Slngh: May I know
Bir, whether a licence covers more
than one receiving set of a person
or family. it all those sets are located
in a single premise?

Sbrl Rai Babadar: In one buildmg
it generally covers. the same may be
said of commerclal broadcasting recei
vers or community receivers.

Bbhri Bogawat: How many persnns
have so far been prosecuted or pena-
lised?

Sbrl Raj Babadur: The number of
prosecutions launched is 283.

Sbrl Razbavacbari: May I know the
number of licences issued as agalnst
the number of sets imported into the
country?

Shri Raj Babadur: I learn on good
authority that sets as such are not
unported now.

Rice (Loaws)

*974. Dr. Ram Subbag Singh: Will
the Minister of Food and Agriealinre
be pleased to state :

(a) whether it is a fact that rice has
been given as loans to some neighbour-
ing countries ;
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(b) if s0, to which country or
countries such loans have heen given ;

(c} the total quantity of rice given as
loans ; and

(d) when these loans are likely to be
returned?

The Depnty Minister of Food and
.(ix)ﬂﬂ.l‘me (Shﬂ M. V, Erishpappa):
a

{b) Ceylon.

(c) 15,000 tona.

(d) In March, 1953,

Dr. Ram Sobhag Slogh: When was
the rice made avallable to Celyon?

Sbri M. V., Erishnappa: 7.500 tons
was given in the month of SBeptember
and ttll‘mther 7.500 tons was given last
mon

Dr. Ram Subbag Siosbh: Has any
other Government approached the
Government of India for rice?

Bhrl M, V. Erishnappa: About three
months back the Government of Nepal
asked us for some ricee. By the time
we were able to give it to them their
internal position improved.

Bhrl P. T. Chacko: May I know, Bir,
whether the Government knew at the
time the loan was made to Ce¥lon that
In some of the Southern Stategz the
ration per head was only about 5
ounces?

Shri M. V. Erishoappa: Yes, Bir.
Our food situation was rar from satis-
factory at that time. But in view of
the consideration of goed neighbourly
relationship and the fact that Ceylon
had loaned us about 10,000 tons of rice
in 1950 when we were in dire need of
rice in South Indla. we agreed lo give
them 15000 tons. They bad asked
for 40.000 tons but we anreed to Elve
them only 15,000 tons.

Shr! A. M. Thomas: May I know.
whether any standard quality is fixed
for the rice that is loaned and the rice
that will be received back?

8brl M. V. KErishoappa: We inslst
on the return of the same ounlity and
delivery at the port from which we
supplied it.

Bhrimati Terksshwari Sinba: Muy I
know whether the rice was indian-
grown rice or foreign imported rice
that was sent to Ceylon?

Shri M. V. ¥rishnappa: ‘The rice we
loaned them was got by us from
Burma.

Bbrl N. Sreekantan Nalr: Was the
vice loaned because of the recommeénda-

n of any international organisation,
or body or because of the fricndly re-
lations existing between India and
Ceylon?
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Sbrt M, V. Krishoappa: Because of
the friendly relationship that exists
between India and Ceylon.

Shri P, T. Chacko: May 1 know
when costller rice that is Imported
from other countries was distributed In
the Southern States, why this com-

rilu\;glr cheaper rice was diverted to

ylon?

Shri M, V¥, Erishnappa: The ques-
tlon of price does not arise hecause it
is a loan. They wili have to return
us the same quantity of rice and if it
la cheaper the same rice will be die-
trlbuted to the Southern States.

Shri P, T. Chacko: The gquestion of
price arlses In thia way......

Mr, Depaty-Spesker: The hon, Mem-
ber can only get information. If hon.
Members are not satisfled with the
reply and think that Government have
made a bargaln and got some profit,
they will take some other opportunity.

Shri Eaallwal: When (s the loan
expected to be repaild?

ggrl M. V. Xriaboappa: In March
1953, .

ProbucTiOoN of SuesiDIARY Foob

*A715, Bhrl 8. N. Das: Will the
Minister of Food and A ure he
pleased to state:

(a) whether as a result of giving
eflect to the recommendations of the
Subsidiary Food Production Committee,
the various State Governments have
been able to organlse the production
of lsuhsldlarr food on an apprecjable
scale;

(b) it so, to what extent the areas
and productions under different sub-
sidiary food In each Btate have
Increased ; and

(c) whether the results of the
campalgn carried on for producton of
subsidiary food have been assessed?

The Deputy Minister of Food and
Agrtculture (8hri M, V, Krishnappa):
{a) Almost all the States have tried
to increase the production of subai-
dlary foods.

(b} A statément glving available in-
formation about the area under wzud
production of subsidiary foods in the
various States, Is olaced on the Table
of the House. [S¢e Appendix V, an-
nexure No 54]. In those States from
which complete information {s avsil-
able. there has been an Incrense gene-
rally in the production of certam types
of subsidiary food crops like potatoes,
sweet potatoes and tapioca.
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(c) It is not possible to say how
much of the increase is attributable to
the campaign.

Bbrl 8. N. Das: From the statement
laid on the Table of the House it ap-
pears that in Bihar only sweet potato
has bheen grown. May I mow, SIir,
whether other varieties of subsidiar
food, such as mango, plantains an
other food are not Frown. or whather
Agurés are not available for them.

ghri M, V. Erlshoappa: All the
available Agures we have placed on the
Table of the Houae.

Shri 8. N. Das: May I know whe-
ther the All India Women's Council for
Supplementary Foods any part

.in the Increased production of these

products or whether the activities of
that body were limited only to the von-
sumptlon of aubaldiary foods?

Shri M, V. Erishaappa: Their activi-
Hes are to organize a vigorous popular
drive for encouragi th2 production
and eonsumptlon of subsidlary foods
througbout the country.

Sbri 8. N. Das: May ! know whe-
ther any part of the Fund for the
Grow More Food campaign was soent
over thia. and, if so what percentage
of that Fund haa been spent over thls?

Shri M. V., Krishbappa: Yea, some
art of the Fund for the Grow More
F‘ood campaign has been spent on this,

and the figures are:
Rs.
1951-52 Assam . 15,200
Bihar i . 2,063
Madras i 12,050
Ajmer . . $50
Coorg . 7,875
1952-53 Assarn 15,300
Coorg 1,125

Shri A. M, Thoamas: IMuy | know
whether restrictions exist in the move-
ment of subsidiary foods like tupioca
within the country ltselt, from one
Stale to enother?

Shrl M. V, Erlabnappa: Yes, restric-
tion exists because tha tapioca that is
grown In Travancore-Cochln wus for-
merly supplied to Bombay for the
manufacture of starch. Then the
prices of tapioca. which [s the poor
man 's food in Travancore-Corhin, went

and there was an agitalion on that.

erefore there Is a ban Imposed In
Travancore-Cochin over the export of
taploca to Bombay and othér places
for the manufacture of starch.
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Shai A. M, Thomas: May I know
whether Govermment is aware of the
fact that because of these restrictions,
the tapioca cultivators there are suf-
fering a great deal?

Shri M. V. Erishknappa: Bince
tapioca bappens to Le the poor man’s
food in Travancore-Cochin, the chea-
per the value of tapioca the better for
the poor people there. But I talie this
information from my hon. friend and
I shall ind out whether the restriction
bas in any way affected the production
of tapioca in Travancore-Cochrn.

Sbrl A, M. Thomas: It has aflected
productlon,

Shri Demodara Menon: [a it a fact
that the sctivities of the All India
Women's Council are confined only to
urban areas and %o the ubper classea?

Shrl M. V. Erinhnalipa: Their C'ofe-
teria is open for all sorts of people to
come and take food.

Shri Damodarn Meao®: Whether It
is confined to the urban areas—he bas
not answered that, Sir.

Shii M, V. Enshsappa: At present
they are only In the urban areas. but
they intend to extend them as soun as
possible In the rural areas.

Eumar] Aanle Mascarene: May I
know whether Government had given
any aid for the increased produrtion
of tapioca?

Shei M. V. ppa: Not to my
information, Sir. 1 want notice for
that.

Shrl P, T, Chacko: May I know
whether India is Importing tapioca
from anywhere?

Shrl M. V. Krishnappa: I want
notive for that.

Shri 8. N. Das: May I know whether,
and if so to what extent, demands for
cereals have decreased as a result of
the progressive increase in the produc-
tlon of subsidiarv foods?

Shri M, V. €rishnappa: I cannot
glve the exact figures. but this much
Is certain that the very fact that our
offtake has decreased and that we
are able to ‘build up a stock of food-
grains in the country may to some ex-
tent be due to the fact that people are
now taking to other subsidiary and
supplementary foods.

Mr. DepontySpeaker: Next question.
Mr. V. P. Nayar.
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Shrl V., P, Nayar: Sir. with regard
to this question (No. 876) may I point
out to you that as it is printed in the
list it seems to be substantially diife-
rent from the question which I have
put? I have a copy of the Quesiion as
1 put, before me.

Mr. Doputy-Speaker: 1 may say that
{n admitting & Question. hcn, Members
may table it in a particular form. but
atrictly under the rules it cannot be
put in that form, and instead of re-
jecting those questions they are
modified and admitted. if sometimes
it is so modilled as to be absolutely
different from the original question.
the hon. Member will try to table an-
other question. [ wlll allow it later.

Shri V., P. Nayar: That is not the
point. Sir. Certain items of infor-
matlon which I had required are not
in the gquestion. and certain other
items of information which I had not
requested for are included in the ques-
tion. I did not want any Information
on the number of medical students
who go abroad at Government expense.
I wanted some information about the
medical! students of India. who study
abroad.

Mr. Deputy-Speaker: Let me see.

" » . the number of medical students

from India who are at present study-
Ing medicine abroad at Central Gov-
ernment expense””. .That [s not
what he wanted?

Shri V. P. Nayar: No, Sir, I want-
ed the number of medical students
who go abroad...

Mr. Depoty-Speaker: 1 will allow

this to stand over.

An Hon. Member: May 1 suggest
1hat’ !;e’ question may be answered
as it is?

Mr. Depnty-Speaker: The gentle-
man wha asked the question wunts
a different question to be answered.

Shri K, K, Basu: It is now the
property of the whole Houje.

Mr. Deputy-Speaker It is open to
the hon. Member not to put that
question.

Sbhel V. P, Nayar: It is neceu%y.
Sir. that in such cases where there
is such a mutilation of the question,
advance notice should be sent to the
Member concerned.
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. Mr. Depaiy Speaker: ‘l will look
into it. First of all let me satisty
ntyself that there (s a muti'ation.

Next guestion.
MontHLY TICRETS

*977. Bbri 8. N Das: (a) Will the
Minister of Rallways he pleased to
state whether it ls a fact that daily
passengers coming from the suburbs
of Delhi to attend to their duties In
different offices in Delhl are charged 24
single fares for monthly tickets while
such passengersin Calcutta and Bombay
Zones are charged only 12 single fares?

(b) What are the reasons for such
discrimination?

(c) Has any representation on behalf
of the passengers been received and
considered?

The Parliament Sveretary 1o th
Minisice of Ballvays asd $

1] Tramport
(8hrl Shahnlwuwala: (a) Charges
for monthly tickets lssued In the
Delhf area are calculated at 24 singie
journey mall fares whereas charges
for monthly suburban season tickets
in the Calcutta, Bombay and Madras
areas are calculated on lower bases
which vary according to the three
zones in the light of local conditions
but not at 12 single journey fares.

(b) Delhi is not c arnble to the

Iarﬁe cities like Calcutta

Madras where vPrJr Iarge num-

ber of persons come daily for work

qrbbusineu from their homes in sub-
urbs.

fc) Yes,

Shri 8. N. Das: Arising out of the
answer to part (a) of the Guestion,
may I know what ﬂre lhe special con-

ditions prevailing the Calcutta
and Bomoay Zones?

Shri Sbahmawag Kban: Calcutta,
Bombay and Madras aie very big

metropolitan citles and Delhi cannot
be compared with any of those citles.

Mr. DeputySpealu:r: Passenger
traffic hos not yet so much Increased
In Delhi. That is what he means.

Surli S, N, Das: lo view of the
great disparity between the fares
charged from passenders in the sub-
urbs of Delhi and thuse in the sub-
urbs of Calcutta and Bombay, mey I
know whether Government Is golng
to cq;:slder and review the present
rates

Shri Shaboawa:z Mhau: The very
low rate of fares in Calcuita. Bom-
bay and Madras is very uneconomi-
cal and it la 8 legacy of the past
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which the Goveroment do hot intend
to follow.

Shrl A. M. Thomas: Moy I know
whether the Government intends to
introduce a uniform policy with re-
gard to the grant of season tickets?

Shri Shabaawaz Ehan: There
uniform policy aiready with \he ex-
ception of theae three cltles,

Sbri Nambiar: In view of tne fact
that the employees working in the
various offices in Delhi should aolso
have the benefit of these concession-
al fares, may I know whether the
same sort Of concessions s are ob-
taining in Madras, Bombay and Cal-
cutta will be exiended to Delhl also?

The Depaly Minister of Balwaya
and Shri :  Bir,
it bas been replied to :n the negative
already.

Bbri Namblar: \w W‘hat is the
particular reason? en the emplo-
yees are getting the same sort of pay,
the same privileges may be exlended
]Igelmrun also. Why is It demied in

Shrl Alagesan: Sir, [ think it haa
been sufficiently answered. These
low charges at the tnree big cities

have been delibcrately fixed with a
view to developing the suburban
areas and encouraging large bodies
of city workers to live in the sub-
urbs. The same conditiong do not
apply to other citles. ¥n fact there
has been a _demand for these low
charges in Nagpur, Abmedabad, Tir-
uchirapalll etc. But we are not in a
position to accept it

Shri Namblar: In view of the great
shortage of houses in Delhl......

Mr. Depuiy-Speaker: There is no
good developing this into an argu-
ment.,

Coat Minme Lasour WeLrare Fuwo

*9%g. Sbri N. P. Blaha : (a) Will the
Minister of Labour be pleased to state
how many houses have &een built in
the year 185152 in the coal flelds In
India out of the Coal Mines Labour
Welfare Fund?

(b) What amount as subsidies has
been paid by the Government of India
:gnﬂég' colllery ownera im the year

Th Deputy Minkier of Labour
(Shel AbGTAT): (o) 534,

(b) No ?arment has been made, as
no claim for the payment of subsidy
has so far been recelved from colliery
owners.
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_ Bbri N, P. Binba: May I know the
amounts granted for the construction
of houses in 1951-527

Sbri Abld All: No payment bas been
made as no claims for payment of sub-
sidies have so far been received from
colliery owners.

SBhrl Abdus Battar: May I know the
nur!:ber of houses built in West Ben-
gal?

Bhri Abld All: The number of hou-
ses bullt In different places are

104 in Bokharo
140 in Kargall
40 in Glridlb

50 in Bhurkunda

Bbrl N, P. Slmha: May I know if
about 1500 to 1600 houses built at
Bhull Town area in Jharia coal flelds
have either not been occupied or ab-
andoned after occupation because the
houses are at a great distance from the
actual work sites?

» 8brl Abld All: Out of abgut 1500
houses in the Bhull township area
about 500 have already been occupied
and for the rest arrangement is being
made to provide necessary transport
facilities. It is expected that the rest
of the houses will also be
very soon.

Bbrl N. P. Binha: 1Is there a road
lead!ng the house from the work sites?

Shri Abld All: No, Bir. A proper
road is not there. It is contemplated to
construci a suitable road so that the

houses may be occupied by the work-
era.

occupied

Shrimat! A. Eale: Who s gaing to
pay the transport chargea?

Shri AMd All According to the pro-

posal under consideration the emplo-
yers will pay the transport chirges.

Bbrimati A, Eale: Was the site con
sidered suitable for this township.
L]

Sbrl Abld AH [t was considered to
be a very suitable place for the town-
ship .
starce ®o @g: Awr w29 ®
Juddy SYedies F fead awi v

ngg?
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Mr. Depaty-Spealer: He has al-
ready out the entire list,

Shri E. K. Basu: May I know at
what rate the rents are charged and do
they compare favourably with the
rents prevalent in the adjoining area?

Bbrl Abld AH: Yes, Sir. It compares
favourably for the workers. Only Hs.
2/- fre paid by the workers and Rs.
8/- by the employers.

Shrimati Reou Chakravarity: May I

know how many workers are housed
in each house?

Bhri Abld All: One house is meant
for 4 aingle workers or 2 workers with
their wives but having no children or
one worker with 4is wife and child-
ren.

Shri V. P. Nayar: May I knnw v.-hat
is the fioor area of such a nouse?

SBhri Abld AM: About 500 so. ft
TeELECRAPE OPFICES

*979. Shri B. K. Das: Will the
Minister of Communications be pleased
to state :

{(a) the number of Telegraph offtces
opened during the year 1952 ;

{b) the total expenditure incurred for
the purpose ;: and

{c) the approximate recurring ex-
penditure for running a newly started
Telezraph office?

The Deputy Minlster of Convmualca-
tioas (SIlrl Ra) Babadar): (a) and
(b). Excluding the Punjab and Hy-
derabad (for which information iz not
yet available) the tatal number of tele-
graph ofces opened in 1952-53 is 44,
lnvolvlns an initlal capital outlay of

1.84,000 a “ﬂrroximately This ooes
not include itional items of expen-
ture on staff and statlonery of shout
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Rs. 17,000 per annum. A stalement
giving complete information for all
circles will be furnished to tiie hon.
Member in due course.

(¢) Recurring expensges for telegraph
offices vary accordlng to the zircum-
stances of each case. Taking the aver-
age for the last three or four years the
average approximate recurring expen.
diture for each ofMice comes to Ra. 1,200
per annum.,

Sbri B. K, Das: May 1 know, Sir,
the extent of loss the Government Is
prepared to bear in opening a new te-
legraph office?

S8hrl Raj Babador: Rs. 500 since
November 1851,

Shri B. K. Das: Is that the maximum
amount which the Government is pre-
pared to bear?

Shri Raj Babadur: We open a new
telegraph office if the loss does not
exceed Rs. 500 snd if there is no te-
legraph office within a radlus of 5 miles
and if the population of the unit or
vlllﬁge or a group of villages exceeds

00.

Sbrl B K, Das: May [ know the
number of telegraph offices opened in
the current year?

Shrl Raj Bahadur: Fourty-four.
Shri B, K, Das: Btatewlse?

Sbri Raj Babadar: I will place a
statement on the Table of the House.

Sbrl B. K. Dsa: May [ know whether
any contribution is demanded in open-
ing a new telegraph office?

Shri Raj Babadur: In case the loss
exceeds tne prescribed limit we require
a guarantee

Shri A, M. Thomas: ' I think for
every 2000 people there will be a post
office. Is there any such fhing for
the establishment of a telegraph office?

Shri Raj Babadar: 1 have already
sald that i{f the population of a towun
or a unit or a village is 5000 and more,
we try to open a telegraph ofce.

Bhrl S. N. Dax May I knmow whether
future programme for the next year
bas heen prepared and
the number of telegvaph ofllces that
are going to be started in 18537

Shri Raj Babadur: I cannot give the
exact number but, of course we have
got a programme which alwaya de-
pends on financial position.

8hri V. P. Nayar: Ma¥ 1 know whe-
ther it Is a fact that there bas been
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insistent public demand for opening a
telegraph office in Kadakkavoor and
Vakkom and may I also Linow whe-
ther a telegraph office will be cpeued
in those places in 19527

Shri Raj Babadur: It ls not possible
for me %o tell exactly., There are thou-
“,'{,‘f’ of towns, we have got to deal
w

..Mr. Deputy-Speaker: In al these
cases I would like that the doubts must
be abridged, as far as possible, Hon.
Members who have come as represen-
tatives need not seek only the floor of
this I-Ion:e even for such minute de-
,:mw can always write to the

r and if no re is available,
Minister will come ready with the rep-
1y. I agree that each Indlvidusl hon,
Member {s interested in his constitu-
ency and even if he refers to a siugle
telegraph office, it Is for that constitu-
ency but the hon. Minister cannot re-
member all the 2000 telegraph offices,

Bbrl Chattopadbyaya: What iz to be
done In the cvent of replies not coming
to the letters addressed?

Mr, Deputy.-Speaker: The hon,
Member can ceztainly say "What 1a the
reply to such and such a letter? How
Is it auch a qQuestion has not been ans-
wered?

ot fio g Tranim : T AT
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Shri Raj Babadur: 1 would be grate-
ful to the hon. Member if he can point
out & single instance where letters ad-

ressed to me or %o my Minlstry have
not been replied to.

NEW RAILWAY LINSS

*980. Shri Beli Ram Das: (a) Wil
the Minister of Bailways be pleased to

.state how many new railway lines are

ﬁoirm to be constructed during the next
ve years? .

{b) Will there be any new railway
line construcied in the Btate of Assam?

(c) Is there any proposal to construct
8 new railway line from Pandu to Garo
Hills durlng this period?

The Depaty Hll.llter of Rallways
and Traasport ( Awr {a) to
(c). Final declslom have not Jet been
taken In regard to the new lines to be
constructed during the next five years.
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Shrl Bell Ram Pas: Has any aurvey
been made in the State of Assam to
open out a new Rallway Line at all?

Shri Alagrszn: [t {s too early to
s8Y.

8brl Beti Ram Das: Considering the
strategic position of the State, will it
be possible for the Government of
India to open out a new Railway Line
from Pandu to Garo Hills?

Bhri Alagesan: It refers to a partl-
cular line. How far it will be econo-
mical and what priority it will get it
is too early to say.

Shrl C. R. Narasimban: Will the
programme for construction of new
lines involve the sacrifice of the reato-
ratlon programme of dismantled lines?

Sbri Alagesan: Restoration of dis-
mantled lines is very much in our
minds.

Shr] Bell Ram Das: In view of the
fact that the Government of Indis has
agreed to sup coal to Pakistan and
the fact that there are millions of tons
of coal available in Garo Hills, will it
not be a paying propositlon to open a
new Railway Line from Pandu to Garo
Hills to extract coals from Garo Hills?

Mr. Deputy-Speaker: These are by
way of suggestions.

Bhrl Velayudhan: May I know whe-
ther the new line which is belng con-
structed in the Travancore-Cochin
State will be a8 metre gauge or a broad
gauge? If it is not a broad gauge, what
was the special reason for making it a
metre gauge?

Bhri Alagesan: [ think it has not Yet
been decided whether it should be
broad gauge or metre gauge.

=hrimati Repu Chakravartty: May 1
know if there is any priority for elec-
tritying suburtan lines in the construc-
tion of new lines?

Bhri Alagesan: I cannot glve the
stage of priority for that.
very much interested in electrifying the
Calcutta suburban section.

Bhri B. 8. Murthy: May I know whe-
ther Government have come to any
decision as regards the gauge to be
used In future construction of Rail-
ways: whether it is to be metre gauge
or broad gauge or marrow gauge?

Shrl Alagesan: No categorical reply
~atl be given to this question, It all e-
pends upon the circumstances. the
area in whirh the line is constructed
and so on.
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Bhrl M. 5. Gorupadaswamy: May 1
know whether, in certain areas where
famine conditions are ;mvailmg with
a view to provide work and
ployment to these people Government
have drawn out any programme of new
line construction in Madras, [MYysore
and Rayalaseema?

Sbrl Alagesan; The Quilon-Ernaku-
lam line Is a major instance in point.

ANGLOINDIAN RAILWAY SCHOOL
TEACHERS (PAY ScaLEs)

*381. Sbrl Frapk Anthoay: Will the
'ﬁ{"“’ of Rallways be pleased to
state :

(a) whether it ls a fact that the
Railway Board had lssued instructions
oan the 5th February, 1852 to all the
Railways for the implementation . of
pnscﬂbed scales of pay for teachers in

Anglo-Indian railway schools ;

(b) it so, whether it is a fact that
this directive has not yet been imple-
mented on the Southern Rallway ;

{c) if the answer to part (b) above
be in the affirmative, what actlon
Government propose to take in the
matter ; and

(d) whether the teachers will get
arrears of pay In respect of enhanced
scales and, if so. from what date?

v

The Deputy Minlster Ballways
and Trausport (Shri ): (@)
Yes,

(b) and (¢). On the Bouthern Rail-

way the implementation of the pres-

bed scales for Anglo-Indien Schoole
has been completed In respect of all
Primary Schools, In respect of Mid-
dle Schools, however, the implementa-
tlon is still in progress. Some un-
avoidable delay was involved due to
reorganisation .and redistribution of
charges of the teaching staff commen-
surate with the new par acales and to
reconcile certain anomalles arlalng out
of the Implementation of the new
scales. The Railway Adminlatration
are doing their best to expedite mat-
ters and no special enquiry to this mat-
ter is called for.

id) Yes. The stal! concerned are ell-
glble for arrears of pay from lst Janu
ary 1947 or 16th August 1947 accord-
ing to their option. except in the case
of such staff whose pay scalea had ai-
ready been revised once before after
1st Janua.ry 1047 In the latter case
arrears, 1f any, will be paid from 5th
February 1052 the date of lssue
vised pay scalea.

Shri Frank Anthony: May I know
when the revised scales were imple-
mented in respect of primary schools?

of re-
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Sbrl Alagesan: It has been imple-
mented and the pay sheeta for arruars
of pay as from lst July 1947 are being
gepared This work is belng expedit-

Bbrl Frank Anthony: My guestion is
not answered. I wanted to kmow ex-
actly from when these revised scales
were applied to primary schoals in the
Southern Reilway.

8hyl Alagesan: This was applied
from 1st July 194T. The order was
{ssued on 5th February 1852 Back
pay and arrears are being workied
out. They will be getting them wvery
shortly.

Bhrl Frasak Anotbony: May I know
whether the revised scales were intro-
duced for non-primary schools in other
Railways, auch as Central Rellway?

Shri Alsgesan: [ do not have the
informatlon at present.

Dr. Ram Subbag Singh: May I know
whether the revised scales of pay are
applicable to other schools, which are
non-Anglo-Indian?

Mr. Deputy-8peaker: This question
refers to Anglo-Indlan schools.

Sbri Alageman: ] may inform the
House that there Is no difference in the
scales of pay.

Bhrimati A, Esle: What is the pay
of these Anglo-Indian ‘*eachers end
how does it compare with non-Anglo-
Indian teachers?

Shri Alageaan; | have answered the
question; there is no difference jin the
scales of pay.

Shrl Barrow: May I know if the hon.
Minister is aware that several teach-
ers appointed in the BSoutherm Rall-
way schools, previous %o 1041, will be
recelving smaller ealaries than other
teachers who have the same qualifica-
tions, are of equal status, but have lesa
experience?

Shri Alagesan: That is one of the
reaaons why there le some delay wit
regard to middle school teachers. A
these anomalies will be avoided.

Sbri Frank Anthony: Is the Govern-
ment aware of the fact that revised up-
graded scales were introduced for non-
m%@-lndmn Railway schools in about

Mr, Deputy-Speaker: The hon. Mem-
ber is giving informatlon

Shrimati Renu Chakravarity: May I
know why this difference between
Anglo-lndlan end non-Anglo-lndlan
schools? Ia there any difference in the
facilitles?
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Sbrl Alsgraaz No.

Bhrl Sarangadhar Daa: May I know
it non-Anglo-Indian children are allow-
ed in these Anglo-Indian schools?

Shri Alagesan: I think they can also
1 am not quite definite on the

I shall give the information to
the hon. Member.

Shrl Frank Anthony: Is it not a fact
that under the Constltution at least 40
per cent. of non-Anglo-Indlans mst be
admitted to these schools?

Mr, Depuly-Speaker: Are we enter-
ing into a discussion now? Is there
any trouble? I want to know.

8hri Frank Anthony: I am stating
this because..,. ..

Mr, Deputy-Speaker: No. no. Hon.
Members will go to the lobby and dis-
cuss the matter. Mr. Sreekantan Nair

dﬂhrl Frank Anthony:
ed..... .

Mr. Depnty-Spesker: That is wrong.
One bon. Member makes a sug@eston,
That bas been answered. If the sug-
gestlon is improper, I would have dis-
altowed that. At the same timre, If the
hon. Member goes on carrying a de-
bate with respect %o that matter, let
ger platforms be chosen for that pur-

5e,

-

Strl Frank Antbony: | wanted to
make this statement that the guestiona
were based on lack of informatica
?hioh may create a sodsapprehens
gion......

M. Deputy-8pesker: The hon. Mem-
ber need not go on Eiving information.
Then I will have to look to him and
not %0 the Minister.

8hrl N, Sreckantan Nalr: May 1
know why five years were allowed to
elapse ao that Government have to pay
for five vears now with retrospective
effect?

I only wi.nt-

Mr. Deputy-Spesker: They are not
paylng interest. Next question.

Shri N. Sreekantan Nair: But, five
years have elapsed,

Desarrine orF Governumest Docrors
FROM PRIVATE PRACTICE

«§82. Dr. Rama Rao: (a) Will the
Minister of Health be pleased to state
whether the Government of Indla have
accepted lhe recommendation of the
Health Ministers’ Conference held in
1848. regarding debarring of Govern-
ment doctors private practice?

(b} If so. what are the reasons for
the said decision?
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(c) How many docters are there in
India to every lakh of the population?

{d) How many registerad Govern-
ment doctors are there in the country’?

The Depun Minister iealth
(Sbrimatl C!:lnlcuekhar] {u) The
Government of Indla agree in princi-
le with the recorumendation of the

ealth Minlsters' Conference.

{b) A copy of the Resolutlon of the
Conference which {ndicates the rea-
sons for the recommendation is Placed
on the Table of the House. [
pendix V, annexure No, 55}

(c) About 17,

(d) The informatlon la belng collect-
ed from the State Governments and
wiil be placed on the Table of the

House In due course.

Dr. Ramn Rao: May I know what
steps Government have taken to put
those cecormmendations into effect?

Sbrimat! Chandrarckbar; The Cen-
trel Government have accepted in prin-
ciple the above-mentioned cecommen-
datlon of the conference and In pur-
suance of that decision, they have ban-
ned private practlce by Government
medical officers in the Delhl State in
four important hospitals—they are the
Irwin, Willingdon, Safdarjung and
Hindu Rao—except that the staff sur-
geons In the above-mentioned hoepi-
tals. have been authorised to glve me-
dical attendance to familles of Cen=
tral Govermment servanis.

Dr. Rama Eac:t May I know what
steps Government have taken to In-
duce the States to fall in line with thls
policy?

Shrimat! Chandrasekbar: The State
Governments have been asked to en-
force this and it Is under considera-
tion. Some States have accepted; some
are making arrangements.

Dr. Rama Bao: May I know which
States have fallen in line with this po-
licy?

Sbrimati Cbandrasekhar: Bihar and
some other States. If the hon. Mem-
ber wants more particulars, I can
¥Ilce the Information on the Table of
he House.

Sbrimat] A. Eale: May | know what
is the scale of pay of these doctors?

Sbrimat] Chandrasekhar: [t varles
from State to State

Sbrimatt A. Kale: What is the Inl-
tlal pay, it I may ask?

Shrimat] Chandrasskhar: | have not
got that information. 1 can supply it
to the hon. Member,
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Shri V. P. Nayar: May 1 know whe-
ther it Is not a fact that Doctors in
Governmmrent  service charfe Rs. 18
for- consultation in their own dlspen-
saries and Rs, 32 for a visit?

idShﬂnnﬁ Chandrasekhar: I have no
ea.

Mr. Depaty-Speaker:
arlse?

Sbri Namdbar{: Will the hon. Min-
Ister for Health make the Doctors in
Government service realise their res-
ponsibllity to the public and make
them discharge their duty in & respon-
sible manner? As far as my personal
experlence goes, as a result of the most
careless behaviour of- the doctors......

Mr. Depnty-Speaker Order, please.

Shri Namdbark: ... my son dled of
haemorrhage. This is a wvery serious
question. The hon. Minister bas got
to reply this question.

Mr. Députy-Speaker: Order, order.
The hon. Member will kindly resume
his seat. The hon. Member cannot
mmake a speech. He must reserve all
that for the debate during the Budget
session on the Health Ministry. Ques-
tions must be as short and brief as pos-
sible. They ought not to be argumen-
tatlve; they ought not to suggest any-
thing, and they ought not to lead to
debate. These are matters which have
to be considered in putting a ques-
tion. The hon. Member ought not to
go on reading as if it were a "Mantra”™,
and not even looking at me,

Shri Namdkari: When the neﬁl
gence of the doctor resulted in e
death of my own son, what about the

publie?

Mr. Deputy-Speaker: The hon.
Member's question Is so long that by
the time we reach the end. we forget
the beginning,

Shrimatl Tarkeabwari Sinba: [s It
a fact that the Indian Medical A seocla-
tlon was consulted on thls point and
that they expressed the view that this
proposal ls at present not acceptable
because of the difficulty that the Gov-
emment is not......

How does it

Hoo, Members: It is a long ques-
tion!

Mr. Deputy-Speaker: I am afraid the
xnt. Member ls copylng a bad prece

nt.

Shrimat! Tarbeshwari Sinha: I am
not. I want %o ask......

Mr. Depaty-Speaker. I will put that
question then.
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Bhrimatl Tarkealiwarl 8inha: May
1 know whether the Indian Medical As
sociation has expressed the view that
without Increasing the pay of the doc¢-
tors, it will become very impracticable
to debar private pruetice. and if the
Government haa received..

Mr, Deputy.Speaker: What is the
question? The hon. Member ought not
to give information.

Shrimst! Tarkeshwarl Sioha: 1
want to kmow what the Goveroment
s trying to do in regard to that.

Mr. Depaty-Speaker: Is the Govern-
ment trying to Unplement the recom-
mendation or the advice of the Cen-
tral Advisory Board of Medical Edu-
cation?

Ctandruakhsr: The hon.
Member’s question waa, as I under-
stood it formerly. that the doctors who
are not allowed to practice should be
given some fonetary help. That ls
also being Implemented In all the
States and even in the Centre, where
the doctors are not allowed private
actice. The medical officers have
n permitted to get an allowance of
25 per cent. of their pay as compen-
satlon for loss of private practice.

HospitaLs aND Meprcat INBTITUTIONS
(AID)

*983. Dr. Rama Rao: (a) Will the
Minister of Heslth be pleased to state
how many States have requested the
Centre for financial aid to specified
hospitals and medical Institutiona
during the current year?

(b) How many of them are belng
aided and to what extent?

{c) Have the Government of India
received any special requests from the
Punjab Government for the above pur-
pose and how far have they been met?

The Deputy Ml.nhur of Health
Sarimati

) (a}) and
(b}. A statement giving the informa-
tion is laid on the Table of the House,

{See Appendix V, annexure No. 58]

(¢ Yes. The matter is under exa-
@t tha &finlstry of Rehabill-
atlon.

Dr. Rama Rao: May I know whether
the Punjab Goveroment asked for nnr
?:i]n’ for the Amritsar Medical Co

e?

Sbhrimati Chandraackhar: Yes, that
Is one of the requests.

Dr. Rama Rao: The statement

shows the requests and amounts grant-

Am I to understand that there

ere no other requests than those
T own in the statement?

6 DECEMBER 1952

Oral Answers 1178

Mr. Deputy-Speaker: The statement
shows the requests recejved gnd the
amounts granted. Does It mean that
those not @ranted also should be in-
cluded in the statement?

Dr. Rama Rao: No, Sir.

Mr. Deputy-SBpeaker: What then Is
this question about?

Dr, Rama Rao: My question was:

“{a) Wil the Minister of Health
be pleased to state how many
States have requested the
Centre for flnancial ald to
specified hospitals and medi-
cal Instltutions during the
current financlal year?”

Mr. Deputy-Spesker: What la the
answer to part (a)?

Bhrimati Chendresekbhar: In reply
to {(a) and (b) two statements are lald
on the Table of the House. One glvea
the assistance already given In 1052-
53; and those that are undér conside-
ratlon are given in the other list,

r- Deputy.Bpeaker: Both of them
Io(clher will mrake up the liat.

Dr. Rama Rao: I have not received
answer to my question.

Mr. Depoty8pcaker: That has been
answered In that way. Hon. Mem-
ber has got slll the answers.

Dr. Rama Rao:
this. .....

Mr. Deputy-Speaker: The hon. Min-
ister has not got that information.

Shrimati Renu Chakravarity: May
we know whether and why the Medi-
cal College in Calcutta was refused
grant from the Centre?

My question s

Shrimatl ChardrussRbar: I have no
Information. I will give ¥You the ans
wer later on.

Mr. DeputySpesker: If Individual
cases are brought to notice, certalnly
they will be able to answer.

TeLEPHONE ExcHances

*98S. Shtl Bamj)i Verma: Will the
Minister of Commanicationa be pieased
to state:

(a) whether it is & fact that the
Members of Parliament have complain-
ed against the Te hone Excl mﬁ
working inn Del
manding reolacement of rnlmml tele-
phones; and
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(b) whether § is also a fact that
certain Members feeling inconvenienc-
ed due %0 the working of the exchange
telephones have returned their tele-
phones and have asked their replace-
ment by automatic ones?

The Deputy Minister of Communl-
cations (Sbrl Raj Babadur): (a) Yes,
some Members have complained. These
complaints, however, are more direct-
ed against the Manual system of tele-
Fhm“ rather than agalnst the work-

ng of the Exchange itself. It may be
added that the Department addressed
letters to all M.Ps. having manual tele-
phones requesting them to report ‘thelr
complaints, to the Parliament Asalsi-
ant of Delhi Telephones for prompt at-
tention The Parliament Asslstant baa
not recelved a single conplaint from
any Member to date. A copy of the
letter, and a comparative statement of
complaints Exchange-wise is laid on
the Table of the House. [See Appen-
dix V, annexure No. 57].

{b) Yes. two Members got thelr ma-
nual telephones disconnected but with-
out giving a falr trial. The dlscon-
nectlons were asked for not on the
ground of bad servlice but due, as stat-
ed by one of them. to his ‘hatred’ for
the manual telephones.
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Bardar Hokam Singh: Have any at-
tempts been made to bring about some
compromise between that Member and
this manual telephone?

Bhr] Raj Bahadar: An attempt was
made.

Bhrl K. K. Basu: Is the hon. Minis-
ter in a positlon to assure the House
that these complaints would he attend~
ed to immediately so that Membera
would be more energetic \n sending
their complaints?

Shrl Raj Bahadur: I welcome the
aussestion. but this Is already belng
one.

Mr. DeputySpeaker: There is not

sufficlent time for that good humour
here.
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DecoNTROL oF Rice IN HYDERABAD

*988 Shri P. Ramarwamy: Will the
Minister of Food an@ AgrTienltore be
pleased ta state:

(a) whether it Is a fact that the
Government of Hyderabad have decon-
trolled millets and wheat;

(b) whether the prices of millets
have gone up or «:ome down as a resuit
of this measure;:

(c) whether there is a proposal to
decontrol rice in Hyderabad. amd

(d) whether the Central Govern-
ment have given an assurance to Hy-
derabad Government to supply them
rice to maintain a rice ratlon of six
ounces?

The Depaty Mhhhr
Agricaiture <Bln-t Erishnappa):
(a) Restriction on the movement and
sale of millets within the SBtate bave
been removed. the case of wheat,
resirictions on sale and movement
withi:& each district only have been re-
moved.

{b) There was a slight Increase In
the prices durlng August and SBeptem-
ber after the relaxation, but In Octo-
ber the prices began to decline The
Increase in August and September.
which are lean months, is usual.

(c) No.

{d) The Central Government have
increased the sllotment of rice to Hy-
derabad In 1952 and this will enable
them to maintain the present scale of
6 oz. of rice.

Food and

Shrl P. Ramaswamy: May I know
Bir, what amount of rice Hyderabad
bas asked for 1953 and how mruch the
Cen}’ral Government has declded to
give?

Sbrl M. V, €riahmappa: The. demand
for 1853 Is for 40,000 sons of rice, but
we have not yet taken a flnal decision
regarding the allotments. In any case,
we hope to give them 40.000 tons pro-
vided our stocks permit us.

Bhrl P. Ramaswamy: Has the Gov-
ernment of Hyderabad given up mono-

1y right precurement. and if so, will

ey be able to maintain 6 oz rice ra-
tion with what they get from the Cen-
tre?

Shel M, v, Erlshnsppa: The over-all
ration is 12 oz. of which the rice por-
tlon ts 6 oz. Locally, they are golng
to procure according to a levy system,
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and the rice that they will get from
uer will be about 40,600 tons. With
this stock they hope to maintain the
6 oz. rice portion of the rations.

Shrli P. Ramaswamy: May I know
how much millets the Hyderabad Gov=
ermment have agreed to export with-
out prejudice to local needs?

Shrl M. V. Erishaappa: This year,
they are able to glve us 15,000 tons of
millets for Madras and 10,000 tons for
Mysore. Regarding next year’s fig-
ures, a final decision has not yet been
taken, but they have gol an export-
able surplus to other provinces in the
case of millebs.

Bbri Bogawat: May I know if inter-
State transport of millets between
Hyderabad and Bombay Is allowed?

Sbrl M. V. Erishnappa: Inter-pro-
vincial restrictions have not yet been
removed.

Shrl B. 8. Marthy: May [ know. Sir.
what is the total stock of rice avall-
able, and whether this will suffice un-
til further supplles mre mlven?

Shri M. V. Krishnappa: The month-
ly offtake of Hyderabad is only 6.500
tons, and they have got nearly 18,000
tons with them. By the end of this
year, they will have a carry-over of
10,000 tons of rice. and rice procure-
ment has already started in that State.

Sbri Namhblar: May I know whe-
ther there are famine-stricken areas
or districts in the State of Hyderabad,
and if so what steps are taken to send
relief to those areas?

Shrl M. V. Erisbnappa: There are
fYamine and scarcity areas In every
province. In Hyderabad. in the Nala-
gonda area this year there was some
scarcity at the beginning, and we have
taken all steps to send them relief. 18
per cent. of the gIifts or aid from for-
eigu countries that we receive, is di-
verted to these areas, for proper dla-
trlbutlon,

Shri Nambler: May I know whe-
ther they are distributed free of cost.
or as wages?

Shri M. V. Krishnappa: (iftx are
meant always for free distribution.

Sbri Namblar: But.... . ...

Mr. Depnty-Speaker: If it s ‘but’
thﬁre is another opportunity else-
where.

Dr. Soresh Cbandra: May I know
whether the hon. Minister In awam t
the famine conditions n
Aurangabad district due the decon
trol of miilets?
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Sbri M. V. Erisbnappa: The famine
scarcity cannot be atiibuted to the re-
laxation in millet movement in the
country. Always it so happens that [n
the leanest months of August and Sep-
tember, there i{s a little rise in prices
In case of every foodgrain, and then
all at once they register a considerahle
fall. In any case, we cannot attribute
the scarcity condition to the relaxation
in the case of millets in that State.

RarLway WoRusHOor AT GORAEIPUR

*98%. Shrl B. N. Roy: Will the Minis-
ter of BEallways be pleased to state
whether the extension of the Railway
workshop and new  constructions in
that connection at Gorakhpur will
start during the current financial year?

The Parliamentary Seereta to the
Minister of Rallw sport
(Shrl Shahnawas E,hlll] Yes.

Shri B N. Boy: May 1 know the

reasons for the deln.‘r in the construc-
tion?

The Deputy 0iniséer of
end Transport (Shei Alageman): There
Is no delay, Sir. About Rs. 20 lakhs
will be spent this year, and the whole
thling will be completed wtthin three
years,

RAILWAY STATION BETWEEN
AND NUNMNHAR STATIONS

*988. Shri B. N. Roy: Wiil the Min-
ister of Raflways be pleased to state:

(a) whether the construction of a
new Railway Station between Deorla
and Nunkhar Stations in N. E. Reilway
has been stopped or postponed; and

(b) if the answer to part {a} above
be in the afMirmative the reascns there-
for?

The Parliamentary Secretary to the
Minister of Ballways and Tramsport
(8Bhrl Shahnawas Khan): (a) and (b).
The work of constructlng a crossing
station between Nunkhar and Deoria
Sadar has not been postponed. Thia
work, however, was Interrupted on ac-
count of the contractor’s failure to pro-
gress it properly. it became necessary
to call for fresh tenders for this work,
which will be re-started as soob as &
new contractor has been selected.

RAMCAPARA-TEZPUR RaILwAY LiINk

*989. Shrl K. P. Tripathl: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have decid-
ed to extend the North Eastern Rail-
way from Ramgapara North to Tezpur
by abolishing the narrow gauge
pur-Bolipur Railway: and

(b) if so. when the work is likely to
be taken upt

DEoRIA
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The Parilamentary Seeretary to the
Minlster of 8 and Transport
(Shri Ghabpawas Kban): (a) No deci-
sion has so far been taken in regard to
the Metre Gauge extension of the North
Eastern Railway from Rangapara North
to Tezpur by abolltl:ln* or converting
the narrow gauge Tezpur-Ballpara
Railway.

(b) Does not arise.

Shrl K, P, Tripathl: May I know
what will be recurring loss in running
the Tezpur-Ballpara Rallway ae it le?

Shri Shabhnawas Khan: We have
not estimated that.

Koo Varrey Trawmsrort Conreany

*980_ Sbri Hem Raj: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that the Kulu
Valley Transport Company L has
failed to run through services on the
Pathankot Manall Road; and

(b) it the answer to part (a) above
be in the affirmative. whether the North-
ern Railway is ready to run it solely
under ita own management?

The Deputy Minispor of Rallws; nud
Transport (stu-l Alazesan): {a)

(b) The clrcumstances leading to the
failure of the Company to run it ser-
vices are at present under investiga-
tlon by a Special Committee of EnQuiry
and the guestion whether its resuwmp-
tlon is possible and if so under what
agency will be decided on recelpt of
their report.

Sbrl Hem Raj: When will the report
of the Enquiry Committee be recelv-
ed.

Shrl Alageaan: It will be made

available very shortly.

RerORT ON Lossme aANp DAMAGES TO
Gooos 1 TRANSIT

*991. Shrl N P, Sinha: (a) Will the
Minister of Rallways be pleased fo re-
fer to the reply to my starred ques-
tion No. 1976 asked on the 22nd Jui¥.
1952 regarding losses of goods in tran-
sit and state whether the Director of
the Railway Board has submitted any
Report?

(b) If so. what Improvements with
regard to booking of passengers and
merchandise has he suggested?

The Deputy Minlater of Raliways
‘}III Tmnnoﬂ. (Shrl AMgesan): ({a)

es.

(b} Mechanizing the issue of month-
ly suburban season tickets and adop-
tion of Station Rate Registers
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Shri N, P. Sioha: May I requesl the
hon. Minisver to lay a col;{vy
port on the Table of the ouse.

Shri Afagesan: It can be laid, Sir.

Mr. Deputy-Spemker: The question
put by Sbri V. P. Neyar m its present
form has been modified, in the follow-
ing way. Now, it is open to anybody
to go to a forelgn country and read,
‘These are not things which the Central
Government takes the responsibillty to
answer. The only alternative before
the hon. Speaker was to disallow the
whole question. But it bas been modi-
fled. In fact vt need not have been
modifled, it might as well have been
rejected. If the hon. Members; want
that altermnative. I shall pursue that
course hereafter.

8hri V. P. Nayar: May [ request you
to kindly read the whole question which
was modifled?

Mr. Deputy-Speaker: The modifled
question reads like thls:

"Will the Minister of Health be
pleased to state

(a) the number of medical stu-
dents from Ind’a who are stu-

No list is posslb!e. for it is open to eny

f.ersbn. if only the necessary exchange
available. to go and read zlsewhere.
I!l'i.

“(b) the average amount spent
abroad by these mediral stu-
dents yearly:. ."

That is a private affair between the
father and the son.

The third part of the question reads:

(c) whether the Government has

taken any definite steps for

* upgrading the medical college

in India 30 that Indian stu-

dents do not waste money ab-
road?”

That is a suggestlon for action.

This question as it was given must
have been rejected. It has unfor-
tunatelv been admitted. and this op-
portunity has been given to the hon.
Member., If he wants any answer, it
will be given: otherwise It will not be
taken notice of No amendment wiil
be allowed. and it will be relected
wholcsale

Sbri V. P, Nayar: Sir, I do not wish
to but any supplementaries on thlis mu-
tilated guestion

Mr, Depaty-Speaber: Veryy well. 1
shall go to the next question.
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InmpPoRT OF RICE PROM CHINA

*871, Bardar Hokam Singh: Will the
Minister of Food and Agrienlinre he
pleased to state whether the People's
Government of China have supplied the
quantity of rice stipulated under the
agreement of 19527

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnsppa):
Yes Bir. out of 150.000 metric tons of
rice purchased under the two agreé-
ments about 142.000 tons have already
been shipped from China and the ba-
lance is being lifted.

Sardar Hubem Slagh: Has the agree-
ment for supply of rice from China
been entered into for one year 1862
only, or ls it recurring for some more
years also?

SBhrl M, V. Erlshoappa: We are un-
able to come to any such aﬁreement
on account of the prevalllng high pri-
ces. Only with Burma. we have got a
contract according to which they have
to supply us 34 lakh tons of rice every
year. As for China, as and when we re-
quire rice. if the prices are chcaper
than In the case of the other countries
like Thailand and other rice-exporting
countrles, we purchase from China. We
have not got any Terrnnnent contract
with China regerding rice

Sardar Hokam Singh: How does the
quality of the Chinese rice compare
with that of the rice Imported from
Burma?

Shri M. V. Erlshoappa: Regarding
quality, the Chinese rce is considered
to be good rice.

Bbrl B, 8. Murthy: May I know whe-
ther it s a bllateral agreement? If so,
what commodities are being sent to
China in exchange of rice?

Bhrt M. V. Erlshoappa: They were
not interested in barter. They were
interested  In cash. and agaiis.  cash
payments, we have purchased about
1,50.000 tons.

Bhri K, Subrabmanyam: May 1
know whether gl! the rice supplli:d s
of the same quality?

Shri M. V. Erishnappa: There were
three varietiies. fine, superfine and co-
arse. All these three varietles have
been supplied.

Shrl K. Sobrahmanyam: Is it a_fact
that the same prices were charged for
the diferent varieties supplied, and
that the prices were higher compared
to the ones prevailing in India?

Bhri M. V. Ei-lshnnppa: Our local
rice iz comparatively cheaper than the
impuiled rice As for the first part
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of the question, the price pald ls the
same for oll these three wvarietles.
When we entered Into the contract
first. it was at a particular rete, and
they supphy us rice, as they go on get-
ting the different varietlea

Shrl B. 8. Mu
ken rice along wi
from China?

: Mr. Deputy-Speaker: Mixed up with
t?

i Is there any bro-
the rice supplled

Sbhri B. 8. Murthy: Burma has sup-
plled broken rice: may I know whether
China nlso has supplled broken rice,
with or without agreement?

Shrl M. V, Krishnappa: From China,
we get only these three varieties; but
from Burma, we get broken rice also,

RBardar Hukam Blngh: Are any pre-
cautions taken to fumigate the China
rice to reduce its redness?

Mr. Deputy-Speaker: It will become
redder.

Sbrimati Reon Chakrnvartly: On a
point of Information. Sir. I had sent
a Short Notice Question regarding the
strlke In Nirinela College where it is
alleged a student was kicked by the
American Professor. Has that been
allowed? [ have not got it In my pa-
pers,

Mr. Deputy-Speaker: The short no-
tice question has not been put here. I
therefore presume that [t must have
been sent. First of all, it has to be sent
to the Minister and he is asked if he
is in a position %o reply at short notice
or he wantz a longer notice. It is In
that process. The hon. Member may
get the information from the office,

Shrimatl Renu Chakravartty: This I3
a very lmportant matter. 8ir, hecause
certain allegations of discrimination
between ite and nonwhite have
been made and a student has been
kicked by the American Professor.
This raises a very important issue of
Policy.

Mr. Deputy-Speaker: When was that
tabled?

Shrimatl Reno Chakravarity: Yester-
day morning

Mr. Deputy-Speaker: The hon. Mem-
ber will see that it takes some time.
The: hon. Member is verv anxious that
the strike ought not to go on. ¥ am
equally anxious. But it takes some
time I would. however, suggest to
all hon. Members to remember that we

et a number of short notice questions.

e have to look Inio them and it takes
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some time. It takes time for the
Minister to Jook into them and find out
whether he has got ready information
and the tlme he wants. If any hon.
Member i= anxious that his or her
question should be taken up immedia-
tely they wiil kindly tell me. I am
not out of their reach.

Shrimatl Renu Chakravarity: 1
Ll&énk it is automatically done by the
CE.

Mr. Deputy-Spesker: Automatically
every short notice question is not ad-
mitted. We have to look into the short
notice question to see whether it is ad
missible 'and then ask the Minister. All
this procedure has to be gone through.
If an non. Member desires that it
should be expedited, it is open to him
0 come to the Speaker and lay ﬁmu-
gg'liar emphasis on it and it wi

e.

WRITTEN ANSWERS TO
QUESTIONS

Ewvicrion Norices FoR REALIZATION oOF
RENT ARREARS IN TRIPORA

*084. Shri Desaratha Deb: (a) WII
the Minister of Food and Agricmliure
be pleased to state how many eviction
notices have been served this year on
tenants of Tripura for the reallzation
of rent arrears?

(b) How many tenants have aub-
mitted written petltiona for cancella-
tion of rent-arrears and for the subs-
tantial reduction of rent?

(c) Has any action been taken by
Government on such petitlons and if
so, what js the nature of the action
taken?

The Deputy Minister of Food and
i!xﬂacaalm {Sbri M. V. Erishoappa):
a) 90.

(b) 194 petitions were filed for re-
mission of rent and 9 for reductien of
rent.

{c) The petitions for remission were
rejected after enquiry. The petitions
for reduction of rent are under consi
deration.

Rariwa? CARRIAGES (Fans)

371. Shrl Madlabh Gowda: (a) Will the
Minister of Rallways pleased to
state how many III class Railway car-
riages in each of the zones, sre fitted
up with fans?

(b) How many carrlages are still to
be equipped in each zone?

(c) How long will it take to fit up
fans in all the cerriages?
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The Deputy Miakster of Rallways and
Traosport (Shrl Alagesasn): (a) te
(c). A s.atement showing the required
information has been placed on the
Table of the House. [See Appendix V,
annexure No. 56.]

SociaL INBURANCE AcT

372, Shrl B. N. Mokerjee: Will the
Minlster of Labour be pleased to state
whether the Soclel Insurance Aut of
1948 as amended in 1951 Is being given
effert to, and if so, to what extent?

The Deputy Minister of Lahour (Shrl
Abid Al): The Employees’ State Insu-
rance Scheme has been implemented in
Delhi and Kanpur. In this connection,
the hon Member may kindly refer to
the replies glven to the Starred Quea-
tions Nos. 322, 100 and 2050 on the
4th March. 22nd May and the 2éth
July, 1952 respectlively.

InDIAN MERCHANT NAVY PERSONNEL

373. Shri 6. C. Samanta: WIIl the
Minister of Transporf be pleased to
state:

(a) how many Indlan Merchant
Navy personnel have been trained since
1947 (year by year),

(b) the names of ships used for
training ;

(c) the names of training centres,

(d) the period of training;

(e) whether it is a fact that a new
building is golng to be constructed for
housing Indian seamen; and

(1) it so, where the bullding will be
located and what will be the cost of
construction?

'ﬂie Deputy Minlster of Mailways
d Tvansport (Shrl Alagtsen): (a) to
(d) A statement islaid on the Table of
of the House. [See Appendix V, an-
nexure No. 59.)

(e) to (f). Yes.
construct & bu
hala, Calcutta at an estimated cost of
about Rs. 10 lakhs to provide hostel
accommodation for about 260 scuinen

It is proposed to
Iding n Be

Rannway RoLLiNG STock
MENT)

{RepLACE-

374, Paadit Munishwar Datt Upa.
dbyay: (a} Will the Minister of Rall-
wiys be pleased to state what !s the
total number of locomotives, passenger
coaches and wagons requiring replace-
ment during the current year, what is
the quota of replacement of this year,
and what is the arrears of the last year?

{b) What were the rffl.acement re-
quirements on the 1st April, 1951 in
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respect of locomotives, passenger coa-
ches and wagons, and how many were
actually replaced?

(c) What amounts were actually
spent on last year's replacementa and
how much are estimated to be spent
in the current.-year?

(d) What was our indigenous supply
and how much had we to import and
from what countries?

The Depuly Miaisier of Railwaya
and Transport (Shrl Alagesap): (a), to
(d). The information required Is plar-
ed on the Table of the House. [See
Appendix V annexure No. 60].

Inpo-US.  TeCHNICAL CO-OPERATION
ACREEMENT (TuseWELLS)

375. Pandit Maunishwar Datt Upa-
dh;l;r: (a) Wiil the Minister of Food
Agriculture be pleased to state
what will be the agency for the con-
structions of the 2,000 tube.wells
agreed upon under the Indo-US, Tech-
nical Co-operation Agreement for the
coming fwo years?

(b) How are tube-wells allotted, to
what States, and have the States fixed
up the areas where the tube-wells ere
to be located?

(c) What Is the expenditure allotted
for each well and on what conditions
Are the water to be distributed to the
cultivators?

(d) what time are afl the wells
expected to be completed?

The Deputy Minister of Food and
Agticulture (Bhrl M. V. Erlshaappa):
{a) The 2.000 tubewells are proposed
to be constructed under Indo-U. S. Te-
chnical Co-operation Agreement in the
four States in the foliowing manner:—

Totel No, No. of No. of
of ube- wells wells
State wells to be to be
allocated construe- coostruce

to the ted bya ted de-
State contract- partment-
ar ally.
EII:? . 994 Too a9s
s 350 250 100
Punjab 355 ass 100
P.EP.S. u. 300 300

A contract for the construction of
500 tubs-wells in UP.has been slgned
by the State Government with Messrs.
German Water Development Curpora-
tion. Negotiations with other experl-
enced tube-well drilling firms are in
progress for entrusting the wwork of
construction of the remaining tube-
;fells In U. P. Bilher. Punjab and
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(b) The allocation of all the 2.000
tube-welle and the area where they are
to be constructed In the various States
are as undewi—

Uitar Pradesh 995 Tube-wells
Bamtl . 1o
Gorakhpur " 165
Deorja -

Palzabad . . 360

Sultanpur

Masinpurl .. £l
TOTAL . 995

Bihar . . . + 350 Tube.-wella
Samastipur . . 150
Blhar-Sherlf . i 56
Arrab-Buzar . i 100
Bihta . . - [1-)

TOTAL 350

Pujad . . ., 355 Tubeswells
Sumrala . . 140
Radaur . . . 55
Panipat-

Ganaur . . 75
Soocpat . . 8s
ToraL - 358

P.E.P.S.U. i + 300 Tubeswelis

[mlr-Mnlnrlmtla 300
and Payal Tebslls
located under Rural

sand Urban Commuoity
Peojecss 2t Dburl

ToraL . 300

(c) The expenditure on a weil de-
pends upon @ number of factors, such
as the depéb of the well, cost of elec-
trical geweration and transmlsslon,
etc. It may. however, be assumed to
be between about Rs. 40,000 to Rs.
80,000/~ per well The State Covern-
ments nornsily own the well and
charge the cultivator for the supply of
water. This_1s done either on vo-
lumetric basix or on the quantity of
water supplied. The actual rates will
be fixed by the State Governments
after working out the cost of the pro-
ject and the recurring charges.

(d) By 1855,
DACOAIES IN TRAINS

376 Skri Dsbhi: Will the Minister
of Rallwarys be pleased to state:

(a) the number of dacoltles or rob-
beries committed in passenger {rains
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on each Railway during the year 1851-

{b) the number of passcngers Injured
a8 weli as kllled in these robberles and
dacoltles;

(c) the value of the properties rob-
bed as well as recovered; and

{d) the number of persons prosecut-
ed as well as convicted in courts of
law in connection with these robberies
and dacoltles?

The Depoty Minisier of Railways
and Transporé (Shri Atagesan): (a) to
(d). A statement furnishing the Infor-
mation 18 attached. [See Appendix V.
annexure No. 61.]

III Ciass CompartsEnTs (FaNE)

" 877 Shri Dabbi: Will the Minister
of Raihways be pleased to state:

(a) the number of III class cu'npart- '

ments equipped so far with fsns In
each section uf the Western Railway;
and

(b) the percentage of such compart-

ments to the total number of compart-
ments in each section of that Raliway?

The Deputy hl]nllier Bali-
wayg and {Shrl lﬁl‘ﬂl)'
{a) and (b). A statemem is laid on
ihe Table of the House.

STATEMENT
Total Mo. of  III l'.hsl Eeerune
I class of
compertments fitte wilh compart -
fans mens
fitted
with fans
to the
total No.
of
comparts
B ments.
Blecerical  Rol-
limg  Stock
Old 222 a
New 84 4 %0
106 154
Swvam  Rolling
Stock,
Broad Gauge 3287 1533 46's
Metre Gauge 2947 656 23:6
Narrow Gauge 331 2 06

CONBTRUCTION 0¥ Ramwway LINES

378, Papdit Db N. Tiwary: Will the
Mtgnister of Ballways be pleased to
state: .

(a) the total miieage of new Rail-

way lines (by tracks) construtted
since 1947:

(b) the total miieage of dismantled
lines brourht under working order
sinve 1947; and
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(c) the total mileage of dismantled
lines yet to be restwored?

The Deputy Mialster Rall-
ways and Transport (Shri &'o'mn):
(a) 659 track milezs approximately.

fb) and (c). In all 26 branch lines
Involving a total length of about B55
miles were dismantied during the
War. Out of these, four lines agére
gating to 104 miles have since been
restored and opened to trafic and
restoration of 8 dismantled lines
aggregating to 394 mlles is in pro-
gress. Restoration of another llne, a
iength of 4 milles, {s proposed to be
started during 1953-54. Of the remain-
ing 13 lines. 5 lines Involving %
length of 142 miles are not oropose
to be restored and the question of
restoration of the remaining 8 lines,
a length of 171 miles in aoll, will be
reconsidered at a later stage.

TECHNICAL ASBISTANCE SCHEME

379. Sbrd M. L. Dwivedl: Wil! the
Minister of Labour bc plessed to lay
nn the Table of the House 8 copy of
the UN. and Specialised Agencies Tech»
nical Assistance Scheme in connection
with the tralning of skilled workers
under the 1.1.0’'s Technical Assistance
Programme as announced by the In-
ternationa! Labour Organisation that
it is planning increased eiforts during
1853 to help the under-developed coun-
tries and state

(e) whether any training centres are
likely to be established o lndia iif
accordance with the Scheme:

(b) it so, what they are:

() what s the proRramme of the
I1.L.O. In this direction and the benefit
that India is likcly to derive;

(d) out of the services of 240 ex-
oerts. how many are available to India
and under what terms and condltions:
and .

{e) out of the prant of 300 fellow-
sgim ?to trainees, what is Indla's likely
share

The Deputy Minister of lLabour
fShri Abid All): There I8 na single
document setting out the Technical
Assistanca Programme of the LL.O.
in regard to the training of skilled
workers. The references sre spread
over a number of documents. How-
ever. & short monograph about the
1.LO  Technical Ascistance Pro-
gramme for the year 1853 as contain-
ed in the Fourth Report of the Tech-
nical Assistance Board to the Tech-
nical Assistance Committee Is placed
on the Table ol the Houss for infor-
mation. [See Appe V. Annexure
No. 62.]
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v ) Yes,

.} The Asian Technical Manpower
Conference held in Bangalore last
year recommended that two Heglonal
centres should be established in Asia.
one for instructors for training skill-
ed workers and the other for teach-
ing staff for training craftsmen in
cottage industry and handicrafts. The
LLO. have asked the Governments in
the Asian region ko state their require-
ments In the fleld. The LLO. are
also surveying the existing training
facilities in India with a view to ex-
ploring the possibilitiey of establish-
mg one or two training centres in
this country.

(¢) The programme comprises the
organisation of regional training cen
tres, training of supervisory person-
nel and skilled workers in foreign
countries. and the provision of expert
assistance to Governments for pro
moting their national technical and
vocational training programme, It
aims at increasink the productive effl-
ciency of workers already skilled in
their jobs and in training new work-
ers In skilled occupations.

(d) Out of 240 experts India wlil
be having four in 1953. The Govern-
ment of India will be resporsible for
bearing the cost of accommodation,
travelling within India and office as-
slstance

{e) The [L.O. intend to grant not
300 but 800 fellowships during the
year 1853. The Goveroment of India
have not so far Analised their require-
ments for these fellowshipa.

Bobntume NITRATE FROM CHILE

380. Dr. Ram Subbag Singh: Wiil the
Minister of Food and Agriculture be
pleased to state: ' :

(a) whether the glfts received by
the Government of India this year also
iniclude a gift of natural sodium nitrate
from Chile;

(b) if so. what Is the quantity of
that gift; and
{c) how it is belng utilized?
v_Minister of Food and

The Deput
Agriculture (Shrl M. V. Xrishnappa):
(a) and (b). Yes. In February 1050

the Corporacion de Ventss e Balitre =

yodo de Chile offered to place 300
tons of Chilean Nitrate of Soda at
the free dlsposal of the Government
of India for experimentation and
general fertiliser research. The first
lot. of 100 tons was received in 19'1
and the second lot of 100 tons Is ex-
pected in February-March, 1953
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(c) The tertiliser has been supplied
to various States where the trialg are
in progress, Results are awaited

BomMBAY- VIS AKHAPATANAM RatLWay
Linz

381, Shrt Telkihar: Will the Minls-
ter of Eailways be pleased to state:

a) whether it is a fact thant a new
rallway line was proposed to join
Bombay with Visakhapatsnam;

{b) it so, whether there was an ac-
tual survey of the said line; .

(c) whether it is a fact that the pro-
poged line would now be completed by
constructing a railroad from Kurdu-
wadi toeRamgundam oniy;

(d) whether the line was to puss
through Hyderabad Btate;

(¢) whether Latur, Udaglr. Deglooe
and Bodhan {in Hyderabad Btate) were
}pe main proposed stations on the said

ine;

(f) whether the scheme is yet In
contermplation:

(&) it so, when the work 1s 8otng to
start; and

(h) if not, why the scheme has been
abandoned?

The Deputy AMaister |all-
ways and (8br1 Aligeasn);
{a) There has been no proposal for
a new railway line to connect Bombay
and Vlisakhapatnam.

(b) Does noy, arise.
(c) No.

(d) If built such a direct line would
pass through Hyderabad Btate,

(e) Does not arise.
(f) No.
() Does not arlase.

(h) No such scheme has been con-
sidered?

CoorpinATiON oF TRANSPORT

382, Shrl Telklkar: Wil the Minia-
ter of Trxnaport be sed to state
whether there {s ahY proposal under
consideration to link airways with (i)
railways, (il) roads. (ii) inland water-
ways, and (iv) coastal shlpping in the
sel:f‘rral co-ordination Scheme of trans-
po

The Deputy Miaister Ralk
ﬂl and port (Shri lﬂi‘!ﬂl):
hinery for the coordination of all
forms of Transport already exists in
the form of the Central Board of
Tranaport the composition and func-
tions of which were described by me
in my reply to Unstarred Question
No. 186 by Shri Vidyalankar on the
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19th November 1852, This Board has
not so far had to consider any air
transport problems in _ relation to
other formg of transport as no serious
competition has yet developed.

BIKANER INDUSTRIES

GANCAKAGAR

883 Shrl Morarka: Will the Minis-
ter of Food amd Agriculture be
pleased to state:

(a) the total quantity of sugarcane
crushed in the Bikaner Industries
Corporation, Ganganagar. durlng the
year 1951-52;

{b) the quantity of sugarcane paid
tor in cash and the quantitX of sugar-
cane paid in kind;

{c) the balance, if any, payable to
the cultivators; an

(d) whether Government have re-
ceived any complaints from the culti-
vators about the nonpayment of their
cane price by the management?

The Depnty H.Inhter of Food nul
Agricoltare (Shrl M, V . Erishnappa
(a‘)ect? d). The information is being

CORPORATION,

PARLAKIMEDI LICHT RAILWAY

384. Sbrl Sangaona: (a) Will the
Mmister of Rallwnys be pleased to
state the amounts of income for each
of the last flve years on the Parlaki-
Etedi Light Railway in the Eastern

one?

(b) What is the amount of expen-
diture for the same period?

(c) s it a fact that most of the
ﬁlsunien trwel on the traing of this

ilway with the permission of the
staff of the trains on
nominal charges?

(d) If the answer to part (c) above
be in the afrmatlve, what precauw

payment of

tions have been taken to fuard
againat such practice?

The Oepaty Minister Eall-
ways and Trousport (Shrl A'fagesan):
{a)—

1947-48 Rs. 3,865,532
1948-49 Rs. 3,27,005
19498-50 Rs. 317,572
1950-51 Rs. 303899
1951-52 Rs. s.Ts.g
(b) 1947-48 Rs. 3,13,
1048-40 Rs. 387,423
1949-50 Rs. 543237
1950.51 Rs. 7,37.521
195152 Rs. 7,83,900
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(c) No. Records show that a total
number of 8,167 passengers were de=
tected by the Ticket Checking Staff
travelling without or with Irregular
tickets on this Light Raflway during
the period September, 1951, to July,
1952 and an amount of Rs, 5.907/-
representing the due railway charges
was recovered.

(d) To guard agalnst passengers
travelling without tickets or with Ir-
regular tickets., one Travelling Ticket
Examiner is booked with each train
on the Parlakimedi Light Railway
and occasional checks including sur-
prise checks are also conducted by
a Gazetted Officer.

Pnnuﬁmsm LicHT RaiLway (LocoMo-
TIVES)

385. Sbri Sanganoa: (a) Will the
Minister of Esllwa¥s be pleased to
state whether it is a fact thet old
englnes and compartments constitute
the trains running on the Parlakl-
medi Light Railway (ex-B. N. Rail-
way) of the Eastern Zone?

{b) It so, what arrangements have
heen made by Government to replace
them?

(c) Is It also a fact thay the com-
partments are not provided with

lightlng arrangements?

W) If so. what are the
therefor?

The

reasons

uty Minfater ¢ Rall.
ways _and (8bri Jﬂu!llﬂ)
(a) The engines are all under 25

years of age and in fairly good condi-
tion. They have many years service-
able life in them. The coaches are,
however, old and are due replacement.

(b) It ls proposed to replace the
stock as far as possible during the
years 1953-54 and 1954-55.

(c) The coaches are provided with
oil lamps. A lampman accompaniee
the trains during the aight to re-light
them when necessary.

(d) As arrangements are being
made to replace the coaches soon the
fttlng of electric Ughts in this old
stock s hardly worthwhile,

MiINoR IRRIGATION PROJECTS

386 Sbrl N B. Chowdbury: Will
the Minister of Food and Agriculture
be pleased to state:

{a) whether Government are con-
templating reduction of grants for
the Implementation of minor Irriga-
tion projects with effect from the
next financial year;

1196
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(b) If eo. what would be the
amount of such reductlon; and

(c}) whether the State Governments
also would make a corresponding re-
duction of grants?

The De ‘v Minister of Food and
Axrlmllum Sbri M. V. €rishngppa):
(a) Yes. Even now, the policy of the
Government of Indla is to finance
minor Irrlgation projects as far as
possible In the shape of loans only
and to limlit subsidies to construction
of surface wells. the rate of subsidy
being restricted to 25 per cent. both
from the Central and the State Gov-
ernments. The G.MF. Enquilry Com-
mittee bas also recommended that
subsidles should be reduced and even-
tual)y abollshed In respect of Grow
More Food ald.

(b) The actual extent to which
subsidies may be continued In res-

t of particular types of schemes,
8 still under consideration.

(¢) This is a matter for the Btate
Governments.

™R & m

we ot fispfa faw . ;7 we
awy of8 5ot ag wamE @ T W
fo ot aro o= ® 2 wT Wi
fafer fed ad ¢, o fe fmiz &
it & wREAl & qEER 8 @ &
FTLEHY § FERT 927 ST WEC F
§ wr3 g § T aRE: ed
T At ARz wgr i ?

The Deputy Mhhtet of Food and
Agriculture (Sbrl M. V. Erishrappa):
During 1950-31 and 1951-52 when a
unlform price was fixed both for
gate and rail cane by the Central
Government an alllowance of T annas
per maund was niade In the sugar
price for meeting the cost of trans-

rt or sugarcane by rail. This a}
owance of 7 annas per maund on
sugar worked out to about 2 annas 4
lea per maund of cane. This year,
n order to enable the factories to
cover the cblrfes on transport and
handlizg of rall cane, the minimum
price for rail cane has been fixed at
a wuform rate which is 2 annas per
mauud lower than that for gate cane.
Difte.cnt prices for rail and gate cane
used to be fAxed by the Government
of Blhar upto 1938-39.
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Mrrre Gauck Wacons

388. Sbrl U. M Trivedl: (a) Will
the Minister of Rallwhys be pleased
to state how many metre-gauge
wagons are provided with automatic
vacuumrbrakes?

{b) Why the wagons manufactured
by the old ©. T. Rallway were not pro-
vided with automatic vacuum-brakes?

(c) What has beep the total loss In
terms of time on account of this
omission on all the wagons during
the year 1951-527

{d) What steps are Government
taking to make provislon for this
mechanism in all wagons?

The Minister of Ball
wa¥s aad 'l‘nm (Shri Alagesan):
(a) 14,715 Metre_ Gauge Wagons
have been provided with automatle
vacuum brakes ~ upto the end of
November 1952.

{b) Wagons were not manufactured
by the old O.T. Rallway

(c) and (d), There has not been
any omlssion. Orders were only is-
sued to Metre Gauge Rallways In
1950 to make arrangements %o At
automatic vacuum  brake t.rlulrment
to al wagons not already so fitted.
The work le planned to be spread
over a period of 5§ years. All new
wagons are fitted with vacuum brakes.

RasasTHan UNDERGROUND WATER
Boare
380, Bbrl Bheekhs Bbai: Wil the

Minister of Food and Agricaliure be
pleased to state:

(a) the present personnel of
lgnil:_lthm Underground Water
oard;

{b) whether any of the members
of the Board has vislted the areas
t&hichdure in the grip of water scarck

; an

(¢) the activitles
since [ts formation?

The Oepoly Minister of Food aand
Mk!uﬂ!l‘rc (Bhei M. V. Kmnp&t

of the Board

(I) list._  of the members of
Rajastban Underground Water Board
Is lald on the Table of the House.

[See Appendlx V, annexure No, 63;]

(b) Yes. Tha Unlt {s operating in
the Jodhpur Division which suffers
from chronic deficlency of water.

{c) Biggpe _its Inceptlon in Decem-
ber. 1949, the Board has constructed
25 tube-wells out of which 20 are
succesaful,
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Huv StaTions

380, Sbrl N M, Limgam: Will the
Minister of Trausport be pleased to
state:

(a) the steps taken t?r Goverd.
ment to develop HIll BStations In
h:lija with a view to attract tourists;
an

(b) whether Government have re-
ceived any representation from the
local tourist Advisory Committee,
Ootocamund, regarding improvement
of this Hill Station?

The Deputy Minister of Rali-
ways and RIIIIWI\ (8hbr] Alage=an):
(a) Government have been _taking
various steps to develop Interna
tourist trafic to hill stations. These
Include iIntroduction of concegsional
raii tickets, holding of Conferencea in
hill. statlons and putting out of publi-
city material Formation of tourist
bureaus ls also being encouraged to

ensure tourist facifities at hill
stations.

(b) No. They however made sug-
gestions for prodiction of tourist

publicity material on Nilgiri Hilils.

FERTILIBERS

391, Shrl E. C. Sodhis: (a) WIill the
Minister of Foed aud Agricultors be
pleased to state what were the total
requirements of chemical fertilisers
in India, State-wise, during 1950-51
and 1851-527

(b) Of the total reguirement, how
much quantity was purchased direct-
ly by different State Governments
and how much by private dealers?

(¢) What was the total Quantity
@iven 1o cultlvators under the "Grow
More Food" Campasign?

The Deputy Minlster of Food and
Agriculture (Shri M, V. Krishnappa):
(a) A statetlient showing the require-
ments of sn&hate of ammonia from
the BState vernments and other
Interests on calendar year basis for the
years 1950, 1051 and 1052 la placed on
the Table of the House. [Se¢e Appen-
dix V. annexure No. 64.]

(b) A statement showing the alloca-
tions made from the Pool to the Btate
Gavernmenfs and private parties {s
laid.on the Table of the House [See
Appéndix V, annexure No, 84.]

(c) According to information avallk
gble the foliowin% quantities were
supplied by the B8tate Governments
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under the GM.F. Campalgn:

Year Sulphate af Ammonia
(i) 1848-50 84,361 tons;
(i) 195051 $0.,402 tons;
(iii) 185152 1,28,150 tons.

TRAcTORS (IMPORT)

302, Shrl K C. Bodbla: (a) WIll
the Minister of Food and Agricalture
be pleased to state what was the total
number of tractors Imported into
India during 1951-52 (i) on Govern-
ment account: and (ii) on private
account?

(b) What was the total value of
these imports under each head?

(c) What foreign countries shared
in the above imports and to what
extent?

The Deputy Minister of Food and
Agricultore (Shri M, V, Edshnappa):
(a) to (c). Two statements glving the
required information are placed on the
Table of the House. [See Appendix
V, annexure No. 85.]

Mica Mings

2393, Shri Bailwant Siaha Mebta:
(a) Will the Minister of Labour be
pleased to state what {s the strength
of labourers working in the Mica
Mines In Rajasthan and at what
rate each male or female worker is
paid for?

(b) How many mine owners give
bonus to the workers, at what rate
snd how often?

The mrl Minister of Labour
(8krl Abld All): (a) The daily average
strength of workers s about 10,300.
A statement showing their average
dally earnings is placed an the Table
of the House. [See Appendix V,
annexure No, 66.]

(b) The information is belng collect-
ed and will be placed on the ‘Table of
the House in due course,

laNp RECLAMATION IN SCHEDULED
AREAB OF ORISBA

394. Bbri Ssoganna: (a) WIill the
Minister of Food and Agviculiure be
pleased to state the area of land re-
claimed by jungle-clearance in the
Scheduled Areas of the State of
Orlssa, since the inception of the
“Grow More Food” Scheme?

(b) What was the amount actually
spent for the purpose?

fc) What is the value of foodgralns
f.rgs;l_} annually on such reclaimed
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puty Minister of Food ond {c) whether it i{s contemplated to
Al!lctﬂluv (8hri M. V. Eriskneppa): take up aoy of those Projects in the

(a) to (c). The Government of India
have not undertaken any reclamation
operations in Orissa. The State Gov-

ernment have been requested to
furnish necessary information in the
matter. The informatlon will be

placed on the Table of the House when
recel

TOURISTS
385 Prof. D. C. Bharma: Will the
Minister of Tranaport be pleased to
state:

(a} the number of forelgn tourists
who visited India from America, the
United Kingdom, China, Japan,
Australia and other countries during
the years 1951 and 1%52: and

(b) what further s%eps Govern-
ment are taking to popularise tourist
traffic in India?

The Depoly Minlster of Rallways
aod Transport (Sbrl Alogesan): (&)
The Information is as followa:-

First nine

months of

189511852
America 3,500 3,230
United Kingdom ... 5884 4,313
China Vi 251 196
Japan o 500 344
Australia - 240 188
Other countries. o BS25 7,886
ToTaL . 20,000 16,270

The figures for October and No-.-ern-
ber 1952 are not yet available.

(b). Attention is invited to the reply
to part (b) of Unstarred Question No.
496 given on 22nd July 1852. Slnce
then it has bzen decided to open a
tourist office at New York and small
Tourist Information Offices at Banaras
and Agra.

CaLcuTzA-MADRAS  RAILWAY LINE

306, Pandtt Liogara) Miars: Wil
:he tl:ltinm.ttr of Rallwiys be pleased
o B e

(a) whether any contemplated new
Railway tracks linking up the Coastal
Caicutto-Madras Railway line with
the Calcutta-Nagpur line across the
uncpened regions of the Orlssa Btate
have been surveyed;

(b) it so. which are those tracks
and what are their respective mileage
and cost: and

next two or three years?

'rh Depaly Minister Railways
and Transpart (Shrl Ahuua) (a)
and (b). Yes.

The particulars—length and fhe esti-
mated cost of the lines are:—

Name ot the line.  Length ﬁﬁpmx.
estic
mated

cost
Miles Ra.
(1) From Talcher to 90-43 ¢35 Crores

Sambalpur.

(2) From Talcher to 117-70 7+0 Crores

Rourkela via

Backot.

(3) From Kantabanji to_115+20 7-0 Croses
Sambslpur wa
Bolangir.

(4) From Khurda R, 179:00 80 Grores
Bolangir eia .
Sonepur.

(c) A final decialon in regard to
Projecks to be taken in hand in the
next two or three years has not been
taken,

KarRNATAX  CHamsEr oF COMMERCE
(REPRESENTATION)

397, Shri Neswl: Will the Minis-
ter of Rallways be pleased to state:

(a) whether any resentatlon
regarding the transport difficultles in
the Hubli District has been received
from the Karnatak Chamber of Com-
merce; Bhd

(b) it so, what action has been
taken on the representation?

The Deputy Mtvister of Railwaye
g_nd 'l'nuport (Shrl Alagesan): (a)

f.'bl 'l'he Hi:llgm_II ecretary., Karnatak

merce, Hubll, was

jnlormed with reference to the pro-
posals made by that Chamber:

() Thnt doubling of the track on
he Dharwar-Hubli-Gadag
section would entall heavy
expenditure, and was not
therefore justified by the
exlsting volume of traffic
offering on the section

(1) That the quesdon of provid-
Ing loop lines at stations
would have to be considered
on the merite of each case de-
pending upon

the necessity



1203 Written Anawers

from the operating cint of

view subject to financlal justi-
fication, and

(iid) 'I'hat the imtnliation of

hone exchan the

G ag-Sholapur ctlcn could

be taken up only when funds
became available, T'he quese
tion of providing a telephone
exchange at Mormugao Har-
hour was considered previous-
ly but was dropped
certain diMculties and to the
fact that Goa was situated
in a foreign territory.

B. C. G. VACCINATIONS

399. Dr. Ram Subbat Siogh: Will
the Minister of Heaith be pleased to
atate:

(a) the number of persons who were
iven BCG vaccinations in India dur-
z the second quarter of this year;

{h) what was the total number of
persons tested for this purpose durlng
the said pericd?

The Deputy Minisier of Heslth
(Sbhrimati Chandrasekbar): (a) and
{b). During the second quarter of this
year, 525,727 persons in India were
vaccinated with B.C.G. and 1,584,393
persons were tested for this purpose.

PRIVATE AND QUABI-PRIVATE RAILwWAYS

400. Shri Morarka: (a) Will tbe Min-
ister of Rallways be pleased to state
what are the private snd quasi-private
Railways running in India?

(b) What {s the total mlleage of each
such Railway?

(c) What is the paid-up capital of
each such Railway company?

(d) What profits these Railway comr
ps’nios have made during the year 1950-
51%

The Depniy Minlster of Rallwaya and
Transport (Bhrl Alagesan): (a) to
(d). The required Information is
given in the statement attached. [See
Appendix V, annexure No 67). A few
figures which are not readily avall-
able will be furnished later on.

TELZPHONE CONNECTION®

401, Sbet B, N. 8. Deo: Will the Min-
ister of Commnnleations be pleased to
state:

(a) the District Headquarters in
each State having Trunk Telephone
connections (State-wise);

(b} the District Headquarters {n each
State not having Trunk Telephone con-
nections (State-wise);
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(c) the namea of District Headquar-
ters (State-wise) connected to the
Trunk Telephone system in 1948, 1949,
1850, 1951 and 1952 separately for each
year, and

(d) the names of District Headquar-
ters of new Districts formed as a result
of integration and merger of former
Indian States. connected to the Trunk
‘Telephone s¥stem since 194B with the
year when connected and name of the
State asainst each?

ty Minisier of Communl-
callons ( bri Bal Balladln') (a) 1to
{d). The informationls belng collected
and will be placed on the Table of the
House {n due rourse,

Cexzrar. Roap Funp

402. Sbhrl M. Islamuddio: Will the
Miuleler of ‘Iranspoct be pleased to
state:

(a) the roads, if any, in Bihar main-
tained from tbe Central Road Fund;

{b) the amount incurred for mainte-
nance of each of them separately dur-
ing the last three years:

(c) whether there ia any plan of con-
structing roads and bridges in Bihar
under the National Highways' Develop- -
ment Programme; and

(d) it so, whether Government pro-
gbse to lay a list of such roads and
es with mileage and location on

able of the House?

The Deputy Minisier of BallwaYa
and Transport (Sbri Alagezanm): (a)
and (b). No road in Blhar or any
other State is maintained from the
Central Road Fund

(c) and (d). Rerefence is invited
to the reply glven on 30th July 1952
to Unstarred Question No. 627 which
contains Information regarding the
roads and bridges included In the
National Highway Development pro-
!ramme for the period 1951-52 to 1855-

In addition to the works mention-
ed therein, the following works in
Blbar have aiso been included in the

programme: —

{1) Construction of a brldge
ﬂvg sPoclmkhall Nallah on

@2

Construction of a bridge over
the Kitchinia river on N.H,
31

(3) Improvement of a
stretch of N.H. No. 3

(4) Provision of temporary cross-

IIG mile

ing  facilitles across the
Mahananda river in Tth mlle
of N.H. 31.
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“Gnow MoORE Fo0o" CAMPAIGN

403, Biri Mobasinl Sakstns: (a) Will
the Minister of ¥osd and Agricnitare
be pleased to lay on tbe Table of the
House a statement regarding the

amoust of money spent on the ‘Grow.

More Food' campaign by way of ad-
vertisement in newepapers during the
last three years?

(b) How much mone¥ has been spent
on the advertisement relating to “Grow
More Food" Campuoiga upder the cap-
tion “That Vacant Patch of Land”
during the last Lhree years?

The Deputy Minlster of Food and
Agriewtere (Sbri M. V. Krishaappa):
{a) Yes. A statement showing the
el:penditure on Grow More Food Cam-
EB press advertisements diring

50, 1850-51 and 1961-52 §s placed
on the Table of tbe House. [See Ap-
pendix V, annexure No. 68.]

(b) Rs. 1.886-3-0.

GopaRA-Muaow RAlLWAY LINE

404 Sbri N, L. Joshk Wili the
bMinister of Railway¥a be plieased to
state:

(a) whether thare ls any proposal
to join the broad gauge railway line
from Godara on the Western Railway
to tbe metre gauge railway line at
Mhow or Indore;, and

(b) if #0, how long it would take
for the proposal to materiallse?

The Deputy Minlster of Ballways
and Trimsport (Shrt Alagesan): (a)
The reply is in the negative.

(b) Does not arise,
INDORE ALRODROME

o N. L Joshi: Will tbe
Minister of Commupnicgtiong be
pleased to stste how Iong would |t
take for the landing ground at Indore
aerodrome to be cementea?

The Deputy Minister of Commuuica-
tioos (Shri Baj Bahadur): It ls not
probosed to reconstruct the runway at
tbe Indore aerodrome with cement
concrete. The exlsting runway 1s
sultehle for operations hy Dakota air
craft,

ALArARIA

408. Shri N. B. Chowdbury: (a)
Will the Minister of Health be pleased
to state whether the incidemce of
Malaria was on the increase or on
the decresse during the lest three
yeara?

308 PS.D,
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(b) Have Governuent ascertaioed
any reasons for the increase or de-
crease)

(c) If so, wbat are the reasona?

m Deputy Minkwier of Healld (Bhri.
tl Ctamdrasekhar): (a) As far as
mtnrmaum is available tha incidence
of malaria was on the decrease during
the last three years.

(b) and (e¢). The decrease s due to
the gradual strengthening of the antl-
maleria organisations of many States
in Indla Uke Delhi, Bornbay, Wysore,
Medras, Coorg, Ajmer and of the
Coalflelds. The W.H.O. Malaria Con-
trol Demonstration Teams in Uttar
Pradesh, Orissa, Madras and Mysore,
as also the using of modern methods
of Melaria Control have bad definite.
ly good resulte.

MINOR IRRICATION SCHEMES

40%. Sbri N. B. Chowdbury: WLl
the Mlolster of Food and Agricaliure
be pleased to state:

(a) the number of minor irrigatlon
schemes that have been executed
during the period.from 15th August
1947 to March 1852 In each State
;vm; the help of the Government of
ndla;

(b) the number of such schemes
for the year 1852-53. and

(c) whether Government have pre-
g::;ed any estlmate far the year 1953-

The Deputy Minister of Food and
Agricuiture (Sbri M. V. Erishnappa):
(a) Statements containing the infor-
mation for each of the years 134748
to 1951-52 are laid on tha Tahle of the
House. [See Appendix V., annexure
No. 60.] Infornation ip respect of the
period August 1947 to March 1948 is
not avallable separately.

(b) A stotement giving the infor-
mation State-wise Is laid on the Table
of the House. (See Appendix V, annex.
ure No. 69.]

(¢) Not yet
Post Orrices IN Wear BEROAL

408 Shri N, H Chowdbuty: (a)
Wiil the Minister of Communlcations
be pleased to state the number of
post officea that existed (o West
Bengal In 1947-48?

(b) How many new pogt offices bave
been set up in Weat Bengal during
the years 1048-49, 1949-50, 1950-51
end 1951-52¢
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tc) How many of these new post
offices are manned by extra-depart-
mental employees and how many by
departmental employees?

The Deputy Minlster of Communica.
tions (Sbri Ba) Bahador): (a) Num-
ber of Pmt ces in West Bengal on

31-3-1948 . . 1,812
(b)—
Year No. of Post ol

opened in West Ben

1946-49 137

1948-50 297

1950-51 150

1951-52 618

(¢) 1,137 of these new post offices
are manned by Extra-departmental
employees and 63 by departments] em-
ployees.
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P. & T. EMPLOYEE: IN WEST BENGAL

409, Sbri H N Mukerjee: Will the
Minister of (Commwnic

pleased to state:

(a) whether there has
increase in the number of
telegraph peons, packers
iower-grade employees in view of
the increase of . the population of

Calcutta and its suburbs since 1947;
and

(b) it the answer to part (a) ahove
be in the affrmative, the extent of
such increase and its proportion to
the increase of population?

Toe Depaty Miolster of Communi-
catlons (Shrl Ea) Babador); (a) Yes.

(b) During the period from Ist
Auguet 1947 to lst August 1952 the
number of .postmen has increased
from 1377 to 1750, that of Telegraph

from 55 to 90, that of
packers frorn 587 to to 630 end that of
other Lower Grade staff from 204 to
357. As the population figures on
these dates are not readily avallable,
the Information asked for in the last

part of the question could not be col-
lected.

been any
Postmen,
and other
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HOUSE OF THE PEOPLE
Saturday, 6th December, 1952.

The House met at a Quarter to
Eleven of the Clock,

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(Sce Part 1)

1i-43 am.
MOTIONS FOR ADJOURNMENT

Raciar DISCRIMINATION AGAINST STU-
DENTS AND STAFF OF NIrmaLa CoL-
LEGE DELHI

Mr. Deputy-Speaker: Belere tle re-
gular business of the House is taken
up. I want to refer to three adjcurn-
ment motlions notices of whnich I have
received,

The first is sy Shri Sreckanian Nair.
The metion is in the following ferms—
it refers to the same question raised
by Shrimati Renu Chakravarlty:

“The silualien that has arisen
out of the strike of the students
of the Nirmala College, Delhi, on
account of the racial discrimina-
tion against the siudents and stat¥
of Indian nationality by the Ame-
rican authorities of the (ollege,
and the refusal of the authorities
to sanction the inaugural
of the College Union and the vio-
lent attack on non-violent Satya-
grahis.”

Now. what is the control that the
Government has over this Amerizan
Mission College?

Shri N. Sreekantan Nair ¢Quilon-
cum Mavelikkara): It is an educa-
tional institution, Sir, and it is an in-
sult to- the Indian nation as a whnole.
It is affiliated to Delhi University.

414 PED
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Mr. Deputy-Speaker: What is the
contrel the Government of India has?
Does it give any subsidy or grant cr
is it run directly by the Government?

Shri N. Sreekantan Nair: Subsidis-
ed.

Mr. Deputy-Speaker: Then the hon.
Member, Shrimati Renu Chakravartty,
has already tabled a short notice
uestion with reference to this matter.
Therefore. in the usual course the
short notice question will be answer-
ed. May I knew what the hon. Minis-
ter has to say?

B V-FP T PV sf3i UYye
é )'é" = -lh-fl\,g u),‘_'.j - B 1. L.’d")

) ke gi il Ja Py SIS
- lil-h Lﬂ" PR I-J]’:‘. !"

{'fhe Minister of Education and Na-
tural Resources and Scientific Xestarch
(Maulana Azad): I have nol reccived
the question yet. If it is  received,
Government will he ready (o anzwer
it en Menday.]

Mr. Denuty_Speaker: 1 think the
ﬁurp-se is strved. On Monday the
on. Minister will gather all the f{acts
and aaswer both this and the short
notice question. It is not necessary toa
pursue this zdjournment motio..

Evicrioxy NoTices oN REPUGEES IN
BanpnapNAGAR CoLonNy

Mr. Deputy-Speaker: The second
adjournment motion is by Shrimati
Renu Chakravartty.

“That this House do now ad-
journ to discuss a matter of urgent
public inipartance arising out of
the eviction notices served on 200
refugee families of Bandhabnagar
colony, Dum Dum, West Bengal,
in pursuance of requisitioning
land for the Central Government
and their not being provided even
sufficient opportunity to appeal
against the evictien.”

Who has given the eviction noti»
ces?
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Shrimati Beag Claknyvarity (Basi-
rhat): Eviction notices have been gtven
hy the competent authorities on be-
half of the Central Goverument, that
ig. the District Magistrate.

Mr. Deputy-Speaker: The District
Magistrate is an officer of the P’rovin-
cial Government.

An Hon. Member:
<ompetent authority.

Skri T. K. Chaudhuri (Berhampore)+
There is an authority in Bengal known
.as ‘competent authority’. They are
competent only to evict refugees.

Shri K. K. Basu (Diamond Harb-
our): He is a provincial officer.  but
the provincia. Government has noth-
ing to say about it, That is the whole
point.

Mr. Deputy-Speaker: It is not un
actior: of the Provincial Gouvermment”’

But he is the

Dr. S. P. Mookerjee (Calcutta South-
East): The recuisition has been made
on beh.all of the Central Government.
‘That plot of land is required by the
Military Department. but the actual
step has been taken by the District
Magistrate. 24 Parganas, who is the
competent authority to take action.
But really the matter arises wut of
certain decision taken by the Central
Lovernment. That is how it Lccomes
felevant.

Mr. Depaty-Speaker: The hon. Mini-
ster.

The Minister of Rehabilitation (Sbri
A, P, Jain): The position stated by Dr.
Syama Prasad Mookerjee appears
‘to be correct. The relevant Act pro-
wvides under section 3 — “Where the
competent authority is of the opinion
that any property is needed or likely
to be needed for any public purpose,
belng a purpose of the Union..." Now.
“competent authority’ has also been
defined in the Act. “Any oerson or
authority authorised by the Celtral
Government by notification in the Of-
ficial Gazette to perform all the func-
tons.......... .." So far as that pcint is
roncerned. I have no objection, but if
the Chair wants I can put the facts.

Mr. Deputy-Speaker:  What is the
poition?

L ]

Bhri A. P. Jain: [ have not been able
to asceriain the f from the ofticial
anxves, But scceptilng every one
of the facts which the hon. lady Mem-
ber has alleged in the notice end in a
oumber of papes? which she handed
#ae over yesterday, the facts of the
case appear to be that there is a cer-
tain plot of land in West Bengal near
Pum Dwn on which a few hundred

families of displaced persons are un-
authorisedly uartered. A notice
was issued by the Collector uf 24-Par-
ganas under section 3 of the Requisi-
tioning and Acquisition of Immovable
Property Act, 1952. Now, that notice
called upon the owner or uny other
person in possession of the property to
show cause within 15 days of ine ser-
vice of notice why the property should
not Le requisitioned. After the expiry
of the period of that notice, a «econd
notice was served by the District Ma-
gistrate under section 3 (2) and sec-
tion 4 to the effect that the pr:perty
be requisitioned.

There is a dispute a; 10 whether the
tirst noticc calling upon them to show
cause was servved upun the Secretary
of the Bandhabnagar coiuny.  Assum-
ing that no notice was served on the
Secretury aud the (ollector f the 24
Parganas has passed an order of requi-
sitiun under sections @ (2) and 4 of the
Act. the guestion is what is the re-
medy' and whether this is an action of
recent origin. The nrotice under sec-
tions 5 t?) and 4 was admittedly ser-
ved on the 15th November. 1052, that
is. abou: 21 days before. Jow, v.hat-
ever mischiel arises out of that notice
arises when it was served on the 15th
of November., 19532 and. th:rafore, the
allegation of the hon. lady MNizmber
that it is of recent origin is not bcrne
out. In fact. the hon. lady Member
has overshot the mark. She says that
the adjournment motion has kceeome
necessary because these persins have
not been provided sufficient oprportu-
nity to appeal against the order of
eviction. In the note given after the
adjournment motion, she <says that
neither the West Bengal Government
nor the Rehabilitation Ministry has
been able to help the refugees to find
out what is the appeliate authority.
Section 10 of the Act is very ciear on
the point and. if only the lady Mem-
ber had cared to look at it, the diffi-
culty would not have arisen Section
10 says:

“Any person aggrieved by an
order of requisition made by com-
petent authority under sub-sec-
,;llor;’ icy;) of sec‘ﬂ.on dfﬁem?'t r:&.’ithin

s from the o e ser-
vice of M&r‘lr&er. prefer an sppeal
to the Central Government.” -

That 21 days’' period is Rolng to ex-
pire todag. It was open to the Secre-
tarv if he felt aggrieved. to fille an
appeal o the Central Government. He
has not chosen to do that.

Dr. 8. P, Mookerjee: He has done
that. A representation has been sent
to the Defence Ministry.
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Shri A, P. Jalm: If that appeal is
pending, it will be decided by the Cen-
tral Government. I fail to understand
bow any case for an adjournment mo-
tion has been made <ut.

Mr. Deputy-Speaker: Is not the ap-
pellate authority competent 1o issue a
stay order? Is the appellate authority.
the Defence Minister, competent to
keep the order in suspense?

Shri A. P, Jain: | do not thinic there
is anything to prevent him. In fact,
no eviction is taking place today. The
notice was served on the 15th Novem-
ber. 1952, asking them 1o <lear the
land. They have to clear the !and
within a period of 30 duys. The 1o-
tice wil' vxpire on the i5th December,
1952 If the mischief arisvs from the
service of the notice. then the notice
was served on the 15th November.
1452, If it arises from eviction. the
cviction has not taken place. This
adjournme:nt motion may be a good
advertisemerst but it has wo substance
whaissoever. as far as the merits of the
case are conecerned.

Dr. S, P. Mookerjee: 1 .lu not know
what is the sarcasm for. The lon.
Minister says thot it is a good adver-
tisement., There are 2500 people in-
volved and they represented to the
Government ¢.f Bengal tha! this colony
should be recognised as one of the ap-
proved 'squatters colonies'. It is the
scheme of the hon. Minister that rome
of these squatters colonies should be
recognised by Government and steps
should be taken so that these people
may continue to live there. It is not 3
question of advertisement, If the hon.
Minister were 1o be a squatter there
and was asked to go out he could
have realised the utter helplessness
of the people an¢l the hollowness of
the sarcasm.

Shr] A. P. Jain: The hon. lady Mem-
ber came to me and gave me some pa-
pers. I addressed a querry to the West
Bengal Government. I told her that
I had addressed the West Ben-
gal Government and unless I got
the facts, I could not, do anything.
And, today I find that an adjournment
motion has been tabled in the House,
Ilhltih is nothing but an advertise-
ment.

Shrimati Reau Chakravartty rose—

Mr. Deputy-Speaker: I shall give an
opportunity to the hon. lady Member,
I do not think it Is proper for the hon.
Minister to say that. Unnecessarily heat
18 being generated here by such expres-
dlons. The hon. Member might have
aeen the hon. Minister. But the hon.
Member is not here by virtue of the
Minlster’s vote but by virtue of the

votes 'of others. The hon. Minister ad-
mits that 200 families have been given
notice to quit; nearly 2000 reople .are
going to'be affected by this. It is a
serious matter. If the hon. Minister is
not able to do anything to redress this
it is open to them still to come to this
House. I am really surprised that an
hon. Minister who is only an agent
in this House should complain against
the Member coming to this and call it
propaganda. | am sure the hon. Minis-
ter will not use such expression. He
has repeated it in spite of the sLgges-
t@gns and protests from the other
side.

12 Noow

Shri A. P. Jain: May I be given an
opportunity to explain the H3:ition?

Mr. Deputy-Speaker: Yes.

Shri A. P. Jain: When the hon. ludy
Member approached me I said, 'l have
addressed the West Bengal Govern-
ment and I cannot do anything more
than that at present’. So. where does
the question of an adjournment mo-
tion arise, when the hon. Ilember
knows that everything possible has
been done?

Mr. Deputy-Speaker: What I feel is
that it is open to any hon. Member to
come to the Minister but does it debar
the hon. Member from coming to the
House? Has she given on assurance
that she will not come to the House?

Shrimati Renu Chakravartty: I told
him that I was going 10 move this
motion,

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
The position is this. What my colleague
wanted to say is that it has been
sufficiently publicised.

Dr. S. P. Mookerjee: He said, adver-
tisement’.

Shri T. T. Krishnamachari: Adver-
tisement is publicity.

Mr. Depaty-Speaker: I am glad that
the hon., Minister did not intend to
mean anything other than publicity.
Anyhow, the word ‘advertisement’
need not be used by Ministers who are
responsible; nor would I like such ex-
pressions to be used by the other side,

Shrimati Renu Chakravartty: May I
make my position clear; 8ir? The poasl-
tlon is this. from the section
which the hon. Minister read out we
could not make out who is the appel-
late authority. Since the last day
for appeal is the 7th December, we
wanted to know from the Minister as
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[Shrimati Reau Chakravartty.)

well as his departmental beads 32 to
which waa the limte authority.
Neither the West t
nor the Central Government were
able to enligbten us. Therefore. 1 was
quite within my bounds to ask what
would happen in this case. Should a
stay order be given or are they not
oing to be g1vwn a chance of appeal-
ing? That was my position. (inere was
nothing wrong in that and I think it
is just right that we shoul:d put for-
ward the difficulties which -ave been
experienced by refugees.

Mr. Deputy-Speaker: May [ know
who the appellate authority is?

8hri A, P. Jain: The Central Govern-
ment is the appellate authority. It
will go to the appropriate Minisiry. It
is not my duty to advise any l:»a;ticu-
lar person. The Act is there: it is for
him to find it out.

Dr. S. P. Mookerjee: Under the Act.
I could not find out who is tle appel-
late authority. Let us know from the
hon. Minister which Ministry in the
Centre is the appellale authority.

Shri A. P. Jain: I believe. Sir. the
Housing and Supply Ministry is the
one which generally deals with the
requisitions. Certainly, Sir. when an
appeal i5 made to the Central Goverc-
ment. it will go to the oappropriate
Ministry. :

Pandit Thakur Das Bhargava (Gur-
gaon): Thre appeal lies to ‘he Defence
Secretary.

Dr. S. P. Mookerjee: M\May I just say.
Bir. a few words. [ do uot want to
go into the merits of the case. So far
as these people are concerncd. they
have been occupying this land since
1950. This was an entirely undceve-
loped area. It belongs 10 a private
individual. They have removed the
jungles, they have built roads. they
have built temporary houses; they
have sunk a tube-well and they
have also opened a school. Now.
they are just being asked to clear
out of the area. It is the policy of
the Rehabilitation Ministry .hat such
eolonies in suitable cases should be
encouraged. They should be per-
manen rehabjlitated. That an-
nouncement was made by the Prime

r. Their application is before
the Government and they want to he
treated as one of the approved colo-
nies. So, this is one of the cases
where the Reoulsitlon Act should not
be applied.  Technically, whether the
adjournment motion is in order or not,
is a matter for you to decide. This is
certainly a case in which the hon.
Minister should take a sympathetic

view and speak to the Ministry of De-
fence so that the order may with-
drawn. We do not want to advertise,
we only want to see that these three
thousand people should not be put to
inconvenience,

Mr. Deputy-Speaker: May I ask the
hon. Minister at *whose instance this
requisitioning has been done?

Shri A. P. Jaia: 1 have 5o facts
with me, but as ! understand frum
what has been said in the House, the
land has been requisitioned at the in-
stance of the Defence Minisiry.

Shri H. N. Mukerjee (Calcutta
North-East): Am I to understand frcm
what the hon. Minister has sald that
in matters which pertain very defini-
fely to the Ministry of Rehabilitation
and refer to the conditions of life of
refugees. the Ministry of Defence ta-
kes decisions and acts according to
themn without reference either to the
Cabinet as a whole or to the Minister
of Rehabilitation in particular?

Mr. Depuly-Speaker: Is it a fect that
tube-wells have already heen sunk
and schools {ind other amenities have
been provided?

Shri A, P. Jain: I have no informa-
tion. At any rate., Government do not
provide any school in these Squatters’
Centres.

Mr. Depuiy-Speaker: 1 think that
for want of full facts this matter must
«tand over tiil Monday. wvhen I expect
the hon. Minister will {ake note of all
that has been stated here and find out
if really there has been so much diffi-
culty, particularly for refugees who
have been staying there for some
time. He can ascertain the circum-
stances under which they are going to
be evicted; what the superior need is
for doing so. and so on. He may ex-
plain all this to the House before 1
make up my mind as to whether this
motion ought to be entertained or not.

Shrimati Renu Chakravartty: I take
it that they will not be evicted in the
meanwhile.

Mr. Deputy-Speaker: I am sure no
hasty action will be taken by (overn-
ment in this matter when it is before
the Parliament.

Dr, 8, P. Mookerjee: For the infor-
mation of the hon. Minister I may tell
him that there are hundreds of acres
of vacant land adjoining this particu-~
lar area, and if they want to requisi-
tion certain lands for military r}:urpo-
ses, those lands are there and they
can be requisitioned without disturb-
ing these people. '
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Mr. Deputy-Speaker: I am sure Gov-
ernment would take that into consi-
deration.

Shri A, P. Jain: If you wiil permit
me, I can clarify the position. The po-
licy of this Ministry has hcen that
whercver any lands have been unau-
thorisedly sgquatted upon. if the same

is within certain financial sanctions.
we regularise those <olonies, If that
is not poussible due to it not being

within the specified financial limit or
for any other reason it is not consi-
dered in the public interest to regula-
rise the colony., then we give them al-
ternative accommodation. In this par-
ticular case, I do not xnow whether
there are any lands lying in the ad-
joining area and 1 do not know why
the Defence Ministry want this parti-
cular land. But if the refugees are
evicted, we will give them alternative
accommodation,

Mr. Deputy-Speaker: No! after they
are evicled.

Shri A. P. Jaln: It will be only after
eviction. How can you give them zl-
ternative accommodation before they
are evicted”

Mr., Deputy-Speaker: ‘The hon.
Minister must make arranZements to
give them alternative accom.nod:tion
before they are evicted il really this
aclion is against their interesis. Let us
have some more facts about this mat-
ter. Naturally the House will expect
that with respect to refugees w'!io have
bcen there for some time, as the haon.
Minister himself has stated, every ar-
rangement will be made to provide al-
ternative accommeodation to them. The
only question is whether alternative
acccommodation needs to be thought
of or provided before the eviction is
made. unless it be that there is a state
of emergency and this land has to be
requisitioned for the purpose of de-
fence. All these matters require to be
clarified and the hon. Minister will try
to obtain to get information about them
and place it before the House on Mon-
day. Therefore. this motion will stand

over till then. -"f"’

Crycronic Storm 1N TaMILNAD
AREA

Mr. Deputy-Spcaker: [ have receiv-
ed notice of another adjournment mo-
tion from the followlng hon. Members.
Kumari Annie Mascarene; Shri Muni-
swamy; Shrl Veeraswamy and Shrl
Anandan Nambiar. The motion seeks
to discuss a matter of urgent public
importance arising out of the havoc
caused by the unprecedented cyclonic
storm in Tamll Nad on the 30th Nov-
ember, 1932, destroying propertles
worth crores of rupees, thousands of

lives and houses and causing untold
misery and bitter suffering to the peo-
ple. especially of South Arcot, Tan-
jore and Trichinopoly districts. May 1
enquire how this is a Central subject?

Shri Namhiar (Mayuram): Here is
a report that appeared in the Deim
Express dated the.6th December, 1952,
It says:

‘“TANJORE REPORTS 134 DEATIIS
1N Recent CvyCLONE

In the Tanjore district iZ4 people
lost their lives and many others sus-
tained injuries as a result of the cyc-
lone. which swept the district cn No-
vember 30. the Collector’s report to the
Government stated today. ‘1the loss of
cattle is estimated at over 1000.” Not
only that but the Central Government
is vitally affected because the com-
munications have been damaged. The
trains are not running properly and
the roads and custom houses have
been affected. Many public buildings
belonging to the Central! Government
are also affected. I may bring to your
notice certain facts which are report-
ed in the Indian Express dated
the 5th December 1952, I &ball
read to you one or two passages oniy:

“NAGAPATTINAM IS WORST HIT BY
CYCLONXE GREAT DAMAGE TO PROPERTY
FEARED 42 DEAD IN KARAIKAL
10 FEET OF WATER IN NAGAPATTINAM

HOSPITAL

M. L. A's ACCOUNT OF CYCLONE

HAVOC "

These are the headings. I shall now
read a small passage from the state-
ment of an eye witness:

“Loss of life and loss of property
may be very great. 1 think the
whole town has to be rebuilt and
given a new name.

Many places are flooded bet-
ween Tiruvarur and Nagapat-
tinam, It will take many days to
resyme rail . Karalkal is
heavily flooded. The town looks
like a floating raft.”

The same is the case In regard to
Nagapattlnam port and there has been
heavy damage in Trichy also. There is
demand for relief from the Centraj as
well as the State Government. The
Trichy Town Congress authoritles
have stated in their communication
that the cyclone caused consider-
able havoc in the district and that
plantain crops over a few thousand
acres have heen destroyed. Several
huts have heen destroyed, rendering
a large number of pecple hamelr=
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They have sufgested that l.esides de-
claring land revenue 1remission, suit-
able aid should be given to people by
way of relief. Facilities are also de-
manded for those rendered homeless
to rebuild their huts. All this informa-
tion goes to show that this is not a
‘matter which the State (overnment
can tackle by itself. becaiise that Gov-
ernment is already handicapped by

famine conditions.  The railway nd
postal coramunticatiens  have boen af-
fectedd The ports have aiso veen of-

fected. Tiwerefote. it is -1 very serionls
situation that has not arisen in the
south for the last several years.
Therefore, immediate relief has to be
sent there.

Eumari Annie Mascarene (Trivan-
drum) rose—

Mr. Deputy-Speaker; Has the hon.
Member got any fresh facts to tcil the
House? I want to know. {irst of all. the
urgency of it: then the seriousness of
it; and thirdly. how the Central Gov-
ernment is interested in this matter.
This is a State subject. All the same.
the House is interested in knowing
whether the Central Government has
anything to do with this inatter. whe-
ther it has or has not done what it
could do to supplement the steps that
have already been taken by the Staie.
Such a havoc and calamity is a sub-
ject that affects the entire Indian

nation. It is a case like the Assam _

earthquake. If there have been 134
deaths as reported. and a Jarge num-
ber of people have been rendered
homeless. the State Government by
itself may not be in a position to give
relief. I would like to hear the hon.
Minister.

The Deputy Minister of Home Af-
fairs (Shri Datar): I should like to
make a statement on behalf of the
Government of India. We received io-
timation of this motion only at 10.10
AM, today., We have not yet received
any reports from the Government of
Madras. All the same, immediately
after this notice was received we put
ourselves in telegr hic communica-
tion with the Madras Government.
Some time is necessary before we can
get full details. In the meanwhile, the
matter may kindly stand over. A
statement will be ‘placed on the Table
of the House some time ,uring the
cotirse of the next week. Government
would also state then what help they,
are going to give to the persons con-
cerned. In the meanwhile, on behalf of
the Government of India I express the
fuliest sympathy not only of the Gov-
ernment of India but of this I{ouse for
the untold hardships to which a num-
ber of people have been subjected in
the varlous districts. namely, South

Arcot. Tanjore, Trichinopoly and I am
tcld also falem. The malter may kind-
ly stand cv:r.

Dr. S. P. Mcokerjee (Calcutta South-
East): May I make nne enquiry from
the hon, Min'st-r? Is it ouly aft r re=
ceiving notice ¢f this adjourrment mo-
tion - Government has put itself in
tuncn wi‘h the Madras aut-ortes re-

zurding th> rature of the “:voe dole?
Tuesye ancidenis nappened on Novem-
ber 50 :nd Docember 1. This has also
been wi.ey rcported in :he ncwspa-
pers. It 's ove cf the biggest havces
that h.ve happened so far ‘n any re-
gion i India and. hgs the Government
of India not received any information
from the Madras Government? Has
the Madras Government sent any re-
port to the Government of India?

Shri Datar; I may point out to the
hon. Minister... .. {Laughter) ..
anyway. heis an ex-Minis'er. .. ..

Mr. Deputy-Speaker: Is he reading
into the future? o

Shri Datar: The past is already there
...... anyway. I may point out to him
and to this House that the Govern-
ment of India have already started en-
quiries and a telegraphic .smniyunica-
tien has beon sent after this uotice
was received. Secondly. it is very diffi-
cult even for the Government of
India to iind out the full details be-
rause communications have becn very
seriously interfered with. Therefore.
the Government of India will take the
earliest opportunity of placing zll'the
materials before this House. and they
will also be glad to help the Madras
Government to the extent it ;s possi-
ble, consistent with our obligations.

Lala Achint Ram (Hissar): Has any

immediate relief been sent by the Cen-
tral Government to this area?

Mr. Deputy-Speaker: He has stated
that they have taken action. May 1
enquire from the Deputy Minister of
Communications whether he wishes to
say something about the communica-
tions position? There was a reference
to the interruption of postal and tel-
graphic facilities.

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): So fer as
communications are concerned, we
took prom 1pt steps to meet the situation.
The DE.T. concerned was flown from

Madras to Trichinopoly and the lines
of communications between Trichino-
poly and Coimbatore and other places
were restored on the 1ist. I think by
now all the major lines of communica-
tions have been restored and the mi-
nor portions that rcmain are being
attended to.
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The Deputy Minister of Railways
and Transport (Shrl Alagesan): Sir,
press reports were quoted copiously
and referred to in this connection.
These reports themselves have point-
ed out that communications lLave bro-
ken down and it is very difficult to
get all the information. We have got
some information from the Southern
Railway. We are not in receipt of full
inforration. Ao sasn as [vil inforyma-
{lony Is reecived we shall place it he
fere 1no tHouss.

Mr. Deputy-Speaker: Now vre have
heard this matter sufficiently. Exiracts
have been read out from the newspa-
pers, which give sufficient accounts of
the damages done. Government is fully
aware of the seriousness of the situa-
tion and as the Ministers have assurea
they are taking steps to szather infor-
mation an¢l sending such relief as
might be necessary. I would request
the hon. Minister to make a Joint
statement relating to all the three
Ministries and Government as a whole,
indicating what relief measures are
being taken by the Central Govern-
ment and what.help they are giving to
the Provincial Government, where
they are not in a position to afford
relief themselves.

Dr., Krishnaswami (Kancheepuram):
When can we expect that statement.
Sir?

Mr. Deputy-Speraker: During the
course of next weck, Tt :hwuld be as
early as possible. say by Tuesday. So.
:ihis matter will stand over till Tues-
ay.

PAPERS LAID ON THE TABLE

BalANCE SHEET ETC. OF THE DELHI
Roap Tamsroagrs n 5{&umoam FOR
1 -

Mr. Deputy-Speaker: Shri Lal Baha-
dur Shastri.

The Deputy Minister of Railways
and Transport (Shri Alagesan): 1 beg
to lay on the Table.......

Shrl V, P. Nayar (Chirayinkil): On
a point of order, Sir, it is not Shri
Lal Bahadur Shastri who is “laying it
on the Table”™. You have several times
ruled that in such cases Ministers
should say: “On behalf of so and so, I
lay on the Table of the House.”

Mr, Deputy-Speaker: I have already
been informed that Shri Alagesan will
lay the papers on the Table on behalf
of Shrl Shastri. It is enough if I am
informed.

Shri Alagesan: I beg to lay on the
Table a copy each of the following

(Control) Repealing Bill

papers. under sub-section (3) of Sec-
tion 38 of the Delhi Road Transport
Authority Act, 1950:

(i) Bilance Sheet of the Delhi Road
Transport Authority for the year 1950-
51 together with details of its capital,

(ii) Profit and Loss Account of the
Delhi Road Transport Authority for
1he year 1950-51.

{iij) Financial Review by the Gene-
re, Manaz.oro Dbl Transport Service
o1 the accounts ior the vear 1930-51,
and

{iv) Audit Report on the Annual
Accounts of the Delhi Road 7ransport
Authority for the year 1950-51 to-
gether with the reply of the (‘eneral
Manager. Delhi Transport Service and
the Supplementary Report of the Ac-
countant General, Food. Iiehabilita-
tion and Supply.» [Flaced in Library.
See No. P-85/52.]

INFLUX FROM PAKISTAN
(CONTROL) IE:EPEI.SLING BILL
—L oncia.

Mr. Deputy.Speaker: The House
will proceed with the further con-
sideration of the following motion
moved by Shri J. K. Bhonsle: .

“That the Bill ‘o provide for
the Repeal of the Influx from
Pakistan (Control} Act. 1449, be
taken into consideration.”

Shri  Sarantadhar Pas (Dhen-
kanal—West Cuttack): Sir. yes‘er-
dav when the House adjourned. 1 was
speaking oi the feeling of people in
Bengal with regard to the influx of
refugees from East Bengal f{o:
areas in and near about Cal.
cutta, A pgreat majority of the:
Members of this House know that I
rome from Orissa. I am not a Ben-
galee, but I have had intimate asso-
clations with Bengal since my_child-
hood. So, I have friends in Bengal
While coming and going, I get infor--
mation from people in Calcutta both
West Bengal people as well as East’
Bengal refugees.

In the matter of refugee problem.-
the feeling is that the Government of”
India and the Members of this House
are not at all serious and that Bengalk
is being neglected. Bengal was almost
the birth-place of Indian nationalismm—-
I say almost. because there was sume-
movement in Manarashtra also. But
it is the cradle of nationalism and
the fact that we Indians of this
generation are forgetting Bengal and-
particularly the people of East Bengal
who were in the vanguard of the
fight for freedom. is very much re-
sented and even I although T am not
gulltg_i;é that charge, am criticised by
my s,
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{Shri Sarangadhar Das]

Sir, this is a very unfortunate affair.
You will perhaps excuse me if | were
to say that the High Command has
broken its pledges _ But the fact re-
maibs tuat since the Nehru-LiaQuat
Puct during the last three Years,
Pakistan has a well laid out c(onspi-
racy. Just tius morning in answer to a
question the Minister for Communica-
tions said that a proposal was sent to
Pakistan about posta: insugance poii-
cies in 1949 and the reply has noi yet
*ome. All these things convince me
that there is a regular plan and in
spite of the appeals made. pariiculir-

by my hon. friend Dr. Syama
Prasad Mooxerijee from time 0 time—-
because he is the man who comes into
clash with the Prime Minister—naoth-
Ing is being done by our Goveraimeni.
QOur Government is not firm: it has
not called the biuil of Pakistan.

Sir. 1 thereforz take this cnparii-
nity of wamninz you. The vefugees
from East Benga: ceme to West B. on-
gal and it is impossible for any Gov-
ermment—even if there had been an-
other Government with which 1
might be connected—to rehabilitate
lakhs and lakhs of meople with the
voor finance that this country has, It
is all very well to say that we are spend-
ing 25 lakhs or so on rehabilitation.
while Rs. 23 crores will not he suf-
ficient to rehabilitate them. Sir. these
refugees come and realise that (hey
are not weltome here. And hey {cel
that they have come from ihe Irying
pan tc the fire And they bicore
Muslims. I also want to assure the
House that I have no communal ou re-
ligious feeling. Anyone rzun Le a
Musii:ny, anyone can be a Hindu. as he
likes. But I am interested and I am
warning you about the political im-
plications. that a Hindu when he be-
comes a Muslim becomes o {anatic,
more fanatic than a converted Chris-
$an, And their children will be worse
20, And so in the future you will
have thousands of Kala Pabars—Kala
Pahar who during the Afghan rule in
Bengal and Orissa had gone to Orissa
and destroyed the idols of the Hindus
and destroyed Hindu culture, That
sort of Kala Pabar, thousands and

of them. will come and will try
to tumm Your country into Pakistan
when you will be compelled to take
up arms in order to solve this Ques-

1 therefore, appeal to you. I appeal
to the House, to the Members of the
House to take the matter serlously
and prevall upon the Government to
take firm action, It doee not 1nean
war. I am also a man of peace. I
do not want war. (Shri Velayudhan®
Short of war.) But there are .Jther
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ways of tackling a serious problem of
this nature without taking resort to
war, Those ways have been sug-
gested [rom this side so many times,
aud also in a sort of wveiled manner
by our friends of tiie Congress be-
cause they are afraid of their whip,
However. the feeling all over this
Hesuse is not with the Government.
On the Congress side that fecling is
being suppressed: but on this side it
comes out very frankly. Themsefore, I
:vpeal to the House through you, Sir,
to prevail upon the Governm.nt to
take some firm action. If such wuction
is taken the blufl would be called
within a week. I wish to cemind
you. Sir. about the bluflf that was
peddlea by Herr Hitler. No where
in the history of mankind has there
been any such ‘bluff. That but? was
nnt called by Chamberlain. Conse-
quently we had to go through this
Second World War and 'he Jevasta-
tion all over. But when the bluff
was called by Chamberlain's succes-
sor what did we see? Hitler kad to
gn, Simiiarly. before it becomes too
late our Government shou!d take firm
action. That is why I am civing the
warning that if such firm action is not
taken —whether it is economic sune-
tions or anything else: it is not neces-
sary for me to go into that matter
hecause it has been very ably put by
Dr. Mookerjee several times—if tnat
action is not taxen in time.—I1 vrarn
+au that some day when thosz Kala
Pahars from the other <cide of the
border will come over to }industan
and try ie Pakistanise you. then every
Hindu will stand up and say. “this
appeasement wil! not do: it did Lot

ado; take up arms, arms. nothing but
arms.”

dfex s1%T Tw wriw (TR ¢
ard frdr efex TEw, ag o
o fiws &, s ¥ ¥ wrky oY W
N o A FAaffam ff@w@ &
fefefarm !(Critioism) wi¥ fisar
ar o € 1w Age-feanre e &
vt fyemrat s arw otz (Free-
dom of movement) ¥ safenw
¢ X e foew # ww w3 foar
g & meid= & @ ¥ s ok WO

Mifwmew v sy o dw
X | I AAARZ @ QR WY O
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& O A T w7 A fad 3 A
f& oF 775 A1 gz fAew m
M gx it 77 77foz fgeew  (permit
gystem) Tzwr ST TH ¥ A A
FaA Zoft | 7@t 7= 37 faw 0 Ao
g omaz & AT G izE gw ARA F
gm 71 57 = &1 %3 faqn 7 wan-
fowm a7r SM A AT aw E frr s
TEIMN gfas gz N g1 7
wfem 5 ¢ e T

$@TE IR a7 fiF ae3 arfeers

R AvT gRTT ggt A 19 KT ®
gy et 7 3 gy et awr Iw
e £ ¥ I7 91 A7 AFE &L
(spies) fegera & afrr zw
#fe ag =T § I AT IHON
a1 3ufeq madqe 3 I F My T=
FRIH A 1 g7 A IR ¢ fenfemrm
Ffet fer d 0% v § T
gei w1 o9 | 38feg It Aw §eA
qferam &1 a7 & g9 37 § foq
a9 9 faerw 7§ e faeew
T3 T W AT AL T 2 wTE
e F1 g AT 17 et @ e
g A ¢ ag 1 eI T A
R EET TS TE w1y 997E ¢
o 71 &7 a1 7€) %0 | qEe 99 e
# o WTE azfAA) ¥ =S F@OE,
N fs PR ¢ & T IR TN
TR H I, AR N A afeEm
i wag nygfs fes amn
W EW  ITRT QM1 TER A
o §) g7 W goed 3 A A
ke e J/  arft awll W
TR TT g g fix 3 ol
® aTe ot agi AT Wgeh FF K qTE
feqr v ok N oM Wit {=A

qfeema & § 37 & a1 97 GO
AN A T e et &
dqeqd A7 7 Wz
¥igq 9@t & wmar gfgam AR
fafrzr aifeam 9 @ & T=E
R TR T TR AG Frm
g arar g fF ox ot e 9 gER
F dm i gm, e R e
aifgar, s T T[T F T7ET T FQ@O
1 1 gy &Y amg § qg off aza § ad
s aEa £ R ogw ®1 oy
NEAT I FeE HEF
TEIRPE@A FTF W T OqR
g & wam g f& st am
R s 4 fegiw ¥
Fmr fear & | anit st @GR
I aga A ST fr gwre featas
(resources) 91 & T W ITF
fodda & € ¥77 & awd § | maAEz
o femr fope & a9
BT EIMFIm @ Ay
s feifafez (rehabilitate)
T 9@ & | TEHAT 7 €O A
a¥ frq %, 3fvd maAde & ITq
M wlma ¢
Ro ®T®  ITEMRTA F MR T awi
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(Sfew srge Tw wrtw)

¥ W A & w91 fie w9
¢m x| A T THA § ) F AP
fe gt o &2 3% S 7 I & fog
T w1 @A | gwr Ji oy
Fa ¥ UM A N AT AR
g fog & = osTNtr YR AT &t
ayfia 1 g AT T A9 FTITE )
% Fgra sz & s g AT A
facn & & T Az &1 fagma &
¥y v wgA § e 37 & wdvie ®
= &7 3 Tfgd | F7 A W R
e (legally ) 73= T ¥7 7%
A TN N7I7 ag TTWRA (assu-
rance) 2 affe I Ia o "=
arzfan) & a8 4% q¥T (message)
W 33 fr form g fegmma o &
T g I of § ) o TR W -
A & R ( citizen ) &
T ag I &1 Y ag ¥1 e
2T ¥ 7% 31 Frowey At az a2
fr e F1aTAE TA T AT T
faelt & @Y ag 6 Er wFX L 1 WF
Fet ¥ Foegafra & ara Foraa sr=an iy
% A FCASA L THE) FTT wigd
faw wr ag  WTE ga AT T
T I8 ¥\ TEAC R TT Arh TE-
¥ fear a1 fv Foegfiy & @ arson
gue fisar aem AT oAt oW F
qrgnfdie 8% (safe ) <&t )
uW are em § (F woff ogw T ow
e ag g a1 fis g o 3 g
saaTar ot fiw @ fedt vy arfeRm
¥ emwent iy ke g€ A
wg ¥& T By e qrfeRrT @ ATEA-
Fera & ava a7 A8 fvar aftc 37 Y
3% & e gt fkd v g fer ac
wg werk xedwrafew ( justifiable)
C1o
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q T A [T wTN wrE
fe gn 7z = =t & faerw g,
sert @ T & 1 AfET T Qo AT
¥rxfAgl §Y T AR A W AR WY
frzdy o @73 & 2151 qag 7 4D
SR A T T A4 R ATE Y
TTAATZ TR0 IH ATE K[ ATHEG
R T4 T A GEAT | T AT AN AR
BT AN FT WA & F ALK 3 97
T IR £ fe gw # g ag dmvw
I afed i agt i &
731§ K0I7 IAFT A TEwm faay
AYM | AFS FAT AT gL NN E
I § z0 71 %1 feRam aaan | @
I §F Frgal A AfeTai 137 7T I
w F1fxd 1 ¥ EETA § mA w I
FEEE I3 T 3 fr @ qgr ad
AT 23 w1 g dwA A Ao
AR T 2 fromr wzx 94 maAA
F1 R AT FA I AT 0
T Az IR AT & AT O

e Tm & @ w57 § R oag
TETA 39 aHx wr A Af
qifeer 7 ag aa fear g & e agt
T ag fg®l ® A A w3
afsera ¥ w2 ( cult ) § IR
7Z A A E 5 @) o og e
2 f& oz ¥8 ¥4 * I% Tfewmm
N % HF M3 AR fggem 37
1 2¥e wT 7%, 7g Fage o7 399 30
qifeea oft YT grm o ¥ agt &
2¥ o fyat Y frwre Tm forr WY
vz 7w § fw & &ft ofy 39 & o
¥ awdfis 2 q¥F a1 q@m ¥ | |
£ 7 At %o ag o g1 e g8 qEe
% oft qfwems fegemR & Aft o
AT wrgAT | faw & fod ag TWwAT &
fir a8 AR IW & Frara A qww 2 %)
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daw yad sen e § fr g A
TreTa § N PR AW XA § § @R
g § ff €7 w1 €= B A §O
o wifgd | Fm A g A g, @M
T rm FEa g d v fw gard
mAaz A frga 1oz (impotent)
g, 7=%0 ( helpless ) 2
T A WA @7 o o e iR
T EMErEn A Eg A 21 afEm &
A FF F g g fa 31 &
@ &= fx gardt aTEgz T
& T7a 7 3 | gArQ) nadiz fage
@#z ( Potent) 3 #Y & fagr= 1
rhfrmazaag N2 o
TaHAe, § g g, feafesm ( pin-
pricks) #1 Jar@ fov firew & Y
v T | A Bt it a1 AT AR
Tafeg { & 7 3 vy e TRy
m=w gm f§ fag am andr &
gl T, 57 7 e 7o
e tdre Rt RcetbEEOEE
frr at . 37 a1 5 sopa=e @ emr
¥ 4, wqAT §;: a7 (Border)
FFM a ofr o 7, IF g9 TAFE
7 wggw femr i dfer A A ow &
TEAR & A fom 7 a7 aw=T &G
T feqr | g = dfeq AgE W
R FeOE § q7¢ §7 §, T 7g [ I
ife A ama = & feomw
TF OF J9T A7 Fg R79T § ag Faw
ofiw §7 W Y 7 afew o wwfaal
® aEARI g € | AY IR A [
w o v § A4 frar dfer e
T g & FqAE Y WRT W
T w faar | A awid afsam §
it i s agt T & W (raid)

gt st qg &, @@ QM sk T
fer wrefx & w3 ) N Fofar

o= @t ff 37 1 IR J TF W AW
= | 7 TR age ¥ e
RN EfF | aTE fr oy
TR 92z § @ vk &, fw &
aren fafaeze & oF ff 3507 ¥ v
=L T AATT IL(AG0 | K AT § A
FTA AEALZ R o mad sz OEr @
w» famg 112z § 9 71 ater adm
A1 a7 weEm A g

ma g ey (sy7a=1-ufex):
o1 1 AWM 7

qfEr s Im WY 7T A
@7 g f& AFrFaadm  F @
& 9% 8% §T 247 AT § 6 @ w9
¥ &£ ft = qEfwr  odegs
( Partisan attitude ) i &
g & | wre feft TR #Y
FH T 2, wmr Tieaa |
™ o0 mrA ARTAG F AFHE £,
A AR AT & A TF AFATE BT
A FWA § 1 AT 997 93 gy dwaw
JNT TF FT WEHA @ & Iq A@ A
& @ o) 9T 43 gu HEgw §A &)
fs T & v | TR W
) 7g IS AW FAN § I TE
¥ @ it @ aFw # oAEge eQ
g

warr gww feg : 7 ot ¥ddw
(Sentiments) s&7 ¥ fod wga
a9 g |

ifen srecom wiiw  F eET X
T8 %3 & arEw § 6 s o wt
T TfFRTR R S Ay e w o
Noogi @ wif AT N7 =2 O 9,
I8 §F qq9 1 O A4 § | 7@ O
aufe 4 § F wag ¥ 9t wmoy
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(9Fex s157 ww wri]
T Xa fas } s 37 @ Wi ox
g%z (Cause and effoct)frart 2
% qama vy aeng e
sft A7 3 Fvw 1 wgw (lifo)
§ I WTEE= TITE ¥ 57 g ¥ A
o w321 2 AT Qo @
| wfRr g €T N g8 W4T
vl W wT A FwaA
T ¥4 2 fw afecr @7 oF W
¥ g7 FoxA 2T AR WM
N wfa T f AT g X
YR A o T IR 3 fy
qzi 97 A1 F11 wIAE FA T I4T
w1 g figry 912 0 R7 TR AT o
it g Wt fr 3 v oEn W@
o & o e oo 5B Ah
Vv g w1t 1o adi 2 1 Hfex aw
Lo o e SEE SR o G B 2o
faa vz ® fF gy gwr owr
wEgR ¥ 3 afs amsaw feo
A, T YA EW 3 TETE 1 ¥X
¥ I § FAfws FE (eco-
nomic sanctions) ¥frari ¥ g3
LR GRS (ol AR o
wefrez ari N1 waX § s xgi o fem
# avdt 1t ) WA S AR
o @@ 7 ST 7fF A w7
X @ A w o AreaT
¥ Q@ a1 %O §, T IR o
t ¢ fr wrx oferms 97 atw
w un ¢ frw ¥ s gurX tw A
g @ wdw )} gy @ o ot
o fo yenfaw dwra 9 g
TR For iRt @Y
rfewrr aT gay arex qdT fis wg o
o safte w3 ¥ | AT T T
Qo ot ¥ gtz ¥ e fs Wy Y-

Tifre  dvrw ¥ BT WX 2 ) e
TR o€ 78t & fr T3 S § w1 e

L]

LANK:s 1 B

W E aemonh v G g
& 7 awAT gt w2 fe 98 qr gram &
T gt €11 8 7 I fafrex s
™ ® oft gar 1 TRw fafre
AT A WA THIT IO AT &
srfadl 1 g e @ qw QT
X T @ Q) TS IR A
N TEAT ¥ ITF =7 Ny A
T 15 ey T Fok fra Fomr R
R 13 TR Az A% s feena
#t mrfa o Fré e g, 3
NEE g g fr Joam Ao
qafew ® A= T 8F | w79 AN,
Tt 7 &7 TX § | AA Y g
13 7 TAfE A@TA T FE (Nov-
ercign Govts. ) fedt a7 oz 3afs e
A w awft A IFCE FigATN
ragagdfe 2 ok el g fedr
T 7 tfrww 7 @ @ st w7y
& =TT A WA gy | v &
m § g 9 afY fv o w1 wen
g w syk won e @ o A
TN I N EwE
i @ R ey afwrow off & graw
% 815 99 fFm o1 | g Yoy Sy
Ty Y & TR gT T & AT AT
fore vty WY, Wvo WY TRt
faedl) & wex wor @ ¥ X W X
g ¥ o et oy e W &
WIS TT W6 W AT AT W WX WX
YRR A e fen o fees
wa¥ w1 qw {1 yorw & 1 wgren o
vy & fr @ ayt fieye &
Yoo w N o R
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N g6 gt dx T Atk e
T T AWEE & I1dY 1 7T W7 oA AT
fe g o fogfiy agr @ @
T F I IR T AT T A
T A ITITR T AT H T A
femdi W A qEeE agr A T
T & 3 R A agi e T AN
TR iR A g A s g
fe @& 77 %7 am= T

A ST F yAATC 7R AR ATET
R T N4 o g w6
I g g AR
TAT o ¥ Y | ag I A AT
g ot s gaT T Ao AR AR
AT Hrag AT fAE wre aRw AR
T3 a7 Al 7 g q A e
¥ A7 0 AR 970 7w ¥
Tfeenfagi ®1 wF o ME A A=
aaw fs orm M @ AAT m= E
ar 4 | A& ag W 7 qER fE
qifsAra & 37T A1 37 e feamh
e §) TN § 37 £ g A Imar
gt Ay I ft e ar 7§

AT T AT AT AEW g
fFag aafrzdl, im@mEF M A
v wfed a1, o A gl mAdEE
N a I g7l a€i®  (bodies)
T A €F F AT ATAT AT T THAY
W oy oS vl @
fer o€ at g i arordiy et | %
& I A €W A § Fe (frustra-
tion ) & fs qiferer g7 g7 wmefa
v @ AT agi A fedfy frem w1 w0
o A frar e, wifax w7 aw
qfem & sarfaal & o 98
W ? 3R i wE e ofeew
¥ QF 97 TS A% 91T §1 Jvoa @

N 7g gwwar § s ofemm & W
S T NS € a1 W wsToe
(conversions) ¥ §, 37 &x ¥
faryet o oorhl ot maARz &,
wife a® #f dwgw ( action )
T s fen N
TEM F ag AW AT I & vt
( abetter ) & Fram wif"m &, 3@
¥ T FH IT F AL QA7 1 W ATRE
aME X Ay W weY & e or A
) ¥ v Tl meds fyERETT
g& 99 ¥ sadw=  ( inaction)
Hoferft ST yar @ N
A o ¥ qfeema W d W
frec & fr 72 gome Al 9T E°H
TIO TR, A IT N TS § | A
T et At § fx agr rew Mfred
STTER F A et & Sro e
faz &7 ¥ = fawreT € S
7 72 & o @1 2§ sy
aaYaT {Y AT w7 AT 0 AT «wd
o & fF TR § At § off IR
¥ A Q7@ 3k Im ¥ o
TgT §15 ATew AN Wt o T &
N R 76 3 g= FA & o
AR F7H =M qF @ TE
1 3T £ | 3w 4 g ay mdie
# feewm & o3 FT0 W@ § A
T IR F a1 #d w7 e § o
AT AT F AT A e § IN A
Tt W v @ e Wi o
AX THARZ A A AW §T WV
Ay fs a= Tede | & A
MM IR gawiz ¥ a § |
T T & fe o md ganfew
aéfs F S 8 g | WRr
At a¥ T FT TAEE T I A
THAT A §, BfF T fr ¥



s

‘Few s/ are anty )

Bt araw ¥ afgd fe T ¥
feot & ot ¥ ot oo i @ R
e gt mivat ¥ et o & 1 5w aree
TRIAN X & 7 A 33 A E
fod medz ¥ T wn e qw @A
W e w7 @ @1 venfaw v
feRTz_¥7 &, e 2y grm, oA &
R gwn Af wen & @
WE S =R g N A
TS ¥ faroe & vz oxw fRoam
W@ X~ ¥ ¥ 7irema w1 in oo
A AEYz fea iy e
¥ 2 fr zmdt madiz 3 fgT
X A F AT ¥ w7 T owfraae
(appeasement ) ¥ wfzdr 4 2
fe ofesma g2 &1 oo 72, 7w 3
w1 &r¢ yarg I 7 a7 afiEdz €
wfedt gardy v s mve A F
7. 35 w1 7 @ g ¢ fr feem
& A o qrferfy 8 swavdy ¥ qried
Wy g A7 I A st g
ae o3 o fr aft aen & oy
TEIRZ, ¥ 7 OF A7 AL AX AT
¥ x% ofy a1 § Fe, qardy maEEz
& I afedt afee & sfr o
€ W afraaz € < ¢ A en Feafed
7 q a8 v ¥ 7@l Tz A faow &
wd s gy § fe afw wd g% afra-
¥z & oiferd) 9 oA & ag W ¥ W
ww ) feftfedr  (reciprocity)
' arferdt ¢ aww soT HE W

woure gew Yoy : 7w i W wgd
[ 4

<fory sTee oe i ;AT AR
§ s wgn WA 1 T A g A
woht wyddz ot ac Tw W@ Rrwdr
(statesman )a¢ 3 ghrar < & st
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WA W g AT Ny Qe § syt
® &R STNTEM g ag ¥e€ afefoes
¥ qrfeenr 93 f-gram &1 ve gt amg
2@ IR E W AN st g @
IEAT AT ATE FI7 €1 €qET§ IN
97 T TN § L AW FIAT TAGZ 3
FF T AT Do dfraw o
77 & S az vq 7= €1 g w7 B,
oW Q1 ¥R 7 fe anferr 5 gt -
BRI T TV Iy 7= (47 7 5 ¥ awr
F HAWE T T 7 S T T A
oy, e WM w1 33 mAIIz 7T
T€EA F71 77 F, 31 §7 57 A |
&% 721 % ym €1 TR (3 tyew FH
FTA AF XY X T TR €1
w1E 778 (remedy ) T F7AT IIgn
gfx am (war) ¥= & aq av
Iy A § fe cwrfay e
fewegr &7 fem oo 1+ fex Far ay
' Az # 13 1 A £ fr dyrifas
TP XETHTITS ZI A I 7 &g
AT YT AT FT O 7 ooy AT
A W AT & A A Afew
(erious) +#f &, &= £ IT w
Wy & AT fer we fy oo 3 A
) 7wz W Gy § AR w1 &
Efed ot @ mam 1 gw o}
¥ foq e 7t & wea frg & O
¥ ¥ qx wy W fw wy YO gw wTOTC
e frm . Bfex & AT a7 9%
Xt Ngn g fw o ¥
@ T wr avrar § o dw oy A
g s arem w o o arfesdt
roft R few } ofve oy wggw
€ x 3¢ fir g Ferft sqrefivat wc o
¢ ¥ ey fod ax ¢ fr g
i ofed) ¢ wvw T iR
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frg ¥ 77 ©1 wuwfi s § oY
F fad ) (W a8 9T w7 qgr W P
fr 19 o1ey 53 arAw ofeerT €1 g
X qA w71 AR A AT O OF ZT7 €
qEATA & W7 U7 T FW A #
T g A oA &Y & FI79 WA
{ RATA TR | = A A%, A A7
T = qif§$SA £ 97 W9,
TRl T & ¥AW TN Wi
feagamrAixsfimes =%
WY qrr 7757 7 71 97 fAavaT JEqra
FTam 2 fxr i 3 frar vz
FIH II7H 477 F(UF (5T & A(AH
¥ 417 7 IFIET JIME AN RT T2
AEANIAZ1FAITE w=T 972
7 994 AT AMM F yIT ATZT T
TR 717 A= AT T, 2108 {7 g
TEAEZ AT #1 Az g W e
vy fa7 =g 3 fas ¥ w7 32 o
qr f5 @zl 97 A AET AR 9T F IT
¥ Frers feay e 1 g Ty 3
fis AN d¥ 7 ¥ @77z (harbour)
w7 IA ¥ ATGRZT T=T &7 A AW
AN TAAFZ I I & 87T A | A yar
¥ A1, AA FEAA AR § 7
AN AT AT K FTFT AMY § W@
WA ¢ e madz Y s7 qifesft wr ara
HTRTH T TATRT ¥ T 9L E ) &%
F wT% OF ey ¥ ¥ g e fem e
& fyw Zresw & ygT Qe a7 T € AR
qifery # aifed 37 &t gw & ofe-
Az w1 @ woeht qrferdy guer
o wfi@ ) % s g e cores W
LA G G R )
mgTrA s N TRt
qefi Xt et o ¥ R
§ ad WO g N @ g
o # IF IR & /I IW A F
W mfees @ o &7 T TR Qe &
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dfes fge N A fr i fra FYa &
T ofrr & fomy ...

i §o oo imﬁ(qm)&#
& aE Tt 3

dfea sveC ora ww T A IR A
owd (affirm) fear 1 & F TR
A AYEA A T FFA A @IS
i gRom s m WS
F=7 71 12 A7 71 7L | A ¥R AAE
azifs 77 x77 Srem fa=m w
ATEr= AL ¥4 {7 A EWFA F
%% 2 W A IT T AI= AL fEm,
a9 2fAg & gara &g ATE)
¥ ATT Wr IEF Z 7 W A AV GREHA
z fr oz ofv=ma faw 7 T, @
Ferare. wzSA, AT, 3 AR A aw
Wi g7 7 ¥ & F4 TR T
fear | A= 7= A &t Th TR
I3 %1 9 2, >fFx 3= dwfey (prac-
tice) ##rfwié 7w 3o fiw vy
wgx afy A=t & AT7 67T 9 @
€7 AT IT T AT AN ATE QR
AR W aTF AT w1 ITF A
3% o &, M ey ag ¥ Tem
g P T T R @
e & Af @ S Wife I
|9 §9% A J1T FT Iq IF OO
T amg ac @ AN g i
T i A T A T &, v W Ay
o, Sfer e AT 3w &Y ft Em
T ¢ M avr Wt wwed
N FIW N HTT TR AT
A A AT I A% gW a0 faw w2
W@ & o sfan 7 w7 99 vy aw
& wowan f fie ag averey g Y g
# are aRK 9T qg ad wT 27 e
fe € 7w qg & f 3 98 %0 BT
avefy Tgt AT AvE A TET 9 o0 WK,
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[ <frw arge g wrdv )
T I FT I, 7T e § ag ot wrgan
ffemNwae 7 figem &
< IR TAT IR §, 9w AT AN
I @I T9F AN
v & wow T I, e wa o v
g, 3T xq At MAIqT & o W@
avr it N TIAIT 7 AT AT §7A £,
g X A9A = & ag famd fw
e @ famgs Aiftaa=h fagem
& ¥ ¥y Afgw 3T sRT 3 fag
8 AT %o BTW ) F1 7€ Avdiw
M h, @ g aAvT awET AR G
& ¥gra §) A¥A § | AW A% EET)
N NI FET A = A
W T >3 A 577 37 F gw o9
F3A T ¥ A9 oA+ g v
FT %0 AR AR ¥ TN TqRY
FAC AR WA I TR I | 2T A
T FO g R oW oamAsz R
IRrA € f§ 971 %0 1w ey &
e 7 feo e o ®1¢ sae A
FTE AT AT IR FT 4@ TRT R
amifaa &A@ | gga §rg A1 g
FA F AEN { Ag 1% & ¥ m=A42
T F 10T F [F I7 F) A1 srframz
¥ afs) ¢ 3w 1 & Rl
W gofedr & qedte &4 figh
TREN G FY FT O E T TG
fe feg o0 sTEW o9 &, § T
wmira T T A g @
TN A R A¥NE F g §X W
¥ &, fs gr gy gom A, fo &
T qIFRTA & IR T W] T
aafen ) wa, 37 anfagt & @
VAT FATEIR F AT 793 FA WY AW
FITAT F & WTa § o wem fe grotfe
NMEAEEASN =5 §A &
fod Afafew  (specific) Hhewm

(solution) =ff € 1 7 wgmr §
fe w% ¥ ¥7 IX TV T AT TR AR
qm &1 A T ), I 7 TR
A 77 FamdT | A WA
frer & fis oo =T yccfog) % arey
¢ =1 s wwrz g Al

o) frgarR (qme) - feht ofiwx
o1, § 7 2ar ¢ R O ¥ ATe
am ora g€ § 1 7 @ T S AR
F &= sg i 74 O qavz o= v
g9 fov e ram ey I
g PR H aw A aw, g
7 it 31, The wearer knews
where the shoe pinches' A1 77
T A AT ATA | AT R I A
I ¥F A T3 7 E aE Tl
Frart o zdr N w1 Ry & SA
e N ey @ o &
q® T AN gL, A femger
I T AR E I AN
TFFET F1 TA T, qifeeEE
mAEfa

qEfaR #1 W oOTF 99 T,
fia 7R “7 714 fe gu, ewm
TmfifecaisimIaA|E
=7 af, | F  q=7 grywfaw
qTE ¥ gETER Q *Ym, ¥ T
g I mN TR E Ed e ¥
ITrR S s gET) qifeTaE ® ST
TEY WA AW (ENERE qwen)
T viferr o fggemm & ey
T § & ¢ AT N w0
DT § Wy A A F g & R
feft o1 oF Faqe @ 0 fr ok
¥ fawsm &, 3% 7 fom & F <oy
T FTT w § arra, IW T 21 i
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ferm 3 o9, ITH ¥ T T KL
fix o fapy oF wiw F o T 91, I
N w7 & IT A I TF aD
¥ o o | @ gw faeww
R T g AET AT | TOET T q«AT
wré s % wrd o= N 'Evacuation
camp' &t et ST ar forw w
ATT Wo WA TW &, A€ €O F
wroorfagY ¥ T a7, T T27 A8
frwes 7%z ( social worker ) I,
I W gfeem a7 e
W& am § o frar g @ F o
e g fF mad IR a@ L
35 ag A ®1 8 Wew ? g @
€ § AR &1 awar § e § Frada,
frr & soty, fA & gz oA
v § g1 1 @Y7 AT A T FT B
wd, ¢ oS R w7, N }W WA
i, g T &, T A, I A &
WIT AW A oft A | @A A
Th wgrm § sE0 WE g
fir o % ¥ O g A
o= AY QT g T A® [@ gAET T
guTeaT A T FEA, AW IF Jg {9
wsA @M, gE AT FT SHE SAT
wifgd 1+ g, @< o R 7@
R AT A% T M &, T fee
TR oA @ ar T qe g
& amen1 wg § fe g Ow @ &
fe= & fom wr qfewdt ofeem &
Wi qreonfual &1 TET FH A §
et & §Ta F 1 ST TAWX g,
dar fr 32 frr o s 2 wmiw
q andY g w A ) Afew e T
wife W v at g ¢ fe
affemm a1 g5 & w TR faw
it mren ot ¥ & fo ow dww

we are helpless | ta dwdr & ¥ §
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¥ MR T3S fiv o qzara g A
b feedht aman Ay o 3 feeh F WY
afeam & wigd a1
quTy ggz Ak fag @ ki &
N TR EA FA IS G, ITH
s ffon @i @ e
T & 9T T IO0E, I aA § )
R W 4, fera S A 9n
AT FEIAG Ta T @A
A F FwG I ff A T IWA
Ty FUEY AYAT 7 A A %0 &
ST F ¥ T T A q, At
T AW FTA A §, 3o TAR A
e FHT FHA & dvax q, I A
ey T 5 e For v g o
7H &9 7 OF s 9" fean @k 3w
A TF F A T IV T F AR
#frqa @ dfea sageeTe Ag® 9
TN & I A T IWH A R
o7 s o & Tfesa § |19 qg HFN
femr & fe @ fregst (Refugee)
e & AT § g 79 IR O 3
it ferama a9-2753 (nerchandise)
¥ ot W T QR #F AW ey
AN ITE e § 66§
YT E, T &, TN TR TR & A AT
§ ag T 1 A% & | ¥fF I F A
qfee 7 &7 g g8 79§ A
§ 1 agT q¥N T awy AN
s A A few § ov waw o &
2t a1 fir fori st xfeat € a€
qrf e g o o€ oy 1 s AT
FoaTR &1 o% wdeh F A oft Ter
@mw,m&wmﬁrguff
qgY, xt g fewr ¥ R ¥
I o e A & ar awd | A
I T Ty & e ¥ fod M

o et ¥ 7w # @ F # gy
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[ frwwref )
N T AN T FT g8 WA W
femr o qfeq ft & o AT 7 A
gfer ft ¥ qur GF ofer S =R
T AHBE  NafrmAr A
wrt fs “ We are protesting” ¢
g ¥ G 7 2w qr f§ a1 oft qaeme
qifears, 7 a® T v ™ I8
® m o ®E o o R A oo
WA WA F7 g8 FAI A

sfer s o7 wniw Tl & @
W aATAE I3 g 3

o frewPl . 5T AT AT 3 G
? Mfeq 53 T\ 2 fF 327 97 TR
e 3 ) dd faee & 2 fe 91 &
fegena ¥ A= oF ) N7 9ma
M T IM JOT AT TR AT S
¥T IR, T T 5 AW G A7 RS
q€ 3 AT G T F 3T AT AT
N w oM owgm Fr ommm
§4 dfer @ T I fafer A
Qg §9 7 AT @ & a1 & 79 A
grres, zarer, mes? oz (X' Ray
apparatus), =um# 19 il §5 agi
gaw gz Aafeadiawn fw:

“What can 1 do? It is a foreign
countr. We are helpless.”

4 q &g fFag agy b T &,
o af=a £, ear afy grr wfgw
oA 7 N afernT T7FR ¥ g7 e
& gawta fear 21

“You have made an agreement
that evacuees shall be permitted to
carry their belongings excepting
merchandise in bulk. Way don’t
you tell Pakistan to implement that
agreement?”

dfew ot ¥ w1 v T W < AW
g, T @ fad N2e (protest) ®T
¥

We saild that this was an imbe-
cile policy—we bad used the word
“imbecile"—a draft was made by
Chowdhury Krishna Gopal Dutt
who was Finance Minister of the
Punjab Government and who is to-
day also a Congress member, and
we adopted that draft. All Cong-
ressmen of Sind. Puniab and Fron-

tier # A o G’G‘! L ﬂ'ﬂ@\!ﬁ
aw fear s -

“This imbecile policy will not
help us. and efTective action is

necessary.” This was in December,
1947.

MmN gt 3w T
TE U, A7 TR qIH S 7 AR
M F T eg fm AT am R
T AN e W 9 | oF o7 faw A
=T W 37 &1 AR A g A 9
& ¢ §= fo=1 7 fy @@t 7 Aw
aTE T A T2 AT ) FH AT FTA W
NegndianZ iza e A T gm
¢ gE AG TE | e T T mm
fratyaaANdaserfFmy
TE g At w1 v @7 afer I o
§ = A £ 3w e & e A
mdt fr A B 7 "W Ay
Eikkar i ceuc o ok uak B0
A FAG 1 7AT AT A ST AATE :
e %ig & 912 ggw AT @, WA
eqf &1 arw g &, =qfr A AR &
afe W g & o A AT A
¥

ey wats gar, fm R
FHE 9T WF-qEA F  qfaw o 5
TETH 1 & F FOA G gTIHE 2T
€ 5 O & a0 F 77 e ¥ farsay
PrAW K ARG aferzq §
Wb o s

“reciprocal action” fear amg 4



1758 Influx from Pakistan

Mr. Deputy-Speaker: Hon. Members
might be exercised over this matter,
but this is a Bill which, 10 some extent,
of course, accepts the passport system,
and on account of that, repeals the
other Bill, That is the simple object
of the Bill. To some extent the ques-
tion of accepting the passport system
as a consequence of which this follows
is relevant, but going into details as
to what all has happened is not desir-
able, as the policy of the Government
has been debated on the fioor of the

House. I think the hon. Member must
now conclude. The time also is one
o'clock.

1 p.M.

Shri Gidwani: May I speak after
lunch?

An Hon. Member: No lunch today?

Mr. Deputy-Speaker: There is
lunch g

Has the hon. Member anything more
to say”’—not on these lines.

Shri Gidwani: Ne, nat on these lines.

Mr. Deputy-Speaker: How long will
he take?

Shri Gidwani: Ten minutes at least.

Mr. Deputy-Speaker: Hon. Members
hereafter oughi not to touch upon the
very same ground. Tbat is number one.
Number two is, about the passport sys-
tem in general. one or two things have
been said. We should not go into the
whole policy.

The House then adjourned for Lunch
til Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

ot Frawrt : & o 7 F7 AT
fF ox a% gw @ ww|m f Pz
¥ At o av a% @ R

TSR A AFw o

oA gaS IJZATE, AFT f§ AT A
o ff Wa @ e & aw
T qIe ¢ | AT F o QT FAX
wadt X q@em fr oA feew
(Pagsport System) & wd gv
T o off qifeenra & R a® feg
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q7 §B AESHT AN TEEE AT
TR § I W MR- A forear )
AR A I gt 43 & I A fewo
IR AEAHE 1 A g™ R
Izt § fie a¥ 0% a7h OF @6 g
£ form & ma 1 o awalar QA §,
T IA AT W AWS ¥ AL Irdr
FifF I g e a@d s w
ame F o AFdY §, 41 T AT AW
&3 29 awAt & | 3 garS Far i
T FTA LT | AAT & 7 TGS WY g,
fr o IRl o ave foad g FAEl
qifeera FTH & 919 U § ITaAAal
1 a@t ofcomm gan &, fr gw I WY
Ay § AT q@ I F1 A AR
wafed @a=  3sm1 & fe #ar a1
Tifed | ¥R SR wTeT yf9a T A
oF g fRar € i t@ ¥ afgs ot
faar ar xa & Fme feam o agw g
9 f§ g8 % IETA Fan Tfed
mfF Fg TivE= & gRTa A wEA
¥, qgAA FT 43T GIW | W &
Il I wE 1R ATMY &
q 7 IT A &L AT 7 AT @ B
¥ AT AIAR G | AT OF Af
fom ® ¥ O & AFA ¥ WEA
sfie wrd €, Fore &Y g @y wrgremn
T F AN ¥ R E, T A
ft o & a1 IR T@AR
FHTH IV convert T v AW,
ety 98 & fer<t 7 afcadda @ o1 a9t
AN w7 W A TA X suvey wiea € fie
™ Tfrefaal 9 S T W aTER

W & gorn 9 fgg qfesw &
e W Bif R, s gl afemm
s oferd) mfemrT & qar= Sy Bifed)
oTq & qrat O P ot &, o .
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[#r frxerh)

AT WY AKX TAHC i § | g A=
MWEIFARNAI IS
oW T g W ogw oIE ¥ R
W1 €797 R E | FTT 9T R w1 drw
TR TR R R JTT T TR
§? frrmmd ks a e &,
REAATAZ ITWEOIH
@A qgr v W) g A, qifewra &
€= 7 A T Ay 2 A few g A
fexft alt agtte & m #rf agumen
A waq ¥ g TfeEm 7 a9
™ ¥R’ Nnaem N g e
aara faaa & ff ety ) = Tw,
wm b cfgm mardfy 2 ¢, s ety
i W w1 €€ wofray 7 fawe,
& fo7 v ®) s & 7= Ofga ) 77 fay
STy T 17 W fs gw A O wfga
e e 4ff 0 ofg@ | W
ern § fr »of pf wfeg ?

i qe Aa= v f e o @
wrerdf awen & w1 myw T
& ¥ % ar o s o At § A
v 3 W@ & g «ww § o
e fggem & 18 fgell § o
dz1 v § 1| TifsE Iy g W o
s & fed g T F W @A
TAFZT FTA > T € AT T
§ 5% w1 a9F gyt aT A= fem
€ | dfwr garl) gTwT e § ¢z D9
ws 9 ) fggenrf gt agrat &
fegem & o1 wx v § 1+ ¥ Qo
wgn § fx I T W oag e
iz § T € ik e @,
wet v d, e §, T
wiwm §, o1 owfifs g ¥ euw
® wx o g At ava fiwe g T g

gt gt agt & @ Qe Al q¥
7% AT AT A aE afvem & o
v af=w Tt exrh, qft At afew
™ w cfegs v # g agra)
dagi s avfi g1 ww gw &
afegrdz § & 1 XAy fiey @7 )
4 aod &iw ¥ fawl § Qo g
fe gwn &1 e @ & e A
aferfli g ? se s AT wwar § ?
fag ot v gw AP €, @ & alx
Tw mrr A ox R exx ¥ fs g
g '

WMo Qlo ﬂoﬁ’(mﬁﬂ)
RO R S o i

) fewA : ¥371 g ford g7 oy
§ M fe ofeam e v § o
w13 § Fegm daad o ame aqen
Suctl SO E DR TR e
Y T3 WM W g o, §AT
AT ary T F ATHR LY WA A
e g dam &1 & o ar€ wfer
N AqeT g § fr T %o wTW
g M ff §m= § ot § qgi & fear
& N IT ¥ g geit ) oty
guars &= A oty ax i fe go
afer it qerm = qEd e
qifsrmT ¥ Igt ¥@ ¢ I N Jw
W1 W § ? WX TE Lo AT AT
Tyt a1 Ad AT TfERTA T W AA L
N T € fggem 7 war srewy Qft?
qg & o & KX T @R @ ¥ xw-
o g dw & anfaw feafar wr ofy oY
e o aAm It R
7 W (OTR g ? 9T T% IA@ETAT gET
e aid 1 qw o g waen wwd
fern awfiv 1 NI fiw vy
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o wry & | Mfexr ¥ worr wrgar
e ¢ (Quack) ¥ mm =
Mg d ey Taar &
R M awaefia od= 5 = fza
¥ ow du, BT 7 Qsarig o 1A
s E 3 37 W g A o,
o aT wgv IGY Igy Tar A, A O
O F A IX 4G AT TR B AR
o Em @ oAl mar s d
¢ e TR T T W A A,
g & TR 1 75 ¢ | Afeq I
A AR #1943 A1 L §T TTOE
W g & waE™ § fEawas e
ag Ffga &, far ¥1 3 secularitis
¥ Frardt wgar , A v secularism
FATIAMLE, ARATE TR
AN, ITaIwFI I QITMm
W e v ©H P wfg@

ot Q@o @A T (WM WT) -
Y & @ fmrh T T TA=ET |

o e - T w1 T AT
fr v & o fy= s emR
AT ETOR Ay
g ft wxn fgd e v dww g
Fegngfr@magd sgn sl
T & ag el g of |9
a g A ad gH 154 % qATS
Tt W fom 1 @ 1Rz
g egmamignysadieat
qifsrna gara qar A 2ar wd T
X, oifwera @t € gt @ AR
T i dfFTEr i Ty AW s H
o gR § e gmdnw i
7y g e 8 8 ST T 9
¥ o) et ¥ e wo g e
T ot wama qr o 2 ¥ fvw
miwamItaw g
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W W & o s Wl
& vy g g fwgare position #
#1929 ¥y wfeq | anfy & qgt & Ay
% gt szt amar | A A e T
oft oS R 1 A AY AN
aefrr arfy &, 37 WY A9 AT A
AR | AT T N, Afer e w
afas, wraetfrr, siafas et 70
737 ¥ ey s ARy s ar
< el | 7 FASMIHF AL )
qfeer & a1g w1 oft ¢ Afefers
e @, MR @ qFAET ), =o-
afr @l o A€ A W T m
ow o famfeg | v sre T aEEn
ST Eea | # g A wzn ey
qfem & am @ &1 ) Sfew
AN Frx ATEX #1 Afd ofeam
¥ T g AT A A IAA
qfada o3 & g 1% 3 AR
ofer @ @ ¥ I3 femam avy
M T &FF § | FIAT w9
W FT fwa T @ €\ W,
W FE A W F@

Shri H. N. Maokerjee (Calcutta
North-East): I had no intention
take part in the debate on this parti-
cular Bill and I was not actually pres-
ent yesterday when I had anticipated
that possibly the debate would be con-
cluded. But 1 have read the proese-
dings of yesterday fairly carefully and
I have also listened to the debate this
morning in the House, and I feel that
I ought to try and make whatever

contribution I can to the debate at this
stage of the p

We all regret that we have been
driven to a situation by circumstances
which were almoat ineluctable when
the Dpassport s recelving
parliamentary ratification. I suppose
we cannot do anytbing about it at the
eresent moment. But I would like to
say that it is very important for our
Government even at this late stage %o
follow up the assurance which was
glven by the Prime Mliaister on the
15tk of November during the d=bate
on the Indo-Pakistan problam. [ may
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i{Shri H. N. Mukerjee)

this because I feel that the last word
bas surely not been said on this sub-
and as was pointed out

at least one speaker, the last word
on the subject will be spoken by the
peo of either country, of India and
of Pakistan, And there is no denying
the fact that as far as the people and
their interests are concerned, they
are dead set against the icea of this

passport system.

Now on the 15th November at the
conclusion of the debate 1 remember
very vividly that I put a question to
the Prime Minister if he was agreeable
t» olen afresi:—'afresh’ was the actual
word used—the question of passports
with the Government of Pakistan, and
the Prime Minister was good enough
%0 give the reply that he was ready
and willing to do so. He said. 'if it is
meant that 1 should send a communi-
cation. a letter or telegram or some-

I declare here and now that I
am ready to do so’. Then there
happened an  intecjection however
from the hon. Minister for Law and
Minotity Aflairs—who. unfortunateiy
is not ner~——wtih | feel constrained
tn have to refer to  He added at tkat
point of time, ‘Many telegrams have
been sent already’. Now I feel that
that interiection can be interpreted in
a manner—at least as faras I am con-
cerned. I interpret that interjection to
mean—that the Prime Minister's as-
surance was not worth wvery much.
that efforts had already been made,
that eflorts had been found to have
been not worthwhile. and. therefore. it
Wa< no 2oad opursuing the matter any
more. Now if the Government speaks
with two voices. it ix a matter which
ix hy no means satisfactorv: and 1
hnpe and trust that ip spite of the fact
that we are goning to have the passport
svsterr— there is no getting away
from it—we shall oursue our efforts
and the Prime Minister's assurance
will be sought to be imEtlemented.

Now it is not only to point that out
that I take opart in this debate.
Certain other things have been saild
fn the course of this debate to which I
would llke to draw the attention of
the Hr.use and also trv and indicate
bow in a manner which I econsider
extremély  unsatisfactory from the

t of view of the common people of
countrles the agony of large
mmolye:rlehubeenwu:httobe
explolted fn the interests of a
eertain course of conduct. Now I have
hlld—l d@d not actually hedr, but I
‘road Mookerjee's speech
hw:hu oat hll dmu hobb¥-horse
‘ecrnamic Now, Dr.
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Mookerice and his other {rieods caooot
have it both ways. They cannot say
that they are men of peace who do not
want any troub:e between the two
countries and they cannot at the same
time insist over and over again and
take advantage of every single opport-
unity, every acoak and cranny of an
opporturuty that they can get hold of
here and reiterate this demand for
economic sanctions. We have ®ot to
make up our mind about it. And 1
think that our Government is corumit-
ted .0 a policy of not pursulng econo-
nue sanctions.  Actualiy this snorning
we had a report that in the course of
the Coummonwealth Conference negoti-
ations are proceeding between repres-
entatives of lndia and Pakistan regard-
ing cominercial intercourse between
our two countries, and let us hope, at
any rate, tkat uur economic relation-
ship would begin to ke put on a sound
and happy feoting. This is very im-
portant for a variety of reasons. For
one thing, as far as our trade with
Pakistan is concerned. there is an
adverse balance. We flnd, for exam-
ple. that from the lst April to the 3lst
December. 1951. our imports were
92:44 crores and our expourts 28:52
crores. and this kind of situation has
persisted for quite some time. I do
not think, speaking purely in economic
terms. this is going to be of any
advantage to us—if we start a policy
of economic sanctions. Besides. as has
been pointed out by so many speakers,
the people of the two Bengals in parti-
cular are linked by so many ties—
commercial ties. among other ties—
that if we start that policy of economic
sanctions. then it is Zoing to exacer-
bate, to increase, to intensify the agony
which they are suiffering at the pres-
ent moment. I{f we go on talking about
these economic sanctions and Impose
these economic sanctions, if we talk
about a show of force, if we talk about
a policy of firm action and all that sort
of thing, we shall again he giving a
fresh handle to those utterly reaction-
ary elements in Pakistan who have
created a situation which' we all
deplore. And. therefore, I say that
this reference over and over again to a
policy of economic sanctions is some-
thing which is very dangerous from
the point of view of tke interestsof the
common . Let ua bope that the
communal problem will be a thing of
the past and then the occupation of
those who flourish on the existence of
this copunupal problem will be gone.
Now. ff we are going to secure the
elimination of this commupal prehiem,
we have to look to the common Deople
on either side of our frontler.
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My friend, Mr. Serangadhar Das
referred to the fear that the Hindus in
Enst Bengal may be converted to Islam
or they have to run away somehow or
other to this country. 1 believe that
if we try to recall the of our
country, we shaii find out that evenin
those days when Islam was advancing
from Spain to China. even in those
days when the proselytizing zeal of
Islam was on the ascendant, even
in those days exactly those parts of
India which were directly under
Muslim ruile do not show a majority—
Muslim population. If Hinduism and
Hindu social institutions and all that
sort of thing have an¥ vitality—and
history shows they do bhave a great
deal of vitality—I] do not think there
is the least danger of Hinduism belng
completely submerged. Personaily 1
am not interested in a person being a
Hindu or a Muslim or a Christian or
a Jew or a Parsi or anything else for
that matter. But I think it is an his-
torical fact and a socivlogical pheno-
menon that there has been this vitality
in Hinduism. and I consider thaf those
militant Hindus who talk about the
impending elimioation of Hinduism in
East Bengal know nothing about either
the history of Hinduism or Hindu
social institutions or the relations the
Hindus have had with non-Hindus.
I say, therefore, that if you look at the
Hindu population in East Bengal, if we
remember the fortitude. the strength
of character and the determination
whirh they have shown. we can
-ertainly be confident that thev are
not going to accept conversion to an-
other religion merely because tnday
the Muslims because of their numeri-
cal preponderance are ruling the roost
as far as Pakistan is concerned This
fear of the Muslims by the Hindu
population of East Bengal is something
lke a ranard which is put forward
over and over again in order that the
whole atmosphere may continue to be
poisoned by this kind of talk, because,
as I have already said, the natural re-
percussions on either side would be
dangerous to the interests of the people
of both India and Pakistan.

Now I know that in Pakistan our
people are suffering and, as I said on
the last occasion when the Indo-Pakis-
tan problem was debated, if you take
,the list of thpse people who are now
in jail in Pakistap, detained without
trial and suffering a]l sorts of other
indignities and tortures. you will find
that a majority of them are members
ot the Communist Party. But we do
*not try to capitalise our agonjes. we do
ot, want to- advertise our agouies
Becﬂuee we know that {f we today
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emphasise only the uony part thn
matter, then we shall be iV
handle to those dastardly
which want our two couotries %0 ba
always at loggerheads and so burl to
damnation and ruin all the bopes of
improvement of thi= country as well
as of Pakistan. ‘inerefore, 1 say that,
without minimising for a moment the
gravity of the situation which unfor-
tunately is still persisting, we want to
pursue such policies as would briog
about a change for the better. There
is, no doubt, in Pakistan today, in East
Pakistan particularly, a movement on
the part of the common people against
the passport system, which shows the
straw in the wind, which shows that
the present ruling clique of Pakisisn
are finding their game to be not as
easy (o play as they imagined it to be,
We need not conceive of the idea that
ttie people of Pakistan are an absoluie-
ly impossible lot. and that they will
never be able to lead a peaceful exist-
ence, that there is not the slightest
possibility of democratic resurgence
among them and that the present
reactionary administration of Pakistan
v gning to last for ever and ever. I
would give you an example. After
the war started in Korea. the Prime
Minister of Pakistan, at that time Mr.
Liaquat Ali Khan, made a statement
on the 3rd July. 1950, that Pakistan
would give all possible aid to South
Korea. Mr. Nazimuddin had even
gone further and suggested that if the
Kashmir issue can be solved in the
manner in which Pakistan wanted it,
with American assistance, then Pakis-
tan would come forward and loan her
troops for the battle in South Korsa
against the North Koreans. But ac-
tually the position was such, the
public op‘nion in Pakistan was
such that this participation of
Pzkistan in the Korean War on
the side of the Amesicans and the so-
called United Nations could not
happen. They had to bow before the
power of public opinion And today
we find in Pakistan repeated evidence
of this growth of public opinion. In
the town of Barisal, which in 1950 was
the seat of a most unfortunate com-
munal carnage, in that town of Barisal
there was to be held a to
celebrate the India Pakistan Friend-
ship day. And the movement among
the common people of Pakistan the
common people of Barisal, in favour
of this friendship between the two
countries was so strong that the Dis.
trict Magistrate of Barisal bad % pro
mulgate an order under sectlion 144
Baca e AnaT meetings tenaﬁ
acca, we find large at
by thousands of people are being held
in order to demand tha abdif¥en of
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the passport system and people are
caming forward., In the Pakistan Con-
stituent Amsembly speeches bave been
made by members of the Opposition
and not only by those who hold very
radical views but by opeople of differ-
ent -alibres who have come forward
to show how there )s a stirring of the
waters of Pakistan and how the pre-
sent rulers of Pakistan cannot find it
easy-going for any length of time.
Now. these evidences are all bhefore
us. That being so., why should we
not strain our resources to help the
people of either country very soon to
eliminate the opresent causes of ten-
gsion between our two oountries be-
cause that is the only way in which
we can bring about a change for the
better in the situation?

1 know my friend Dr. Syama Prasad
Mookerjee also has said that he wants
the re-union of the two Bengals but
only on the basis of the voluntary ac-
tion of the people who live in both the
Bengals. Now. I shall pin him down
to that assertion and 1 would say. It
that is vour objective, how exactly are
you going to win that objective. If
today you pursue this policy, if today
you say we want firm action against
Pakistan, if today you say that we
have to impose economic sanctions
against Pakistan. if today you talk in
terms of what actually amounts to
warlike declaration. then surely all
hope of getting the people of the two
Bengals to agree to anything will be
dashed for at least as long a time as
we care to envisage. You cannot have
it both ways. You cannot eat the
cake and have it too. You cannot go
on saying you want to be friends and
at the same time that you have not
the slightest trust in the people who
live across on the other side of the
border.

Dr. S. P. Mookerjee (Calcutta South-
East): The attack is always on the
Pakistan Government and never on
the people of Pakistan as such.

Shrl H N. Mokerjee: I would ask
my friend Dr. Mookerjee to remember
this statement which be bas made in
the forum of the House of the People
and I would ask him, Sir, every time
he addresses publlc meetings to em-
phasise this point and draw conclus-
fons to be deduced therefram. If we
bave trust in the_ people of Pakistan
as against the Government of Pakis-
tan, surely, if you believe in the

ty of the movements of the
mph in Pakistan, surely if we know
a Movemeapt of the ocommon
'm.tin( people of Puakistan the people
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who are fighting for civll liberties, for
democratic progress, then their move-
ment has got to be asslsted. How
exactly are we assistlng the growth of
that movement in Pakistan? How
are we going to assist the growth of
that process by which thelonged for
unity of the Bengali people shall come
to be forged. and if Hindus and
Muslims of East Pakistan were to
come along and take art In the
struggie, how are you going to help
that struggle if you make statements
which make it clear for the world #o
see that you do not believe in the
potentiality. in the good sense of the
population of Pakistan? If you believe
that in the people of Pakistan there is
real spirit, there is the potentiality of
rising to their full stature, if you
believe that the people of Pakistan
one day will solve the problems which
are enabling the ruling class to
continue poisonous policies in this
country and the other country also,
if you believe really that it is for the
people to take the destiny in theirown
hands. surely help them here and now
to go ahead so that in as near a future
as possible. the people of Pakistan and
the peopie of India can really and
truly shake hands with each other,
can clasp each other to their bosoma
and then we can build the country of
our dreams, and the kind of Swaraj
that we had imagined about would
come into being. And that is why I
say that talk of economic sanctions
and a policy of strength and such war-
like declarations are dangerous abrac-
adabra. so much pernicious moonshine
and nonsense.

Dr. S. P. Moakerjee: Does the Lon.
Member suggest that we should bow
down to the Pakistan Government?

Shri H. N. Mukerjee: I do not sug-
gest that we should bow down to the
Government of Pakistan. But when
you are. dealing with a Government
which is functioning as a Goverwment,
you have to observe certain proprieti-
es. There is no g away from it.
And do not even lose a sense of pera-
Eecﬂve. Think of the tragic events that

ave happened in bistory. Tbink of
the tragic happenings, Dr, Mookerjes
—I should not be addressing
Mookerjee but the Chalr, Sir,......

Mr. Deputy-Speiker: Both of you
are Mukerjees.

Shri H N. Maokerjee: Sir, I have
not the decormtion of the doctorath
50 I feel there is little difficuity in the
differentation between us.
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Mr. Deputy-Speaker: Sometimes
one can addresss oneself.

-
Skri H. N. Mukerjee: I ask myself
questions and I always try to get the
answers after a thorough Introspec-
tion gnd that is why I say, Sir. with
conviciion . that there are people in
this country including some hon. Mem-
bers of this House who flourish on the
continuation of policies which are
really disastrous to the interesta of the
country.

3 rM

And among these policies is the
policy of making much of communal
differences. Our objective should
thereiore be to eliminate these com-
munal differences and to see that those
who flourish on communal differences
find their occupation gone a'together.
Here, 1 pin down my hon. friend Dr.
Mookerjee to what he has said in
regard to his faith in the potentiality
-of the people of Pakistan for demo-
cratic action. I say, ‘You give them
a chance. You have to give them a
chance, whether you like it or not.”
Today. you are in such a position—
the Government of India too is in
such a position—that you cannot ob-
viously do very much that s effertive
even about rehabilitation. Let us try
to see whether we can do these
things-~whether we can look after
our problems properly—and let us
not try to intensify these problems
and leave the future to take care of
itself and in the meantime flourish
on the persistence of communal differ-
ences in either country. That is the
kind of suicidal policy against which
I want to raise my voice. Therefore,
I say: Let us believe in the poten-
tiality for Bood that is possessed by
every people in the world including
the people of Pakistan and the people
of India. The people of India too
suffer, perhaps less quantitatively
but qualitatively perhaps not much
less, than the people in Pakistan
suffer. Perhaps, on occasions the
people of Pakistan suffer very much
more than we do, but generally
speaking we in this country suffer
from famine, pestilence, devastation
and all sorts of degradation. and we
also have a great deal to do, and a
great distance to go before we can
reach our destination. So, if Is a
matter of difference in degree. Let
us try and see if we can actually
move ahead. 1 wish to tell you that
when dark clouds loom ahead, when
we feel that the future is very
gloomy, then we ought to have some
aense of perspective. We ought to
have some sort of sense in regard to
the developments which are happen-
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ing in history in spite of the obata-
cles which are in the way. IT think
that you, Sir, are a very assiduous
and elegant student of the history of
rulture. and the history of society
and I am sure you must have found
in the course of your studies that
sometimes twenty years are but as
one day and then come days which
are the concentrated essence of
twenty years. Sometimes. for a long
time things do not seem to move and
sometimes suddenly there come
periods when changes happen at
meteoric speed. Perhaps things are
germinating in Pakistan of which we
have not got very clear knowledge.
We see signs of it from time to time.
Perhaps. if we have real faith in the
people of this country or that country
or any other country, we shall have
to wait for the development of these
forces which are making for pro-
gress and these forces in Pakistan
which are making for progress are
today suffering under a handicap.
Why do you want to aggravate that
handicap by the kind of thing which
you have been talking about?

don’t you wait and see? Why don't
you strive for the promotion of hap-
py, human relationship between our
two countries? If the Pakistan Gov-
ernment is misbehaving, let us try
to make it behave better. Let us try
tn change its policy. Let us pursue
policies which help the objectives we
have in mind really efficiently and
sincerely., and not pursue such
policies as detract from the achieve-
ment of those objectives. If we do
that then surely we would be able
to make a constructive contribution
to the solution of this problem.

Now my hon. friend Lala Achint
Ram has made a suggestion which I
am sure the House will take into
serious consideration. As far as I
am concerned, I can :ay *het [, kraow
that there has been a number of
exoduses from Pakistan into this
country and there has been the
spectacle of human misery on a vast
scale. It is natural In such circums-
stances that our emotions are
touched very deeply. It may be that
on account of the very undesirable
situation which unfortunately still
persists, some people have had to
come from Pakistan into this coun-
try as refugees. When they do so,
we look upon them as people who
seek asylum in this country, and
they have a right to seek asylum
very naturally in this country be-
cause they are our blood brothers
and if such people come here, we
shall do all we can to help them. If
therefore refugees come here from
that country or any other country
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for that matter, and we are satisfled
in regard to the bona fides of those
people, Lthen surely we expect our
Government to do something in order
to do away with the formalitiep—
technical and otherwise—which are
now going to be imposed perhaps in
a very rigid fashion. So. I do consi-
der that la Achint Ram's sugges-
tion is something which bas to be
very seriously thought of. and I wish
Government is in a position to make
a statement in regard to this matter.
Bu+ I wish again ta emphasise that
the Prime Minister has given an as-
surance in regard to opening afresh
talks with the Government of Pakis-
tan regarding the repcal of this pass-
port system. I want the Government
tn remember that a! the moment.
for good or for evil. the Common-
wealth Prime Ministers’ Couference
Is going or; in J.ondon and 1 wish
that either the Prime Minister or the

uty Prime Mimszster  or whoever
is in charge gels in touch with our
representatives in London and asks
them to discuss with the representa-
tives of Pakistan this particular pro-
blem with that -en.e ~f urgzney
which we want to communicate to
them. and in this matter I want this
House also to have a real sense of
responsibility. While we are perhaps
being driven to ratify something
which can no longer be avoided, let
us try to see reason. Let us try to
see things in their proper perspec-
tive. Let us try really to devote our
energies to the building up of the
two countries—India and Pakistan—
in such a fashon that the people of
the two countries can secure a fair
deal. that we can have the kind of
freedom that we have imagined. that
we have dreamed about. that we
have striven for alt these Years.

Bhri U. 8. Malllah (South Kanara
—North): I beg to move:
“That the Question be now
put.,”

Mr. Deputy-Speaker: The question
is:
“That the question be now put.”
The motion was adopted.

Mr. Ocyuty-Speaker: The hon,
Minister.

The ty H-Hcr of Rehablits-
tiom ( J. @honsle): Shri
Guha. Shrimati Sllchetl Kripatanl
and Dr. P. Mookerjee have taken
the omslon to point out the hard-
ships that have :tlh[mml b:; :ge

on the people o e
wo Bmz.ltsmhs I have llre‘aa
stated {n My earlier apeech on
BilL. the passport systemm was not of
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our seeking. In .act, we have indi-
cated to Pakistan that we wouid be
greplred to scrap the entire Indo-
akistan passport system if the
Pakistan Government would be
agreeable to such a step. Until
Pakistan reconsiders its decision, it
is necessary for the Government of
Iindia to provide facilities for Indian
nationals to go to Pakistan and for
bona fide visitors from Pakistan to
vome to India. We have tried our
bes: tg reduce the hardships of the
peoplie within the four corners . of
the passport system. Be lant as it
may, the repeal of the permit svs-
tem—which is the object of the Bill
now bLefore the House—iloes not by
itset! increcase the dificulties of the
peuple of Bengal Lala Achint Ram
has expresscd the wish that the
pevple who may hereafter wish to
migrate to JIndia from Pakistan
should be allowed by the Govern-
ment of India to come to this coun-
trv and that the Bill now before the
House or the passport system should
nut be used as a handle to keep them
out of the country. If I may say so
emphatically. this Bill has nothing
to do with keeping people out of
this country. (Lala Achint Ram:
See the aims and objects of the Bill)
Both he und two others. namely,
shri N. C. Chatterjee and Shri V. G.
Deshpandt¢ have proposed an amend-
ment to clause 3 (1) of the Bill to
provide that no member of the
minority communities of Pakistan
would be deemed to have infringed
anv rule oi anv permit or any pass-
port system if he migrates to 1ndia
with a view to live here as |lts
national. The Bill is only a repeal-
ing enaclment with saving clauses to
enable Government to take action
against those who might deliberately
contravene the provisions of the Act
anel the rules. Cases of members: of
minority communities from Pakistan
who have desired to come to India
have been liberally treated even
when the Influx from Pakistan (Con-
trol) Act was in forcee Those who
have migrated to India and have
desired to settle down here have been
allowed all facilities to do so. The
question of the savings clauses being
applied against them after the Act is
repealed hardly arises. As regards
those who may wish to migrate
from Pakistan after the introduction
of the passport system, a provision
has been made to grant emergency
certificates to the members of the
minority communitigs in Pakistan.
In such cases the diplomatic mission
concerned will iasue to the evacuee
an emergeney certificate which will
enable him to come to this country
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without being In powsemsion of a
passpart _or a visa. Genuine
evacuees, therefore. will bave no
diMculty whatsoever to come to

country for permanent resettlement.
In view of this position, 1 submit
that the amendment proposed by the
three hon. Members is neither neces-
sary to protect the interests of the
minority communities from Pakistan
who have already come to India nor
does it apply in the case of those who
may wish to come hereafter and for
whom a special provision has been
made in the passport regulations.

Mr. Deshpande has expressed an
apprehension that the savings clause
might be used against those members
of the Minority Communities who
have migrated to India or may mig-
rate hereafter. This apprehension is
misconceived. Very few. if any, mem-
bers of the muuority community are
left in West Pakistan. As regards
those members of the minority com-
munity as far as East Pakistan is con-
cerned for whom an  apprehension
has been expressed by several Mem-
bers. the permit system was never
applied in their case and the savings
clause will not, therefore. have to be
invoked against them. On the con-
trary. even in the passport system a
provision has been made to allow
them to come to India on the basis of
emergency certificates which will be
issued by our own Deputy High Com-
missioner at Dacca.

I need not refer in detail...

Dr. S. P. Mookerjee: Will the hon.
Minister kindly explain this point a
littie further? He just now said that
a special provision has been made
calling upon our Deputy High Com-
missioner in Dacca o issue some
sort of certificate to members of the
minority comniunity wishing to come
out to India. Do the rules then pro-
vide different kinds of treatment—
if Muslims want to come from East
Bengal, they will be subject to dif-
ferent forms of regulation? Is he
suggesting that there will be special
provision to help Intending Hindu
migrants from East Bengal to India?
I cannot follow.

8hri J. K. Bhoasle: Yes, we have
made special provision.

The Minister of Rehabllitation
(Shri A, P. Jaine: I will explain
further when that clause comes.

Dr, m Simlllr pro-
vision !llo "for Intendlng Hindu mig-
rants from India to t Paklatan
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which facilities they  will fom
the High ('c:u-m-nm.nt:ane‘r er's ﬁu in.
Calcutta?

Shri J. K. Bhoasle: I have already
said so in my speech earlier. I need
not reier in detail to the various
points that other Members who have
spoken on the Bill tried to make out.
These ?oints have no relevancy to
the Bill now before the House and
have been made more with the idea.
of seizing the occasion to display
their own points of view on some
other larger questions rather than
the question now before the House.

Shrimati Sushama Sem (Bhagalpur
South): May I ask a question? How
will illiterate women of the minority
community living in villages of East
Pakistan on some L:gency have to
come away at a moment's notice,
come to know of these regulations,
and how will they and from where
will they get these emergency cer-
tificates?

Shri J. K. Bhoosle: [ take it that
our Deputy High Commissioner
Pakistan will have alreagdy made
known these facts to members of the
minority community on the other
side and when they do intend to
come to I[ndia, naturally they will
find out from one another.

Shri B, S. Murthy (Eluru): Is it
not_a f{act that most of the Harijans
in East Pakistan are being treated as
essential services and , thereiore,
they are not allowed to come over to
India even if they wish to? Have
Government taken any action in that
respect?

ot w W : &fiv R 4§78
wWat § oo wE s
ik mn 31 wafed AW Tga e
g
Mr. Deputy-Speaker: Let the hon.
Member confine his ‘dhuk’ to hime
self. The hon. Member had =an op-
portunity to speak. irie spoke., Nuw
the hon. Minister has replied. If his
point has not been replied, what can
we do? Assuming the hon. Minister
is given an opportunity ageain. if he
does not reply to it, what will hap-
pen? Therefore, I expect the bon.
Ministers to take note of every im-

portant discussion that passed and
then reply.

Dr. 8. P, Mookerjee: Have the Gow--
ernment decided to call this an
“emergency certificate™? This f{a- 'a.
continuing state of affairs in BEast
Bengal. - '
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Laks anr_l l:‘-m(mmr): Sup-
one fails to aAn anergency
che—wn is to happen?

Mr. Deputy- ker: Hon. Mem-
bers bad full s’-oppuﬂunlty to wpeak
The hon. Minister has ‘gglied. What
further can be dobe H

The question Is:

“That the Bill to provide for
the repeal of the Influx {rom
Pakistan {(Control) Act. 1948, be
taken into consideration”

The motion was adopted.

Qamsr 2 —(Repeal of Act XXIII of
1948 etc)

hm. Deputy-Speaker: The question ’

“That clause 2 stand part of
the BIlL"

The motion was adopted.
Clause 2 was added to the Bill
Classe 3 — (Savings)

Mr. DeputySpealer: Shri Achunt
Ram—is his amendment in order?

Shri A. P. Jalm: Sir. I accept the
spirit underlyin tbe amendment,
but I am afraid that the amendment
as it has been framed is of a doubt-
ful constitutional validity. The
manner in which it has been com-
mented upon in the House has added
to confusion. A 'ook at clause
3 will show that we have provided Umat
a permit holder who commits a
breach of permit rules vefore or after
the 15th August will be liable to be

ted despite the ¢ of the
rfmux Act. After the 15th of Octo
ber no more permits can be lssued
and, therefore. a person who comes
either from West Pakistan or East
Pakistan, after the 15th of August.
1952, would not be afferted by the

saving clause,

A number of, ban. Members have
said that this amendment Is neces
sary In order to facilitate the mig-
mn of minorities from East Pakis-
tul:tolndil. Intalc'tbne:e whole of

permit gystem ing repealed
with effect from the 15th uf Ocicber
and no more can be issued
after that date. This mving clause
hss po relevance whatsoever in the
case of who comes to Indls
after the 15th , 1952,

1 give a categorica) apurane to
-ﬁh'ﬁm that we are not going %o

promecutle any member of the
-ainarity camounity who may have
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entared when the permit cyvlemn was
in vogue and who commits a breach
of that «ystem, unless that permit is
a forged one. or some such question
arises. Sametime back a question
was put tn me in the House as to
whether we have deported any mem-
ber of the :nipority community In
Pakistan—that is a Hindu or a Sikb
—for brearh of permit rules and 1|
made a statement that we have not
deported anyone. That Is the prac-
tice that we have been following and
that is the practice which we pro-
pose to foliow. Dr. Mookerjee has
asked what arrangements exist for thre
migration of the members of the
minority community from Pakistan
to India after the repeal of the per-
mit system. The pazsport system
provides for what is known as an
emergency ccrtificate. It is a special
kind of permit, and any member of
the minority community who wants
to come from Pakistan tn India for
permanent settlement will be given
an emergency certificate and he will
;h;reaner be entitled to come to
ndia.

Shri C. D. Pands (Naln! Tal Distt
cum Almora Distt—South West cum
Bareilly Distt—North): May I inter-
rupt the hon. Minister for a moment?
By whom will it be glven?

Shri A. P. Jala: By our Deputy
High Commissiocer. We have al-
ready issued instructions to Lhe Depuly
High Commissioner that he must
liberally issue the emergency certi-
ficates. and we shall take every care
that any person of the minority com-
munity who wants to migrate from
Pakistan with a view to settling per-
manently in India will get every oos-
sible facility for migration.

Pardit Thakur Das Bhgrfawa:
May I understand that migrant will
not be required to get a assport
from the Pakistan authorities

8bri A. P. Jaim: No, be will not be
required to take a paxxport or a visa
or anything of the kind. Sir. it is
true, as a lady Member of the use
has pointed out, that .all these laws,
rules and regulations about emer-
Rency certificates may not reach the
illiterate section of the people. But
working as we do under certiain con-
ditions, we have them.
provide  facilly fof tolgradon. yet &
provide fa 'or atlon, a
certaln amount of difficulty will be
involved. We will be preparad to
receive any «iggwrtions or any com-
plaint that arises with pespect to
emergen certificates. Of couree

not Gesling with ft

my is
It 1s now by the Furvign Affain
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Ministry, and possib after some
time the Home Ministry will be
dealing with it. But it is the inten-
tion of the Government to provide
every facility to versons of the
minority community who want ‘o
migrate to India with a view to
manently settie hete, and we shall be
prepared to consider any recasonable
proposal that conies,

Shri V. G. Deshpasde: Sir. 1 shaii
be highly obliged for one clarifica-
tion. There are members of the
minority community belonging to the
Scheduled Castes, particularly -In
Sind and other parts, who are not
allowed to migrate from Pakistan
under the Essential Services Act.
What will be the provision made by
our Government in their behalf? Be-
cause. the Pakistan Government s
not allowing them to migrate to
India. Can they be granted such
emergency certificates? What is the
provision that Government proposes
to make in this respect?

8bri A. P. Jain: Under the law
they can be granted these emergency
certificates, But recently a com-
plaint was received by me that some
obstecles were being put in The way
of some Harijan brothers of ours in
Sind and they could not freely mig-
rate to India. [ have taken up that
question with our High Commissioner
who has taken it up with the Pakis-
tan Government.

Lala Achint Ram rpose—
Mr. Deputy-Spepker: [ thought the

hon. Minister was willing to accept
the amendment.

8bri A. P. Jain: I am not willing
to accept it. I have made a state-
ment accepting in spirt of the
amendment. In fact [ am doubtful
about its constitutional validity, be-
cause it may be interpreted as die-
criminating between different sec-
tions of the people on the basis of
religton,

Mr. Deputy-Speaker: “Pakistan
nationals”. [ do not think there is
any religion

Shri A. P. Jaim: “Minority” would
mean “religious minority”™.

Mr, Deputy-Spesker: Are there not
Muslims who are nationals of this
country?

Bhri A, P. Jaim: Thia would meen
religlous minority and not any other
minority.

Mr. Depnty-Speaber: Does the hon.
M - want to press his amepd-
men!
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Lalp Achint Ram: Certainly T

want to press the amendment.

Paadit Thakur Das Bhlarpva: No
objection has been taken so far. He
has said it is of doubtiul relevancy.
That means there is no serious objec-
tion to it. When it is doubtful even
on behalf of Government, then where
is the objection to wvalidity? Other-
wise we shail discuss the point.

Mr. Depnty-Speaker: As usual, in
such matters it would be more easy
for the House to consider it if the-
Minister also is aillowed to have his
say in the first instance. That Iis
why [ allowed him. If in spite of
what he has said—if he does not
want to accept the amendment it bas
to be decided later—but if in gpite of
what he has said the hon. Member
wants to move his amendment be-
may do so. That is why | asked the
other hon. Members not to stand up
now. First of all the hon Member

may move his amendment.

Lala Achint Ram: [ beg to move:

In page 1. after line 14, insert:

“Provided that no membe? of the
minority comifiunities of Pakistan
would be decmed to have infring-
ed any rule of any permit or pass-
port if he migrates to India with
a view to live here as its national.”

N FafrezT ATEw & TOH TR ¥ A
# fr ag wrenfd (minority)
ﬁmg,aﬂ%mﬁ-ﬂwgﬂ’lﬂ
m T qg wigAThd &
fareTHE, SHE ATt F anit § T8 8 7T
g | enft W g 9 &, wE-
ZawAs, 3w & qafeew § §8 wF
AT AN E L T O N e
& A dw §, W wOwA § fR aw aw
W& O O e ®F (aims
and objecta ) s 7 ¥ Wz A
a% qg A% A€ Z e ek b X,
WaAae| Whm ¥ o oy
wriwe ¥ wr fewr g

Maxg fes vy w1 N QRE,
I8 ¥ feas (repeal w7 § »
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[wrer afew )
Tt A ow | T D W@ E

This Bill secks 10 coavert the pro-
vizion. of the Influx from Pakistan
(Controi) Repesaling Ordioance, 1952

{VIl of 1952) into an Act

Fe0  séxr  (provision) %
) W@ srmea ¥ Qm
T s Nfsw@ o =
ow Afew v=13 (savings clause)
) Aoy Fag A R W T
§ IT% TAh=w A fw fem g
fw &3 w1 ag cf®w ¥ (application)
7 7€ {1 Fer T Pl
T Mg 77 € Ay W oawh &
a7 faw %1 0%z § ¥4 ( convert)
£, 77 €1 Ay w1 A8 a1 awh
W H g ft qR ansT @
R W wiTT2 F &7 @ F ag ey
&% & sEigsA= § o feoge
¥ &%1 (inline) 1 wf=
W Esa3z ( rule out ) ¥
® guwen ¢ fs qafee a@ Y gri
T AY KT EOTT T IO ATz &
g arft il I g

TR A, I AR E & @
Y IS § LA feaz gt IwE A
A s w 3 ( trend ) g faTx
& 1« a7 fe 134T A =
ey ® F[Gdz  ( represent )
wh ¥, T9% ferg ag warfas o7 fw
g 1= f@ 5 &% xvq @ a=w Tl
qeaewrfT Mam ke ?
e o §T afYy « Afew, W&y
T At feqr | ol A O RzEz
oAk WIwm A g §
afen w frz A 0% T A1 TH A
g e Mm@
eogfmist el W
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TS & oXT TR O Ay & ™
F &1 @t W Ty yaaiea
( Opposition) & §ag W o>
IR N I/ H ahfe ( spirit )
® aiE  ( support ) fwar
W qu afr mft gt e gt -
frez wrfay 4 ofr w2 fem @ @
™A a9y qtar € fr STATAT AT
s @ gw ¥ a7, T N
YT &fd A fis ag /19 = x ol
team=t (East Bengal Day)
AR, AN R g 2 TR TRY
QT 1T X qAEdT K AR A
arzA # e T wdedz & g0 fear
I I TEWMY Fv I
T aAT R awATqrag T
& IAT Z g AEE g Ay
¥ q@ At @ omwwm o AN
qffera & 3=z meafEd § ¥
I T ¥ WTT F, AN OF g
71 ( foreign country ) &
<7 | ¥W ER¥Y A A1 feowwa
( discussion )gm ¥ 7 7g
I a1 &7 Xt f T a8 FEW oW
¥ dfem ( feeling ) ® fride
w7 X A S @ Bifea #78 gl
= fog w2’ | @ AW ¢ fw
T Tt feker®t & | g T g
Ry asiiraAw
e T fe @ N kA
(security ) &y - T & |
T TR FIT & Ferv AT w7 R
e dx aff &
? tafed w7 o § fie wet 7 vafawad-
AL W Gy W g e
fafwrzr Amgm fr vy wT W ¥ )
e gt T Ry I
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Az dfewdnzf | A B AT T
o YE e whi el
WET A A ) T TS T
g & vt g & w=e et &%
o agam g kA &4 fenfe
o & Ford & v ¢ fr T
TR od oz § ) & 7 A qF 30w
w¥ez fwar ar forr w1 ofer g T
o & frs fear oz a7 ot fors
ﬁm|wﬁ*mﬁﬁapwm
(violence) ¥ &R ©H AA-
F7%7  (non-violence) ¥ |
§ nadl age &1 N A
T a3 sgagar fed
Fd s v Afrer &1 3EE e
wrg adFT ad) T 1 s s
A g T A §) g8 A
IATIA | oy AT ARA E fI £
forws AT g3 @ A1 T W1 IT A
wm wvfeE 3z TN, s 3
T mm A F fEw i oW
ag = frer 7 & A1 fopr e A 37
safod & ez ¥ v g sk A
arxfaal & sga1 z A o § e et
w1 e ) e, fr v e w0
g1 gM T AT T wUAST A EW
T ¥ § FagAd fewr oo
TF T I AYITAT HATZ A AT
A § @™ amHn fFaEteEs
oY frwws w1 &, 37 A @ AwhE
Tvex Afwow ot 3w Fogge
w1 weren afyaaw awar § i fis Pty
g, forw % v % X7 T fewsT da
! T A AT AR AT

v v 2 oifed 7 Awmw
s md Fz arw frm 0% G A
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arenfd ffre s st A I E
X% (in-charge) weTT "TE¥
g1 & sYarn mga & ToETRr wEn
frde g per d s W1 ®W
o a2, & o § fe 3R Wt
AT R 7 qer THA T AG w7 e
g, T ag@rar A Z 3w A
31, 72 {few TafFER @ |
% Iwifre wan g e ag st AT agt
wfagy  arwr  (offer) WO
fr o€ faww awd arw for ATE-
nfdy ffred) | o & fo M-
T FHT AL | TATES
arzit g, wgfeez wré oA, 9T W
a3 | arrargse @ 0% X e FQ
g1 faed AmamEr w9 §
farradt §, dfeq 9 Az £, a7 P
X [ & AT AQH § A I IAHE
alrd o IoAT AEA § AT A H9TH
(war methods) #1787 <
§ o aam Ty § g A A
age & 2 W g WX
v MYy &t 37 9w &=
¥ 21, g T 77 fafret e W
AT TEL 37 TR 00 FITW QR A
s fr wew ¥ aPhm ) SR
4%z (accepted fact) =T (4
T 5 TS § AT FTHW §L | A
avw &t FN &7 v, §§ (T €
ST | OX AR W@ WA AT
RN A TSR 7 FEw v g av
For i & e feft & sfy qoodt
A G/ TN AT T AT TTT AT

g % wg g fe gt e wTew

wrard faAvar sy e ofee R
= AgE avft aw Nfae s
¥ SHwrey (mobilize) *¥ 3t
mAdz s cfear w v ¥ foR
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[ & afem ow )

8 O X, FRATT IW AAANE-
ITA ®) T ¥ I AN AT IN
% 7T wX, TUE JTEAT H A qH
N TR ¥ & wg T F I
¥ ¥ X AT AT €9 JT TWE
(pProgrees) ¥ ¥ w=dse amw
frm et €1 oy ofss 7 g
¥ & 7w (prese) ¥ 2 (tone)
%) &% FL, I T FE qATwE
(abduction ) ®1 ¥% g g At IR A
T@ T2 & Nifew 5 ord, S F T
TV (property )t (restore)
®q, IT §) @Ar fgg A W @
81 «frn w1 ifgg s s @
T (role) % I = 721
o7 & fre %7 §w %% A gq AT Y
ot &% fr @ &1 aReTe aser
WAF| AW ORI X TR TR @
N s swar § gl & 7
T AR §F §T FITATH THHY 7 |

ﬂoﬁ!oﬂoﬁ:‘!‘ﬁ EACA]

fegm arfir adi &

oM afew O ¥ gg T I
wefmai sfv q@ d 7z 7@ gM
W W feume ww amw €

We do not want war, we do not
want excbange of population, we do
o' want econnmic sanctions. I say,
what do vou want. tell me. I do not
want wur today or tomorrow. What
do you want today or tomorrow? If
You do not wint war today, what do

you want tomorrow? I do not want

war today or tomorrow. Then
find out a solution,

Mr. Debuty-Speaker: Are you going
into the whole matter again?

Lala Achint Bam: No, 8ir,
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Mr. Deputy-Speaker: The hon.
Mover has already explained the im-
plication of his amendment. He
must shorten this.

Lala Achint Ram: This is the solu-
tion.

Mr. Deputy-Speaker: Simultaneous-
ly the hon. Member is condemning the
other side of the arguments as to
why Dr., Mookerjee's arguments are
useiess and futilee Once again he
has started. This may be a nice solu-
tion. Let him confine himself,

e sfE - an 0 TNk o,
s $1fag, 7 are § fF g 1fF
a7 =D o gt ®
MR M R E, WU §3 FAaaa
(confugion) & w &1 #
M T @ E gw & Am g i fe
HTT 3T AR A ARG FT AFA A
7 ATTF T@eT, A OFAYEH
cravem # o0 37 %1 377 s ar Sfog
vT yege a1 a1 4 gure faa &,
7 77 fa=re €tfag, o aaaw A1¢
waEHz Y g w1 FE fam oy
TEE T o AT

Tt e & AT AT §
§ AT XTI AR &Y A9 wT
#R W AT A 7 AYAT ¥4IHz AW
fgqr 1 @gl 9T 78 arx && o€ v
™ aF A WwyA  (migration)
21 T €, I w7 TF Fev 9% & Fe o
2! fwerm f@e® (Indo-Pa-
kistan Relations) #=® 7 &
YT =G W= 7 VT HT FTIW FIIAT
& gwe, srondf gefa wen o,
ooft TF =T QATE\ AT I EIER
e 7] 9 @@ ™ { @A gD
T4 &, #fF efwa o § fr ag s
w as A gEE IR ¢
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I must say plainly I attach more im-
portance to the welfare and security of
nine million minorities of East Bengal
than to the question of evacuee pro-
property or even to Kashmir. It is
not a Qquestion of property. It is
not a question of f{erritory. I' s
a question of nine million lives.

% 7g dra ag 9 /1B W AT q@RAT
g ag  feg, qa=aa &1 gare
& &, € wmem 4w # FAR A wY
A= 3fae (National level) <
mern g nft sl 9 e ag
sy war fF fafarey qrga agr
afefhdz fog ( issuo ) F3M, ™
age 9T A, w7 &7 ¥ fe=@z gt
& AR @ T3z § aR 3= A T3
gefAFmr 2 & 3% facgs w78

HHAAT]I I feel theroughly dissatis-

fied with it. Do you imagine that a
man from a distant village will run to
Dacca first, take a certificate and then
come to India? It is such an unimagi-
nable thing, un-practicai  tiing.

g a ag IRar g & am fags 7
FHOT FT & % qrzAfZ0 1 JY oAt
T A AR A ag 2T R fFoag
agl A4 @ 94T, Tg G M AF, AT
TW aft FgA F1 AXTZ E |

An Hon. Member: He need not go to
Dacca or Barisal. He may come direct
to the frontier, and cross the frontier
without any restriction. You may not
accept it. But therein lies the facility
to the minorities.

-

s Wie¥ TR AT F
gg f5 afcfevz awt & 3 3,
}W ] 9w ( passport ) fu=
am 1 w7 e fr arfefrz
T e A sraragar & ? w1
ag wiefFde A8 o@m A W B T
fear o T wgm Tifed
AT FY EHT. LA §T TR

414 PSD

6 DECEMBER 1952

(Control) Repegling Bill 1784

afefsdz af ax a1 @y & o,
Afer 7 =7 A a4 I oA, AT
g A s Al e T o
& g a1 T A s T A
f& ag agafdr &7 I w@/ T
T gz g % AN AEAfH & g
g 3q Far€ are 2 a2 e 799 1w
At R awFa d, F AT A CE
& d a@ gEm wwEr §
fe ax g7 faeaw aga #7 ATE-
@t fafaeex =T 91 ax a7 v &gt

) arr§1 Why have you made him
Minister for Minorities? Why should
he look after the Minorities? Was not
the Home Minister sufficient? You did
the right thing. You saw the need of it
and you created a Ministry. gq TFd

7q #m f§ A guwwar g
fir oY #1€ ara=dl § f5 aEewfAH
TRA 8§ qTMRZ G g JmEh, s
am greArtEr fafred @A qwy @
#rad agafen  (Secularism)
NN AR FT I AT T
wA AT E? TR G TT AT
T woEmaT q’rgm‘aﬁ%mﬂ'ﬁ
¥ 313 FT G § T ANH I, § W
#1 399 (welcome ) Fr %,
A &g ogm ogar | X afk 3T v
= 7% ( non-communal )
aifew %A ¥ fod Fem = & fr gar
fega ® A =@ ) @ =Y
am g, A o feg at & @ AE,
T W ‘Fﬂﬁ-‘fmfﬁva’lﬂwﬁ'
T WE, WA W a1 a8 vt (v
AEEHA M T AT qg AR grm O
ag IO TG FEY 8, IX foT wQ
fF e ot ur oF stk gaewA
ar a7 | faqesw (Situation)
ag & f feg ar arr n@, s ey
% ol I s (& A o W



1788 Iuflux from Pakistan 6 DECENMEBER 1952 (Control) Repegling Bil 17988

[ wrer wfew =)
mAgy whafrer amg) &
N & agr qr & s s
& m At f& I A
= A # xrr (doubt)
WM | YT G AT agy
oy 1% s Gt woh e & A e
Tofr gft @ ™ @ 7 N e
IR T T AN § O merem
#r w1 foqr v 9 | e A
7 v fr gfomt & o ® = 70,
o I awg e g o = wg,
gaewa ot ¢ Wt A od of g
w3, 3@ N a7 €T 2 & I
afer gt ¥ w7 fe A o
@A g Mo e g A
azffed (untouchability) =
fe¥r ( believe ) v 2, w=f=a
R FEF WT IWaw
w@ & mET wgEs T w3
afesr w3 o7 g7 Feem fvqr A arew
8 @ fF A meen W o1 T
S FAT AR q1 1 WeT § ey
e g & gEmfh & am
¥e, fe # I wE me am

@ & e dz a3 99 &
feqmm 1 ¥ § ®z T AW

MERF mwegm e &
s s sgm g g & @ &
< $ifag f& ag seg7= 70 §
RIIMF, T@aeqafmik
fequas ) @& at Y 9 &
mE!

S8hri Bogawat (Ahmednagar-South):
There are not only Hindus, but there
are Jains also.

e e UN: X IE A R
R § =R A @ w4 0k, oy & g
g fe anfec o ot femgag w § 7

#7 o AAETEI T | @ ¥ o fow
& F N aw (effort ) g &
¥t 37 O & g7 v ( failure )
) ™oy g fe e
freem arQy §Y, #fer s garQ aE
A ¥ A TR freew I

AT 11 would say it is a record of

the partial failure of the Government.

g mwmad g€ o e 7 T
wredt & e g W e
21 dafm s g fE dfeadA
71 gRT TR § AN e R
(adopt ) fFm x@ =Tww =
2@ W AT AT | §B AW A §
fr mAFz A afet Tgn wTa
g Mz e e &
argz % [ | AgwAa g fe 9w
IFT FF AT R TR 9 IV K I\ gU
I Age-forea Gz A g AT A
g | fErA s s AT
N a1 gm Hfxg ¥ At E,
TR UE AT AAE, T/ A %z AT
gaf w21 33 21 o fom fr A
ferarem dwz 7 g Afeat 4, a1 G
1z ( good ) I wom wfeq ar
ITAT A fwqr, Sfer ag ot 3% &
Tg ¥ grem g qd g

o QAo MW . TEiwmarfer
w7 FE fwar o

wre &fED UW ¢ T e A
F 2@ ¥ % A g e
# aqwm § F Tho Government

" was perfoctly right abd the Nehru-

Liaquat Pact has boon suocessful to

a great extwont,
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g yer ¢ fs w3 (breaches)
gt . >fea g NAT qriwem 177497
Narsage e 8T TR
N & T3z *7 3¢ wfemrre R
wadm A gl I AfRg A
ffe ™ s s W@, QA
=T® w2 70, v s e aF,
U I AT ATE | OHY FEA R
& 7war § fe T@ TF qadt a7 T
4, © a3 07 R ar% fawzw A
fz a2 orw afey Age 1 A W ETS
¥ wfwe g femdfeq st acs &
gt efma I N F ww
gafea @ awn a1 @ Fogda
fed fear T Y7 w:F &1 emm
fom

9 7 AF R A 1 Aew
&, & weA 9mem g 5 N afeema &
qraaYe 1 faeew ATl g0 9/ F AIE-
af T weEe T § TR
some gcod may ome out of this evil,

Dr. S. P. Mookerjee: Is the whole
question being reopened?

Mr. Deputy-Speaker: Order, order.
The hon. Member s:id that I did not
know Hindi. He thinks he can go
on endlessly. In deferencc to the
hon. Member, I kept quiet. I will
not allow the hon. Member to go on
digressing hereafter. There is a limit.
Are we re-opening the whole dis-
cussion? It is a very short matter:
Whether there should be discrimina-
tion. whether at least that kind of
relief can be given to these special
minorities and the third is about the
Minister for Minorities: these are the
points that the hon. Member has
been urging. There is no good going
into those old facts again. I had
even a mind to say, that merely the
amendment may be moved and there
need be no further discussion, be-
cause the whole discussion has been
there earlier, during the considera-
tion stage. There must be a limit.
The hon. Members must set a limit
wpon themselves instead of making

(Control) Repealing Bill 1788
it obligatory upon me to pull them ug
The hon, Law Minister.

Lala Achint Ram:
Sire............

I shall Anish,

Mr. Deputy-Speaker: I thought the
hon. Member had finished. I will not
allow him to speak now. I have called
the hon. Minister.

- Lala Achint Ram: Just a few words,
r. L

Mr. Deputy-Speaker: He has said
enough. There must be some kind
of adjustment. We cannot go on end-
lessly re-opening the whole thing.

The Minlaler of Law and Mianrify
Affairs (Shri Biswas): Just a few
words, Sir, to remove a certain mis-
understanding which seems to exist
in the minds of my hon. friends here.
What does this amendment seek to
do? It wants to protect the migTants
who are coming away from Pakistanm
into India. and it suggests that i{f
there is a breach of any passport
or visa rules, they should not be
punished for such a breach, and that
India should allow them to come with~
out let or hindrance. Let me at
once point out that so far as India is
concerned, there never was. there has
never been and there .will never be
any question of India seeking to
punish any of those who comec away
to India from Pakistan without any
travel documents. If there is any
breach of passport rules. it will be &
breach of Pakistani passport rules.
Rightly or wrongly we have no con-
trol over that. That is the point
which I want my hon. friends to bear
in mind.

Dr. S. P. Mookerjee: [ take it that
the Law Minister refers to minorities
roming and not referring to migrant
Muslims coming fo India without any
permits.

Shri Biswas: As a matter of fact
the amendmeyt says. a member of
the minority community.

Pandit Thakur Das Bhargava: Im
Pakistan.

Shri Biswas: Quite so.

Shri S. S. More (Sholapur): The
point is about discrimination.

Mr. Deputy-Speaker: That is exact
ly the subject matter. The hom
Member came only recently.

Shri Biswas: Whether it is migrant
or non-migrant., anv member' of &
minority community in Pakistan, if bhe
wishes t» migrate from Pakistag to
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" [Shri Biswas)

India then, there will ‘be no Indian
passport rules or visa rules which he
peed be afraid of, that he may be
brought to book for alleged breach
of such laws or passport rules.

Dr. N. B. Eharee What about the
emergency certificate mentioned by
the hon. Minister?

Mr. Deputy-Speaker: If he wants
to‘tfgd back. if he wants to be re-ad-
mi 3

Shri Bizswas: My hon. friend refers
to emergency certificates, migrant
certificates and so on. Iet me ex-
la.‘u':ti in one moment what the situa-

on 1is.

When the passport system was
sought to be promulgated by
Pakistan. India lodged a protest that
it would be against the provisions of
the Delhi Agreement. To that the
answer was that the passport rules
would not infringe the Delhi Pact at
all, Whether right or wrong, that
was the reply we got. ‘We held them
%o their word. Only the other day

- when I was in Dacca and was hoid-
ing a conference with my opposite
number Mr. Azizuddin Ahmed, the
first point I impressed on him was this:
"You said. this does not infringe the
Delhi Pagt. Put it in writing that
your passport rules or visa rules will
not be worked or interpreted in
such a way as to militate against the
provisions of the Delhi Agreement."
He adreed to it. He had to agree to
It. There was no escape from the
p,osétlon. So. we have now on re-
EOrd s :

An Hoe, Member: Why was lt not
put down in writing?

Shri Biswas: It was put down in
writing. A Press Note was issued
during my stay in Dacca.

Dr. S. P. Mookerjee: That was not
implemented. \

Shrl Biswas: Whether is was re-
produced in the & ewspapers here I
do not know. but there it is on record
between the two Governments that
the rules governing the passport
system will not be worked or inter-
preted is such a way as to cause any
finpendiments as regards the migra-
tion traffic, ie, traffic which wus en-
visaged in the Delhi Agreement of
Aoril. 1950. Thet much we gained.
Whether or not In actual practice
that is being followed Is a different
story. I do not want to conceal from
myge!f or from hon. Members that
we are receiving complaints about
niany sorts of Impediments which are
belng placed in the way of migrants
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wlshing to come away. As a_matter
of fact. I may inform hon. Members
that about the time when the pass-
port system was going to be intro-
duced, {t was agreed between the two
Governments that so far as migrants
were concerned, they would be allow-
ed to travel, to.cross the check-posts
in Pakistan even if they carried no
travel documents, but, in point of
fact that was not followed.

Dr. S. P. Mookerjee: By whom?

Shri Biswas: By Pakistan. These
people who wanted to cross over
were held ubp at the check-posts.
Then the matter was taken up, and
it was pointed out to them. Their
explanation was that they had not
received insfructions from Karachi to
allow these migrants to cross over.
Correspondence  followed, and it was
pointed out to them that Karachi
had agreed to the arrangement we
had suggested. What they said was
that they would not incorporate that
in the passport rules, but that In
point of fact, they would observe this
agreement.

Then they raised another question.
It was this: *We did not say that
no travel documents would be neces-
sary. What we said was that pass-
port would not be necessary, but some
sort of other documents would be
necessary.” We said: “Ald that you
need be satisfied about is that they
are migrants; that they would have,
but for the passport system, been al-
lowed free trafflc, freedom of move-
ment” The answer was: ‘“True, but
how would your Deputy High Com-
missioner in Pakistan know whether
a person is a migrant or not. He has
not got the machinery to satfsfy him-
self on that point. Suppose a fugi-
tive from justice tries to escape on
the false statement that he is a mli-
grant, the Deputy High Commis-
sioner would have no means of satis-
fying himself on that point.” That
was a futile argument. What waa
the state of things before the pass-
port system was introduced when
the Delhi Pact was In full force?
Anyone could come away, and no
obstacle would be placed in his way
an the ground that he might be a
fugitive from justicee. @ We wanted
that state of things to continue, Tlie
matter rests there. It has not yet
been finally disposed of. Thelr at-
titude Is that some document is ne-
ressary and that document must be.
procurﬂl from a rlakistanl ofiicial, be-
rause he alone is competent to dec-

. lare whether the person is a bomg
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fide mlgrant or not. But this much
we have got on paper—both Govern-
ments have agreed that the Delhi
Pact, so far as migration traffic is

concerned will be left untouched. All .

the facilities for travelling which
existed under the provisions of that
agreement are supposed stil to re-
main In force. That is the position.

What I was going to point out with
reference to this amendment is this.
1 can understand an amendment of
this character if India is going to. take
action against anybody on the ground
that he is infringing the passport
rules. When he comes to India, he
will be allowed to come without let
or nindrance. The breach will not
be a breach of India's passport rules
or visa rules. If there is any breach,
ft will be a breach of the rules in
force on the other side of the border.
There is no question, therefore, of
our exonerating such persons from
any prosecution or any other penal-
ties. The amendment reads:

“Provided that no member of
the minority communities of
Pakistan would be deemed to have
infringed any rule of any per-
mit or passport if he migrates to
India with a view to live here
as its national.”

Whether he desires to migrate to
India with a view to remain here
for ever as a national of India or not,
does not matter. he chooses to
come to India, tRen we do not
stand in the way because -he does
not hold any travel documents, if he
is a real migran: from Paxistan lo
India. That is the position. That
has been the position always. That
will always ‘be the position. There-
fore. there need not be any fear that
any punishment is sought to be in-
flicted on any such person for breach
of any passport rules on our side.
That is what I wanted to point out.

Mr. Deputy-Speaker: Amendment
moved:

In page 1, afier line 14, insert:—

“Provided that no member of
the minority communities of
Pakistan would be deemed to
have infringed any rule of any
permit or passport if he migrates
% India with a view to live here
as its national”

Pandit Thakpr Das Bhargava:
When the hon, Minister in charge of
-the Bill was addressing the House. I
put a question to him whether any
passport would be necessary in the
case of emergency certiflcates. whe-
ther the Pakistani officials will have
any say in the matter after the Deputy
High Commissioner haa given the
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emergency certificates, to which he
was pleased to reply that no such
passport would be necessary. Now,
I undergtand from our Minister for
Minority Affairs that. as.a matter of
fact. the Pakistan officials will have
a say in the matter, and that the
matter has not yet been. decided.
1 want to know the real position
and J would beg of e hon,
Minister in charge of the Bill to kind-
ly elucidate the point, In the case
of emergency certificates, even now
the Pakistani officials are saying that
they want to satisfy themselves whe-
ther the applicant is a genuine migrant
or not. If that is the position, it
means that our Deputy High Com-
missioner shall have to abide by the
decision of the Pakistani officials, and
the people would be deprived of the
benefit that- we want to give them. If
the question whether a migrant is
genuine or not is t¢ be decided by
their officials. where is the use of these
emergency certificates? This must
be made clear.

4 P.M.

I think the hon. Minister for Re-
habilitation as well as the hon. Minis-
ter who has just now spoken have
assured the House that so far as
India is concerned. no obstacle will
be put in the way of such people.
We expected this. and there is no
doubt about it. . At the same titme,
it this assurance is Incorporated in this
Bill. there will be no harm done, -
After all, this will remain on record
that the policy of the _Govefnment
is this. When this is the real inten-
tion of the hon. Ministers, and- the
amendment moved by Lala Achint
Ram has the same intention. there
is ne point 1n not incorporating it in
the Act. So far as the question of
relevance is concerned. I understand
that when it is said in the Statement
of Objects and Reasons that this
passport system is substituted for the
{:resent system, it means that all
hings arising out of this substitu-
tion become quite relevant. He has
been pleased to say that even if a
person infringegs any of the rules onm
our side, this vernment is not
going %o take any action. But we do-
not know what is going %o happen
about the passport system with res-
pect to the other side, We must be
not only assured. but in the Bill jt-
self we must have a guarantee that
as a matter of fact no Infringement
will be regarded as an infringement,
so far as these certificates are con-
cerned. For Instance. my hon. friend
was pleased to refer to a specific case
in which the migrant had no certifi-
cate at all. Now what happens? India
is a8 much his home, and is an asylum
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for him. whether he is armed with an
-emergency certificate or not. My
: hlg submission 1s that this amend-
ment is very necessary, and there is
Bo reason why this House should not
ms it. I beg of the House and the
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Mr. Deputy-Speaker: The hon, Min-
ister just now said that in view of
certain difficulties, they are not able
to accept the amendment. All the
same, they are not insisting upon any
passport belng brought in here by the
migrants, though they have no hand
in the Pakistan administration so far
as these people are concerned. They
will be freely allowed to come. That'
is what I understood. In view of
may suggest to
them why there is this specific neces-

, slty for this provision.

Pandit Thakur Das Bhargava: The
hon. Minister was pleased to say that
even if the Deputy High Commissioner
for India gives a certificate, the final
word shall remain with the Pakistan
officials. That is the dispute that s
going on. It has not yet been settled.

Shrl A. P. Jain: He never said that.

Dr. 8. P. Mooberjee: Ask him.

Sbrl A. P. Jain: What he said was
that after the emergency certificate is
issued, nobody will have a say.

Dr. S. P. Mookerjee: Now
say that.

let him
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Shri Blswas: What was done was
this. What we said was that the De-
puty High Commissioner for India in
Pakistan‘ at Dacca will give a certifi-
cate just certifying that the man is a
migrant, and if he produces it at the
checkpost he will be allowed to cross
the border. But they were insisting
‘No, formal documents are necessary,’
because the Deputy Commissioner
there is not in a rositmn to verify the
fact whether he is a migrant or not.
That was the dispute which was rais-
ed by themm. We said that this certi-
ficate would be known as a migration
certificate which might just be a chit
or a slip of paper certifying that he
is a bona fide migrant. But they said
that that would not do, but that it
must be an emergency certificate.
They gave it the name 'emergency cer-
tificate’ and said that if he is an In-
dian national, he must also produce
what is called a ‘repatriation’ certifi-
cate. That Is what they insisted up-
on. We said ‘No, in the case of mig-
rants to whom the Delhi Agreement
applies, any slip of paper from the
Deputy High Commissioner oyght to
be enough’, and that was what they
had agreed to. But then they were
Insisting upon these travel docWwnents.
That led to the dispute, and that 1s
still the subject matter of correspond-
ence between the two Governments.

Paadit Thakaor Das Bhargava: That
Is not yet settled finally.

Mr. Deputy-Speaker: What I would
submit for the consideration of the
House is this. The question that has
to be considered is how for this proviso
will cure the disease. and how far it
is necessary. We can clothe our Gov-
ernment with any amount of power,
but if the other Government is not
amenable to it, what is to be done?
What the hon. Minister says is that
notwithstanding our acceptance of
those people here even without a per-
mit, still, those people are insisting on
going behind it in some wa{ or other
without eaylng so. What Is the use
of adding one more provision which
might also be broken? That is the
oint that has, to be considered. Both
on. Ministers and the Members here
who have spoken are agreed upon the
various difficulties these people are
undergolng. The only difference is re-
garding the remedy or redress
provided in this Bill. That has been
sufficiently debated upomn

Dr, 8 P. Mookerjee: U:.forlunate-
ly there has been some discrepancy re-
garding what the hon. Deputy Minis-
ter said and the clarification which has
now been given by the hon. Minister
of Minority Affairs. So far as we couiltl
follow. what the hon. Deputy Minister
ssld was this, that so far as Intending
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[Dr. 8. P. Mookerjee]

migrants from ¥ast Pakistan to India
are concerned—that is to say, those
who have sade up thelr minds to
come and stay in Indla—no passport
will be necessary; all that was neces-
sary was thie emergency certificate
which would be issued by the Deputy
High Commissioner for Indla in
Dacca. One could understand that.
When clarifying the position, how-
ever, Mr. Biswas has just how ex-
plained In relation to the talks which
he had with the opposite number in
Dacca, that apart from this emergency
certiBcate, the Pakistan authorities are
Incisting that the intending migrant
must also produce some document
from some Pakistan! authority as well.
So really there is a discrepancy. What
is the position now? We really do not
know what agreement Government has
arrived at? I would like to know from
Mr. Biswas whnal further clarification
he has to givee We must have given
certain commitments to Pakistan that
so far as Intending Muslim migrants
from India to Pakistan were concern-
ed. obvioudly they would also be en-
titled to simlilar facilities. namely, no
passport but simply some sort of emer-
Bency certificate being given by the

eputy High Commissioner for Pgzkis-
tan in Calcutta, and then they would
be allowed to go. If the Hindu mig-
rants from East Bengal are being de-
nied this simple procedure which
Mr. Biswas tried to evolve and got
Pakistan to agree, are we following
this simple procedure with regard to
the iIntending Muslim migrants from
India to Pakista:n? Are we so helpless
that we cannot. even......

Shri Biswas: We are not holding up
any Muslim migrants at our check
posts on our side of the border. (In-
terruption.)

Mr. Depuaty-Speaker: Wh;at is tle
.oblect of the Pakistan Govemment in

saying......

Shri A. C. Guha (Santuﬁxlr) n th
different systems are prevalling e
two cowntries,

¥r. Deputy-Speaker: It s under-
stood That fs the gravemnen of the
charge. am also one of the Mem-
buphare. I am not ahle to follow,
'mly is the Pakistan Government try-

g to impose restrictions upon those

who are willing to come away and
migrate to this country? What is the
obleet? I think they must be glad
ahen these people want to come away.

Shrl Biswas: As a matter of fact,
Sir, that 1s a question for that Gov-
ernment to answer. (Interruption)

Dr. 8. P. Mm‘(keriee: 1 agree with
you. I do not know whether any use-
iul purpose will be served by discuss-
ing this amendment. although we
would like to have some such provi-
sion In the Bill. But If it is the point
of view of Government that such a
clause is rather out of place, we are
more or less agreed as to how this
matter should be dealt with by Gov-
ernment. There is not much differ-
ence of opinlon. What I would urge.
Sir,—to sum up—is that Government
should try to have this procedure ac-
cepted by the Pakistan Govermment.
namely, those who desire to come
away from East Bengal should be
allowed to come with only this emer-
gency certificate and no other certifi-
cate or document need be given by
any Pakistan authority. Thst is
number one. Number two is that a
number of centres should be opened
representing our Deputy High Com-
mrissioner in Pakistan, so that people
who are living in rural areas and vil-
lages are not forced to come to Dacca
even to get th's emergency certificate
from our officer in Dacca.

Shri Biswas: On the last point. I
may mention that we have already
pressed for posting more visa officers
in different parts of East Bengal. Un-
fortunately, we have not met with any
success so far.

Dr. S. P. Mookerjee: I do not know
if we are really so helpless as that. We
want to open our offices. Has the
situation come to such a pass that we
have to obtain the approval of the
Paldstan Government in order to post
our own officers in different parts of
East Pakistan, to faclliitate the coming
out of minorities from East Bengal to
India? Are we so helpless that we
are not eveti allowed to have our offi-

Shri Biswas: We cannot oven any
visa office or any centre there without
the authority of the Paldstan Govern-
ment.

Dr. 8. P. Moaker)as: So that also is
being denied. The third point is this.
Here the condition is that people who
will get this c¢meérgency certificate
must declare ithat they have declded
to leave Pakistan for and come
away to India and settle here. Now.
that ls a rather serious position. It
means that they must leave behind all
their properties etc. and then come
awayY. I know that that is the very
reason ‘why the East Pakistan Govern-
mrent now hesitates to gilve thls certi-
ficate because they want to make [t
quite sure that they should have no-
thing to do with regard to the proper-
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ties they leave behind: Here our Gov-
ernment should consider the desirabi-
lity of taking charge of the properties.

e Deputy High Commissioner in
Pakistan should become some sort of
custodian of the properties of persons
who will then become Indian nation-
als, who give a declaration that they
are coming out for good with their
emergency oertificates, It will be de-
plorable, Sir, if these people are forc-
ed to comre out of.East Bengal and
given this sort of emergency certi-
ficates leaving all their properties be-
hind. I know, Sir, no decision can be
announced on the floor of the House
just now, but this is a rather serious
matter. If these people are now being
persuaded to declare themselves as
Indian nationals, then it is the duty
of our Government to see to it that
their properties are properly looked
after by our representative in East
Bengal. namely, the. Deputy High
Commissioner and his representatives
throughout that area. (Interruption.)

Shri Biswas: May I explain, Sir. So
far as migrants whose cases are refer-
red to in the Delhi Pact are concern-
ed, the arrangement was that they
need not say that they were coming
away for good.

Dr. S. P. Mookerjee: Exactly.

Shri Blswuas: They were frec to
come and go just as they like. Under
the szme conditions, if they - wanted
to come over, all that they would be

required to do was to produce a cer--

tificate from the Deputy High Commis-
sioner that they were migrants within
the meaning of the Delhi Pact. That
is about all.

Dr. S. P. Mookerjee: Leave aside
the Delhi Pact. That is gone.

Shri Biswas: Persons who were
free to come and go between the two
countries before the passport system
camé into force should still be allow-
ed that facility.

Dr. S. P. Mookerjee: I am referring
to the properties of those persons who
must declare themselves, az Mr. Jain
said, Indian nationals and come away

emergincy certificates. What
about their prol?erties? This is the
specific questlan I raised.

Pandit Tuakur Das Bimrgava: My
submission ls thls, 8ir. You are per-
fectly right when you sald that -
thing that we pass in this House
not be binding on Pakistan. That Is
absolutely clear. So far as the per-

sons referred to in the Pact are ron-

cerned, it is quite clear, as the hon.
Minister submitted, thst no obstacle
wil! be put in their way. So far as

we are concerned, whether we pass It
or not the position remains the same,
So far as the question of the proper-
ties ,of these persons are concerned, I
really understood even then—previ-
ously—that the properties of those
ersons who declare that they are no
onger the nationsls of Pakistan will
be able to be forfeited or confiscated
in any manner so that they will wot
be allgwed to dispose them off. Now,
Sir, wien the exodus from West Pak-
istan began, I Suggested to one of our
Ministers at that time that if the Gov-
ernment became the owner of those pro-
perties in West Paldistan, then the posi-
tion would be different. There are
two ways open to us either we should
come to an agreement with the Pak-
istan Govermment with regsrd to all
those properties belonging fo these
migrants that they will either remain
their property or their property will
become the property of the Govern-
ment of India. Even then it will be
quite right because the Government
of India if it so chooses can take
charge of them. But in no case do we
want that all the properties of these
nationals should remain there in Pak-
istan snd be confiscated by Pakistan
Government and they should be al-
lowed to come away. The Govern-
ment of India should either ensure
that the rights in property belonging
to the migrants will continue intact or
the Government of India may get their
properties transferred in the namie of
Government of India and the migrants
be compensated here by the Govern-
ment by same manner of Eva-
cuee legislatirn. So I would submit
that the Government of India should
consider twice before agreeing to any-
thing which has the effect of confisca-
tion of the properties of these people.

Mr. Deputy-Speaker: I think there
haisn tl:)ea-n enough discussion on this
point.

Shrl Sinhasam Singh (Gorakhpur
Distt.—South): I want to clear. . . .

Mr. Deputy-Speaker: No question
of clearance. Enough has been asked
and enough bas been said.

Shri Nand Lal Sharma (Sfkar): I
will require only five. minutes, Sir.

Mr. Deputy-Speaker: No question of
flve minutes more. I am here to
regulate the debate In the House and
I cannot go on allowing every single
opportunity to every single hon. Mem-
ber. Now, there Is no purpose in
pursuing this amendment.

Has the hon. Member the leave of
the tI;Iouse to withdraw his amend-
ment?
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Several Hon. Members: Yes.

The amendment was, by leave,
wi'hdrawn.

Mr. Deputy-Speaker: The Qquestion

“That clause 3 stund part of the Bill”
The motion was adopted.

Clause 3 was added to the Bill
Clause 1 was added to the Bill.

The Title and the Enacting Formula
were added to the Biil

Bhr V. G. Desbpande: My amend-
mlint was not taken cognisance of, at
a

Mr. Deputy-Speaker: A slmilar
amendment was talked out.

Shri J. K. Bhonslc. I beg o move!
$‘That the Bili be passed.”

Dr. 8. P. Mookerjee: What about the
point that I have raised about the pro-
perty of these people?

Shri A. P. Jain: Sir, we have taken
note of all the points.

Mr. Deopnty-Speaker: Hon. Mem-
bers would have seen that the Gov-
eroment on this side is not at all
hesitant to take any of the steps. Their
difficulty again and agein has been
that the other party is not quite so
easy to deal with. Therefore, they
are taking note of every one of these
matters and trying to do their best.

Shri A. C. Guha: I think the hon.
Minister is aware that in the three
partitioned districts, Dinajpur, 'Malda
%nd J:lpaigulrl thll_:re are a large nunl;:-

er of people whose property might
have been on the other side. They
were so loog constantly going and
coming back off and on. They have
cultivated thos? lands and now it is
harvest time. I have deflnite infor-
mation that people of Dinajpur and
Malda are not ailowed to go to the
other side to harvest the crop. If
they cannot go now then the entire
harvest will be lost.—lost not only for
them individually but for the country
;1]34: as so much foodgrains would be

ost.

Dr. 8. P. Mookefjee: It will be taken
by Pakistan.

Shri A. C. Guha: 1 hope the hon.
Minister will take cognisance of this
and do something in the matter.
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_ Mr. Deputy-Speaker. The question
18!

‘““That the Bill be passed.”
The motion was adopted.

. IRON AND STEEL COMPANIES

AMALGAMATION BILL.—Contd.

The Minisier of Commerce and In-
dustry (Shri T. T. Krisbnamachsart):

Shri V. P. Nayar (Chirayinkil):
Sir, I rise on a point of order,

Mr. Deputy-Speaker: The Bill is not
before the House. The procedure is
the hon. Minister moves and then I
place it before the House. Then the
ho;. Member may. raise a point of
order.

Shri T. T. Erishoamachari: I beg
to mowe:

“That the Bill to make special
provision in the interests of the
general public and the Union,
for the amalgamation of certain
companies closely connected with
each other in the manufacture
and production of iron and steel
and for matters connected there-
with or incidental thereto, be
taken into consideration.”

Sir, so far as the practice in this
House and its predecessors is con-
cerned, this 1s a novel measure.
Government are now legislating to
amalgamate two iron and steel come

ies. I would like to give some
etails of the circumstances under
which this decision was taken by
the Government. But, before I pro-
ceed with a narration of the events
that have led up to this Bill, I have
also to tell tme House ‘hat the
Government promuigated an Ordi-
nance on the 29th October, by which
the Indian Iron and Steel Company
and the Steel Corporation of Bengal
were amalgamated into one company.
And it is as a consequence of this
Ordinance that this Bill has been
brought before the House. The two
companies. namely the Indian Iron
and Steel Counipany and the Steel
Corporation of Bengal are under the

fnanagement of one company called

the Martin Burmn & Company. The
Indian Iron and Steel Company was
the original concern and the Steel
Corporation of Bengal was a Ssubse-
quent creation and was dependent on
the Indian Iron and Steel Company
for the supply of hot metal and also
ancillary services such ag power,
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water and gas. In fixing the fair re-
tention price of steel produced by
the Steel Corporation of Bengal in
1949,—the report was in 1949 though
the enquiry started in 1948-—the
Tariff Board made a reference to the
agreement made between the two
companies and pointed out that be-
cause of the unbalanced nature of
equipment of the Steel Corporation
of Bengal, the retention price that
had to be given to it was higher
than that fixed for the Tata Iron &
Steel Co., Ltd. In the summary of
the recommendations made by the
Tariff Board in their report in 1949.
they say ‘“the works costs of the
Steel Corporation are invariably
higher than those of the Tata Com-
pany and the principal reasons for
this difference are higher cost of
matarial, higher expenditure on re-
fractories and higher general works
expenses.” Their recommendation
was "“in the larger interests of the
steel Industry, we feel that the
amalgamation of the Indian Iron and
Steel Corporation and the Steel
Corporation of Bengal would now be
desirable. Such an amalgamation
wwould secure uniform and coherent
management thus avoiding duplica-
tion and waste which would ultimate-
ly tend to reduce costs of production
of steel, which are hlesh as com-
pared with those of the Tata Iron
and Steel Company. We therefore
recommend that the Steel Corporation
of Bengal and the Indian Iron and
Steel Company should examine at an
early date the possibility of integrat-
ing the two plants through amalga-
mation.”

In 1851, the question of revision of
the fair retention prices of the pro-
ducts of this company came up be-
fore the Tariff Board. And the Tariftf
Board have devoted a whole para-
%aph. paragraph 43A of their report,

deal with the necessity of inte-
gration of the two plants. The re-
port say¥s:

“that the Board had already
recognised this Mifficulty and
that its 1048 report recommend-
ed that the possibility of integra-
ting the two plants through
amalgamation should be examin-
ed at an early.date. ‘In 1950, the

s management took cer-
tain steps to integrate the two
works operationally. It is im-

rtant, however, that integra-
on, to the extent at least that
Hirapur be operated primarily In
the best interests of the Steel
Corporation of Bengal. should be
actually achieved. Without such
integration, proper performance

Amalgamation Bill 1804

may be difficult of attainment at
the Steel Corporation of Bengal.”

That .is the Tariff Board statement:
There was a further revision of the
retention prices this year of the Steel
Corporation of Bengal's products be-
cause of certain increases in railway
freights and in the production charges
etc. The Tariff Commission in para
11 of its report again harps on the
question of merger of these two com-
panies. In doing so, they also deal
with the rglative financial position of
the two companies and say that the
position of the Steel Corporation of
Bengal would materially improve if
the revision of the Steel Corporation
of Bengal's retention prices for 1951
.and 1952 are accepted by Govern-
ment. They add:

“what is more important and
in fact constitutes the principal
gain from the national standpoint
is that the merger will greatly
facilitate the implementation of
the expansion schemes of both the
Indian Iron and Steel Company
and the Steel Corporation of Ben-
gal The financial commitments
involved in these schemes are so
large that neither company may
find it easy to undertake them
by itself, The amalgamated con-
cern on the other hand with the
combined resources of the two
plants will be in a stronger posi-
tion to raise the  additional re-
sources required for the expan-
sion. Thus the merger besides
improving the economic condition
of both the plants will help the
expansion of iron and steel capa-
city in the country and it is there-
fore in the national interest that
the merger should take place, We
recommend that the companies
should make determined efforts
to bring about the amalgamation
of the two plants as early as pos-

sible.”
It was about this time when the
« Tarif Commission was considering
the question of the revision of the

fair retention price of steel produced
by the Steel Corporation of Bengal
that the Government Wwere dlscussing
with thgse two companies their ex-
pansion programme. the expansion
schemes have been subjected to
considerable scrutiny, In order to
provide them with the foreign ex-
change that Is necessary for these
schemes. the Government had spon-
sored the application of the companies
for a loan from the International
Bank for Reconstruction and Develo

ment. The schemes were also dis-
cussed with the delegation of the
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{Shri T. T. Krishnamachari]

International Bank who came to
India, and flnally we have more or
less settled on a .scheme which would
provide an addition of about 320,000
tons of steel and 380,000 tons of pig
iron or alternatively 40,000 tons of
steel and 280,000 tons of pig iron per
annum. The loan from the Inter-
‘national Bank, repayment of which
Government will guarantee, is now
under negotiation. The Government
had already undertaken to lend to
this concern five crores of rupees and
in order to compléte the scheme
further assistance from Government
to this concern may be necessary. The
actual amount of assistance that will
be required will have to be deter-
mined only when the final picture of
the assistance that will be available
from the World Bank is known. All
this improvement and increase In
the earning capacity will only be pos-
sible if the two firms were amalga-
mated into one. Besides the amount
of money that the Government would
be lending to this company and the
amount that would be obtained by
way of loan from the World Bank
also necessitate that the objective of
additional steel output must be at-
tained for one thing and the concern
must be an economic one for another.
It is for these reasons that the Govern-
ment . pressed the two compsarrties to
amalgamate as soon as possible.
Ordinarily, an amalgamation of this
nature should take place under the
provisions laid down in Sections 153,
153-A and 153-B of the Indian Com-
panies Act, but the procedure that will
have to be followed under these con-
ditions and the delays that are inevi-
table are likely to delay the amalga-
mation for a long period. In view of
the importance of the steel,industry
as a whole and also in view of the fact
that we cannot delay the develop-
ment of this industry by expanding
the output of steel and pig iron by
these concerns in particular, Govern-
ment felt that they should legislate to
bring the two companies together by
amalgamation. I am happy % say
that the management of these com-
panies entirely agree with Govern-
ment in this regard and I understand
that they had al® put this proposal
before their respective company’s
ghareholders.

men TaAxOR Das BHARGAvVA in the
Chair)

Twéd matters had to be determined
in thls connection. One was the pro-
cedure by which amalgamation could
be’ achieved. and the second was to
fix the proportion of the shares of
these two coinpanies to enable them

L3
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to integrate. On the flrst question,
the Tariff Commission’s report is there.
It has dealt with it. On the second,
I have no doubt hon. Members would
have perused the report of the Tariff
Commission fixing the fair ratio of
the ordinary shares of the Indian
Iron and Steel Company and the
Steel Corporation of Bengal. Copies
of this report have been, I believe,
madc available to eveiy hon. Mem-
ber. It was necessary that this fixa-
tion must be done by an indepen-
dent body and in view of the fact
that the Tarif Commission and its
predecessor the Tarif '‘Board had
examined from time to time the re-
lative flnancial position of the two
companies, Government naturally
felt that the Tariff Commission was
the most competent body to fix the
ratio. In para 9 of their report.they
have said:

“On a careful consideration of
what is set out in paragraphs §
to 8 above and having regard to
all other relevant factors, we have
come to the conclusion that a ratio
of 45 woyld be a fair ratio
between the ordinary shares of
the Indian Iron and Steel Co.
and the Steel Corporation of Ben-
Fta'l’ and we therefore recommend.

The talks of amalgamation of these
two converns have been in the air for
some time, It is a known fact that
agwongst the speculative scrips in the
share markets, the Indian Iron and
Steel Company's shares occupy a
very high place. It was therefore felt
that the time-lag between the
decision to take legislative steps to
achieve the amalgamation and the
actual implementation of the decision
may have serious consequences in res-
pect of the future weli being of these
two companies. 8o, Government action
ir. this regard, namely, the flxationof
the fair ratio and the amalgamation
that subsequently - followed it had to
be decided withoul much delry. Ttat
s the ex &:lanat on for the Ccdlnance
of 20th tober, 145

The provisions of the Ordinance as
incorporated in this Bill. to a 1ayman,
look formidable, but essentlally they
follow the pattern of legal docurnents
of tbis nature. The main clause 1is
clause 7(1) which fixes the terms of
transfer in respect of the shares
the dissolved company which is the
Steel Corporation of Bengal. Clause®
7(1) (a) deals with preference shares
of the Steel Corporation and every
perference. shareholder gets as many
preference shares in the Indian Iron
and Steel Company as are equivalent
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in number and value to the preference
shares held in the dissolved company.
Clause 7(1) (b) entitles every holder
of filve shares in the dissplved com-~
pany to four ordinary shares in the
Indian Iron and Steel Company. As
there seems to be some doubt in the
minds of hon. Members, in view of
the amendments that have beed
tabled by them, I would like to add
that these preference shares are tax-
free shares. All the other clauses
provide the necessary legal padding,
and that is very common in such
documents. [ therefore trust that the
House will not require me to deal with
the provisions of this measure in
greater detail.

" In this connection, I may be per-
mitted to express the hope that this
occasion will signify the taking of 4
big step forward in the fulfilnjent of
the interests and the deliberate inten-
tion of the House and the Govern-
tnent in increasing by govermmental
intervention the output of iron and
steel in this country. It has always
been said that Government interven-
tion in business has been oftentimes
uncalled for and exercised without
deliberation and thought. The pre-
sent step is, in my humbhle opinion,
in direct contradiction to all such
ideas and constitutes a type of inter-
vention which I have no doubt the
country and the House would wel-
come. It is an intervention intend-
ed for the benefit of tre ne'icn as a
whole. That is all that I “~ve to say
at this stage. If any further ques-
tions are asked. or doubts are raised,
I shall try to meet them to the best
of my ability towards the end of this

debate,

Mr. Chairman: Motion moved:

“That the Bill to make special
provision, in the interests of the
general public and the Union, for
the amalgamation of certain com- -
panieés closely connected with
each other in the manufacture
and production of iron and steel,
andrs for matters connected there-
with or incidental thereto, be
taken Into consideration.”

Shrl P. C. Bose (Manbhum North):
Mayl know how many factories and
mines will come under one company
as a result of this amalgamation?
These two companies have a large
number of factorics and mines.

Shrl T. T. Krishnamacharl: All of
them.

Shri V. P. Nayar: Sir, I wish to
raise a point of order. The emdphasis
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of the hon. Mover has been on the
word “amalgamation”. You find that
in the Statement of Objects and Rea-
sohs it is stated that the present Bill
is intended to replace the Ordinance
of October 28, 1952. It is seen from
the title of the Bill that it is a Bill for
the “amalgamation of two companies”.
You also fitad in the third para of the
preammrble that it is stated: *“whereas
the amalgamation of the sald companies
is also in pursuance of the successive
recommendations made’ the Tariff
Board and the Tariff ommissloa”
etc., etc. Whatever may be the reasoua
for amalgamation, I submit that In
my humble opinion this is not warrant-
ed by any provisions of the Constitu-
tion. 1 preswne that the hon. Mover
has relied on item 43 of List I of
Schedule VIL If that be so, then I
wish to read out to vyou the relevant
item. Item 43 reads: “Incorporation,
regulation and winding up trading
corporations including banking, insur-
ance and financial corporations. but nat
including co-operative societies.” My
submission is that amalgamation is not
incorporation. “Amalgamation’ presup-
poses the existence of two corgmercial
bodies and incorporation presupposes
the non-existence of any such body.
I submit that this has to be very clear-
ly seen at this stage, because if the
word “amalgamation’ is not within the
meaning of the word “incorporstion™,
then this House does not have the com-
petence to pass this legislation. I sub~
mit that it is the practice according to
well known canons of construction of
statutes that every statute other than
a penal statute has to be construed
with a greater regard, with a more at-
tentive regard, to the language of the
statute and not with a rational regard
to the aims and objects of the Legis-
lature. I submdt therefore that thls
Bill which is concerned with the
“‘amalgamation” of companies is be-
yond the legislative competence of
thizs House and I want a ruling from
you.

-

Shri T. T Krishnamachari: Sir, this
position was examined by us. We have
not embarked on this Ordinance with-
out having these preliminaries ex-
amined. I would, Sir, like to read the
opinion ¢f the Attormey-General in this
matter. The question was posed to
him whether the proposed legislation,
either in respect of particular compa-
nies, or generally, would come within
the description of ‘“regulation and
winding up of trading corporations".
Of course, there is some legal opinion
in sup})ort’of this proposition in the
case of Ch’ranjltlal Chowdhur! vs, the
Union of India. I would, Sir, like to
md the opinfon of the Attorney-Gene-

- i - ¥

A}
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S8hri V. P. Nayar: Is that the case
of 1951?

Skri T. T. Krishnamacharl: 1950,

I am reading the opinion of the At-
tarpey-General. It is wot my opinion,
but I would like to adopt it for the
tome being.

“Amalgamation of two or more
companies is a familiar ¢ t in
compsny law. It is reso to
frequently and is a method of faci-
1§ arrangements and compro-
mises in regard to companies for
reconstructing them. Legislation
which affects such amalgamation
could, therefore, be regarded as
legislation in respect to the regu-
lation of trading corporations and
will fall within the ambit of Entry
43 in List I

Further. by recent legislation,
Parliament. acting under Entry 52
has declared the iron and steel in-
dustry smongst others as am in-
dustry, the control of which by
the Union is expedient in the pub-
lic Interest. All legislation, there-
fore, in relation to this industry.
including legislation which pro-
vides for the amalgamation of two
corporations working this industry
could well be contended to be
covered by Entry 52 in the List,
Once Parliament has declared »
particular industry to be of the
character prescribed in Entry 52,
Parliament would be commpetent to
undertake all legislation whatso-
ever with respect tg that industry.
The purpose of the Entry is, on
the face of it, to enable Parliament
to fashion the control of the -
dustry in the Union. Legislation
providing for the amalfamation of
Corporations engaged in carrying
on of this industry would be the
exercise of control over this indus-
try by the Univn which Item 52
contemplates.”

. I could read further. But that 1
thivk would constitute an answer to
the point raised by the hon. Member.

Shr{ V. P, Nayar: There is also an-
other aspect of the question which 1
would like the hon. Minister to ex-
plain. How does he get over the
Provislons in article 19 declaring cer-
ain fundamental rights? Suppose, for
a moment I am an investor In “Scob”
I invest my money in the hope of tak-
ing the fortunes and also prepared to
suffer the losses. You cannot !mpose
on the shareholder a condition that he
should be a shareholder of the new
company. I would like to know from
the hon. Minister whether article 19
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would not apply in this case. If un-
der srcticle 19, this is not possible thew,
we cannot pass this measure.

Shri T. T. Krishnamachari: Sir, I
can assure ™y hon. friend that even
the remote application of article 18(1)
(f) was examined and the opinion of
the Attorney-General is that article
19(1) () will not present any difficulty.

Shri V. P. Nayar: What about (g)?
That also will apply. I am sorry 1
have to differ from the Attorney-Gene-
ral in this matter.

Shri T. T. Krishnamacharl: The
hon. Member has a right to differ from
the Attorney-General. He does not
contemplate it will apply.

Shrd V. P. Nayar: This measure
will infringe the provision of article
lll?‘q'} (g) also. How can we get over

is?

Mr. Chairman: So far as this ques-
tion is concerned. it is clear that hon.
Member and the House have already
come across certain cases in this re-
gard. It is for the House to decide whe-
ther this measure would infringe the
provisions of the Constitution. It is
not for the Chair to decide. The
House will no doubt take this cri-
ticism into consideration. When the
hon. Member is called upon to speak
he can urge his points upon the House.

Shri V. P. Nayar: I raise it as a
point of order for you to decide.

Mr. Chairman: There is no ghint
of order to be-decided. So far as the
practice in this House is concerned,
it is usually. left to the House to de-
cide. The Chair does not decide this
question. When the hon. Member s
calile:i upon to speak, he can urge his
point.

Shri V. P. Nayar: My contention is
this. If it is beyond the legislative
competence of this House under the
provisions of the Constitution. what
is the purpose of considering this Bill?

Mr. Chairman: This argument can
be advanced by the hon. Member when
he gets an opportunity to speak. The
House can decide whether it is with-
in its competence to pass this mea-
sure.

ft w0 W wfem (¥re)
Aty W, ¥ ¥ g N fs
T gan § @ F T F g/ 7 AT
art g wTft § 1 PR Pafireee
qrgw A wTwmar § e O AT gt
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gwxd (Ordinary shareholders)
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‘e gy W wrr A w e A

=17 g8 fad W g oo s

Sbrimati Renu Chakravarily (Ba-
sirhat): May we ask cectaln -clarii.
cations of the hon. Minisfer?

Mr. Chalrman: Yes, certainly.

Btrimall Renu Chakmvartly: Could
the bon, Minister tell us what are
the terins of interest for the Indian as
well as the foreign loans which have
been decided upon?

Secondly, what are the conditions
ior the repayment of these loans?

The third ls: is there @my commit-
ment that the repayment of the loan
depends on the company being allow-
ed to increase the retention pnce of
steel?

Fourthly, could we have an idea
as to whether there is any condition
imposed, in the negotiations which
are going on with the World = Bank,
regarding restricting the purchases
wtgslt\l ;are going to be made from the

And lastly, could we have any sort
of inkling as to the contract between
the International Bank, [ndia and
the company?

8hri K. K. Basu (Diamond Har-
bour); I want to ask for some in-
formation.

Mr. Chairman; About four or five
questions have been put by one hon.
Member. And now Mr. Basu wants
to ask some more questions. It would
be better if all the Questions are
passed on to the hon. Minister so
}:1_31. a fully reply may be given by

im,

8hri T. T, Krishnamachari: I do
not know whether she wants to make
a speech. If she wants the informa-
tion I can answer those questions just
m.

The terrfs of the agreement of the
loan are not yet finalised. So I can-
not tell with any precision the ques-
tiop of interest: Normally the World
Bank loans carry about four and
a Quarter or four.and a half per cent.

Shrimati Reaw Chakravartty: In-
come-tax free?

Shrl T. T. Erishbpamachari: You
mean the interest? Well, the intereat ls
4 matter between the Govermment and

rld Bank. It has nothing to
do wlth the company. Normally, as

<i¢ PS8D
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I said, it 1s four and a Quarter or in
some cases four and a half pey cent.
I do not know what 1t will work out

to, \

The other paint was—] will come
io the last point, namaly whether
there are any conditions Tegarding
the purchase of equipment. There
are no conditions at all. They pro-
vide the exchange that is wanted. If
you want French exchange or anything
iike that, they will provide it. So there
are no conditions at all with regard
to eguipment. '

The third point, I think, was whe-
ther there is any restriction cegard-
ing the raising of prices of steel, It
is a matter for Government, and the
World Bank cannot say that the
prices should be raised.

There were two other questions.

Shrimati Reau Chakravartty: Are
there any guarantees to the company
t;femx ?llowed to inciease the price

steel?

Shri T. T. Krishnamaehari: It iz a
matter of arrangement between Gow
ernment and the company, and the
Government do not. propose to pro.
mise any increase in the retail prices,
unless it be that the costs mount up.
1f, when they start producing this
additional interest is something which
has got to be taken into accoun
perhaps the Taritf Commission wil
examine it at that time, The relen-
tion price is merely a matter of costis,
and Government are giving no gua-
rantees with regard to that. But at
e same time, actually, it will have
to be examined. Very possibly the
capital commitment and the interest
they have to bear might, unless the
production goés on pard passu, be-
come a burden. It is a possibility.
But it might not be if production
takes place according to expectations.

Is there any other questiou?

Shrimati Beno Chakravartty:
There was one. You could not give
us the terms of interest for the
foceign loan. But you could give us
1ihe terms of interest for the Indian
oan.

8hri T, T. Krishaamachari:
loan, we have given Ra. five crores.
That 18 an Governmant lcan
which would carry four and a baif
per cent. interest.

Shri A. C Guoha: That Rs, five crores
has already begn given?
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Shri T. T. Erishnamacbhari: The
entire Jmount is not taken up. It
will carry normally four and a half
per cent. interest. payable as and
when Government wants it, Very
possibly Government will give them
some time according to the exigencies.
So far as further loans are concerned,
--4+ye have graunted them Rs. one and
n half or Rs. two crores—as
tire other thing that we propose to
mdvance them, tbe amount will be de-
termined by the shortfall between the
needs they have and the resources
available and the amount the Inter-
national Bank would give, It may
be Rs. nine to ten crores.

Bhri K. K Basu: I want to know
what happens to the managing agency
Agreement with Martin & Burns.
What happens to them after the
merger’ Will they continue to be
the managing agents under a new
term or will the terms of the Indian
Iron and Steel Company or of the
Steel Corpusation be accepted?

S8hri T. T. Krishnamachari: The
answer is quite simple What is hap-
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pening is that the is being
transferred on to the Iron and
Steel Company. Whoever was mansag-
ing the Indian Iron and Steal Com-
pany will manage It. The terms and
conditions of the Indiep Iron and
Steel Company would continue in
respect of the amalgamated company.

S P,

Shri K. K Basa: I want to know
whether it should be deemed that
the new Managing Agency Agreemaot
entered Into will be under the old
terms as was between the Indian Iron
& Steel Co. and or with the Steel Cor-
poration of Bengal?

Shri T. T. Kriahnamacharl: What I
said precisely was that the posltion
of the Managing Agenis vis-g-vis
the Indian Iron & Steel Co. remsins
unaltered.

The House then adjourned till ¢
Quarter to Eleven of the Clock on
Monday, the 8th December, 1952.



